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Monday, July 30, 1973/Sravana B, 1895
(Saka)

The Lok Sabha met at El~wen of the
Clock

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Implementation of Land Reform Laws in

Different States

! +

*101. SHRI B. K. DAS CHOW-
DHURY.

SHRI R N. BARMAN

Will the Mimster of AGRICULTURE
be pleased to state:

(a) the pames of States where land re-
form and laws of land ceilings have not
been properly enforced; and

(b) the steps taken for proper imple-
mentation of ceiling laws m ‘various
States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a) A state-
ment iv placcd on the Table of the Sabha.

(b) The question of implementation of
ceiling laws was discussed in Chief Mimis-
ters Conference held m July, 1972. It
was agreed that the implementation would
be the responsibility of the State Gov-
ernments and they would set up non-offi-
cial bodies at appropriate levels and place
competent official organisation in order to
administer the ceiling legislation.

Statement

Abolitton of Intermediaries:

Abolition of intermediaries is practically
complete in all the States. Some minor

1160 LS—1,

mntermediaries, however, still remain.
Steps are afoot to abolish these as well?
The total compensation payable hos been
computed at Rs. 600 crores out of which
about Rs. 275 crores have already been
paxd 1n cash and bonds

Ceiling on land holdings:

Revision of the ceiling laws to lower
the ceiling and bring about a degree of
uniformity has been completed in the
following States:—Andhra Pradesh, Assam,
Bihar, Haryana, Himachal Pradesh,
Jammu and Kashmir, Tamil Nadu. Kerala,
Madhya Pradesh, Punjab, Rajasthan,
Utts1 Pradesh and West Bengal. The
progress in the implementation of the
revised ceiling laws is as follows:—

Assam- Revised law enacted bot some

further amendments are under
consideration.
Bihar The revised law came into

force with effect from 9th Sep-
tembe1, 1970.

Haryana: Revised law i foice from
22nd December, 1972  Scheme
for allotment of surplus land
being finalised.

Himachal Pradesh: Recently enacted.

Jummu and Kashnur: Revised law in
force from 1st May, 1973

Keiala The revised law 1n  force
from 1st January, 1970. An
extent of 10407 acres ordered to
be surrendered out of which
6827 acres taken possession of
and 1192 acres distnbuted to
1336 persons (including 573 per-
sons belonging to
Castes and Scheduled Tribes),

Madhva Pradesh: The amended law
has come in force

Punjab: The revised law is deemed
to have come into force from
24th January, 1971. Rules and
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Scheme of distribution are being
flnalised. !

Rajasthan; The revised law in force
from 1st January, 1973,

Tamil Nadu: The revised ceiling law
in force from 15th  February,
1970. Subsequently  surplus
area notified—1431 acres, exten!
taken possession—743 acres,

Uttar Pradesh: Revised ceiling law
recently enacted.

West Bengal: The revised law came
into force on 15th  February,
1971. Returns furnished by the
raiyat being scrutinised. So far
53,000 acres of agricultural land
vested in the State under the
amended law.

In the remaining States the amending
Bills arc in different stages of finalisa-
tion,

Tenancy Reforms:

All States have enacted legislation to
regulate rent in accordance with the _wide-
lines laid down in this regard in the Five
Year Plans, namely, that the maumum
rate of rent should not exceed 1/5th to
1/4th of the gross produce. In the State
of Assam, Bihar, Gujarat, Kerala, Madhya
Pradesh, Mysore, Orissa, Rajasthan, Ultar
Pradesh and Tclengana area of Andhra
Pradesh, the rates prescribed are within
these limits. However, the 1ate of rent
remaing slightly higher in the States of
Punjab, Haryana, Jammu and Kashmn,
Tamil Nadu and the Andhra area of
Andhra Pradesh.

To ensure security of tenure several
States have included provisions to restrict
the rights of the land-lord to resume land
for personal cultivation and restrict evic-
tion of tenants wunder wvarious guises.
However, in the States of Bihar, Tamil
Nadu, Andhra areéa of Andhra Pradesh
Saurashtra area of Gujarat, Punjab and
Haryana, the position of share-croppers is
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not adequaiely secure and measures are
bmgtahntommthomre-ummn

from being evicted. The tenancy laws of
Telangana area of Andhra Pradesh, Guja:
rat, Maharashtra, M. P., Mysore, Orissa,
Rajasthan, U, P., West Bengal, Himachal
Pradesh, Manipur and Tripura have pro
vided for the conferment of ownership
on tenants.

Consolidation of holdings:
13 States have already undertaken legh

yana, Himachal Pradesh, Gujarat, Jammnu
and Kashmir, Mysore, Madhya Pradesh,
Maharashtra, Punjab, Uttar Pradesh, and
West Bengal. By the end of 1972 bout
34.4 million hectares of land have been
consolidated.

SHRI B. K. DASCHOWDHURY: The
statement laid by the hon. Minister does
nol give a proper picture in reply to my
quesion. [ would like to know from the
hon. Minister what 15 thc actual perform-
ance of land reforms in all the States in
the countty. | wuant to know whether it
ig alvo a fact that the Task Force set up
by the Planning Commission has bitterly
ciiened the policie, of the 5 wernment
regarding land reforms and whether it
has suggested that unless a proper organi-
sation ig <ct up at the district level., like,
the district revenue administiation to im-
plement the ceiling laws, the land reforms
problem will not be solved and that the
situation might become very much explo-
sive in the cominc vears. Tf that is so,
what iv the reaction of the Government
to the suggestion made by the Task Foice
set up by the Planning Commission?

SHRI ANNASAHEB P. SHINDE: As
far as the policy aglopted is concerned,
the guide-lines were evolved by the Chief
Ministers' Conference as I said in my
main answer. Broadly speaking, there ia
a uniformity now jn the land reforms legi-
slations in the country as a whole. The
laws received from varipus State Govern-
m follow broadly the national guide-
lines. Wherever there are departures, we
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bave suggested to State Governments that
they should be comsistent with the guide-
lines

As far as the implementation 1» com-
cerned, we have advised the State Gov
ernments to set up popular commuittees at
wvarious Jevels We are very clear on thus
that all such commuttees will be wvery
useful mn enforcing and implementing the
land reforms I would appesal io the Lon
Membe: not to draw any conclusion now
Of course, I am not giving a rosy impres-
sion about 1t The law has just heen
enacted Tt will take some time  There
are certamn legal procedures involved also
I agree we should insist on rigorous 1m
plementation of land reforms.

SHR1 B K DASCHOWDHURY What
15 the actual performance’ That was first
part of my question

SHRI ANNASAHEB P SHINDE As
1 said the laws have just been enacted
The Piesident’s assent has been given
reccently  Now, notices have to be 1ssued
and declarations have to be made There
arc ccrtamn legal procedures involved
That will take some time

SHRI B K DASCHOWDHURY The
Planmng Commuission or the Tisk 1oru
wl up by the Planning € onmussion  nas
sui pested thit 1n the case of land cuiling
Ty the juiisdiction ol the courts should
not be mvoled o view of that and
vi w of ¢ «xpenience thit ir most of the
casts the b lind ownas or the nch
farmers go to the com*s wnd invoke the
writ junsdiciion of ‘e Hich Court or
the Supreme Court may T know whether
the Government will conuder to sutably
‘amend articles 226 and 227 of the Cons
titution so that m all such cases i the
matter of implementation of land ¢ ng
laws, the writ petitions are not allowed
and that they should be outsul» the pur-
view of the courts Without this there
cannot be a proper implementation of
land referms legislation 1n the country

SHRI ANNA“AHLDB P SHINDE As
far as the processing of the cases m the
umatter of land ceiling laws is concerned,

SRAVANA 8, 1895 (SAKA)

Oral Answers (1

we have advised the State Governments
and the State Governments have, broadly,
accepted the advice that these vases should
not be processed through the courts and
that the civil court jurisdiction should no!
be there In respect of most of the land
reforms legwlations that have been enact-
ed, they have barred the crvil .ourts from
entertaining such cases But as far as the
constitutional power of the High (ourt
or the Supreme Court to entertain a Writ
petition 18 concerned 1t 15 a much wider
issue I think, 1t rases a fundamental
issue of under the Constitution I do not
think 1t 15 so easy to take away the jurs-
diction of the High Court or the Supieme
Court so far as the wnt petitions are
concerned

SHRI R N BARMAN I want to know
from the hon Minister how many a.res
of land have been distnbuted amongst
the members of the Scheduled Caste nd
Scheduled Tube communities of West
Bengal Will the hon Mimster kmdly
furmish detarled information on this?

SHRI ANNASAHFB P SHINDE As
far as the new laws are concerned, it 1
too early to say anythmg We had re-
quested the State Governments to imform
us (hat acreage of land was likely to be-
vome suiphis, nd the Stale Governments
hve so far informed that 35 lahh acres
m1y bocome surplus As to how much
should zo to Scheduled Castes and Sche-
dued Tubes i 1 too early for 1ye  to
sw anylhing though our directives do
mdicate to the State Governmems thai
preferonae hag to be given to the Sche-
duled Castes and Scheduled Tribes m
allotting these lands

st ma= fagrd awqmt  woas
A P WTTT IM AT AT IHT
= ¥ fF wfw guet A Huw
AT P ATH ¥ a1 WX AAT
it 73T avE ¥ AT & fAwior
¥ qUETq AT AE TN F7 3
fe@ T 10 @9 F fav S\ A
nfgwar  @wT  vERY TR S
frm & wfafwaar sora @ &%

31
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W feam &t § (o sy & fag
. Skefgr oY v 7

SHRI ANNASAHEB P, SHINDE; This
should be possible provided all parties,
including the Party of the hon. Member,
cooperate in vigorously =nlorcing and
implementing the existing ceiling laws. 1f
that happens, then, I think, it should be
possible. What is happening in India 1s
that the implementation of the land re
forms legislations that have been enacted
is poor and tardy. Therefore, with the
cooperation of the political pacties, if a
general consensus is evolved in the coun-
try that they have to be vigorously en-
forced and implemented, then it should
be possible and not otherwise,

ot wew fagrd wmddy ;AT
adt &1 War wmrd? @y vfw U
T FA ¥ R ardf ¥ oga 4 afas
a7 GFETT @7 saTag ww @Y
¥7 ¥ gfgw wiaw @t & S
Far o ¢ ? & g
ot wt TG w9 AdET =

9 W gw & foard A&

SHRI BUTA SINGH: I agree with the
hon. Minister that we should not portray
a gloomy picture. But when we leok 4t
the statement that has come before thus
House, we find that out of 21 States only
six States have given the information, and
out of thiese six States, only two States
have given the results achieved so far—
and these two Sme! are Tamil Nadu and

West Bengal. In ‘5E case of all other
States, the general reply given is that the
law is deemed to have come into force,
it is going to be implemented and so on
Since 1970 this thing is goirg on m the
country, and no less a person than our
great leader, the hon. Prime Minister of
this country, has pointed this out in the
Chicf Ministers' Conference on the 26th
September: she has said that the land re-
forms measures implemented so far have
faileq to fulfil the legitimate expectations

JULY 30, 1978

MR. SPEAKER: Ask your question.

SHRI BUTA SINGH: I am directly
concerned with this. 1t is a fact that the
ownership of land in the rural areas is not
only a question of selution of economic
problems but it also includes the question
of social statug of those who do not have
land. Keeping ull these things in view,
I want to know from the hon. Minister
what concrete steps Government propose
to take to change the land relationship
in the rural areas for the sustained growth
of agriculture and for the abolition of
semi-feudal agrarian structure in the rural
parts of India.

SHRI ANNASAHEB P. SHINDE: Our
position is very well-known. First of all,
we have enacted ceiling laws and we have
imposed ceilings. Then with regard to
unit of application, family has been made
the unit and not the individual, Then
exemptions have been done away with.
Then, with regard to tenancies, we want
the tenants to become owners of the land
and permanent cultivators with inheritable
rights. Theoretically, we have taken the
position, but it is really at the implemen-
tation stage all the difficulties are coming
in. But, as I said we have to insist on
their vigorous implementation.

i
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®t wq A fowar faar g ?
& s wigar g fF o\ ag edw

e w0 7 gEd am
ag ¥ fr fom gfadmr &1 sfta fae
2, %% & AW A av A s o wfe-
FIC ANT T@T & AT AT ET FG mify
T 9 qfrEr et @ fa
¢t @ oFeET ag w61 § ool

g avgu g & s e
g v & fom o @ s
WA W@ ¢ fwmy afada @
wilg fawr @& o7 S¥ F g
frar /% ?

SHRI ANNASAHEB P. SHINDE As
far as the landg owned by the Govern-
ment arc concerned, we have wmtien to
the State Governments repeatedly that
those lands which are not to be used for
forest development and which are culti-
vable should be disposed ¢f and made
available to the landless Ilabour, ging
preference to the Scheduled Castes and
the Scheduled Tribes and quite an amount
of land has been so distributed. We have
written to the State Governments to com-
plete this process very quickly and we
will also write to those State Governments
which have mot yet done.

The social aspect is really the most
important part of the application because
even if the land is given to the people,
there are difficlties of the wherewithal,
credit and other things and the lenders
and other elements take ndvantage of the
difficulties of the poor man. We have
also drawn attention of the State Govern-
ments to this, so that the necessary infra-
structure is built up and necessary help
is given to the State Governments.

SHRI SAMAR GUHA: Has the atten-
tion of the Government been drawn to
the critical remark made by the Task
Force of the Planning Commission which
has said:

“In no sphere of public activity in
our country since Independence has a
‘hiatus between the' precept and practios,

SRAVANA 8, 1895 (SAKA)
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between policy-pronouncoment and ac-
tual execution, been as greut as in the
domain of land reforms.”

If so, has the Government studied the
implication of thig observation and it so,

what is the conclusion of the Govern-
ment?

Secondly, is it a fact that even after
the ceillng law is imposed, in Mysore,
Rajasthan and Orissa, not a single acre
of lund was found to be surplus and jp
Bihar only 700 acres of land were found
surplus and only 2.27 million acres of
surplus land in the whole of the country
which means only 7 per cent of the sur-
plus land has been found and if so.
whether 93 per cent of the curplus land
15 still in the hands of big landlord; in
the name of benamj holdings or as un-
irrigated land?

SHRI ANNASAHEB P, SHINDE: As
far ag the first part of the hon. Member's
question is concerned, I have alrcady
covered the larger issues.

With rcgard to the second part of the
hon. Member's question about surplus
land still not having been made available
in a large scale, I said the implementation
of law has just been initiated because to
some of the laws the Presidential assent
has. been given just a month or two
months ago and we have to wait for
some time. We will take it up with the
State Governments to see that this is
vigorously implemented.

SHRI SAMAR GUHA: According to
the Chief Mimsters’ conference it was
decided that it should be completed by
the end of December. It is a commit-
ment of the Government on the floor of
the House that the Jand reform measures
will be completed by the end of Decem-
ber 1973. I want to know...

MR. SPEAKER: T am not allowing.

SHRI SAMAR GUHA: I would like
to know whether that commitment is going
to be implemented.

MR. SPEAKER: He has already replied
to it in his main statement, '
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SHR1 ANNASAHEB P. SHINDE: 1
have already said about association of
beneficiaries with regard to implcmenta-
tion of land reforms. There are these
populay committees and Government has
accepted this position. We have coar
municated in writing to the State Govern-
ments that that will be the position as far
as the implementation is conce:ned I
have also mentioned already about the
processes of law having been completed
by the States. There are only two or
three States where the laws are before the
Assemblies or Select Committees. They
are also elected bodies like ours and thay
take their own time. However we have
approached the Chief Ministess to
expedite the process, as I have mentioned
already.

SHRI T. BALAKRISHNIAH: Are
Governmeént aware that the Govt. of
Andhra Pradesh has enacted the Land
Ceiling Act recently? If so, what steps
have the Central Government taken to see
that the Land Ceiling Act is implemented
in Andhra Pradesh?

SHRI ANNASAHEB P, SHINDE: This
matter was discussed....

JULY 30, 1973
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MR. SPEAKER: It is a general ques-
tion.

SHRI ANNASAHEB P, SHINDE:
This matter was recently discussed in the
Consultative Committee and Government
of India wants to see that this iz done as
early as possible.

ot gwR S wPAW ;. TF W
F o wdl A qNag J Far
qfr-gare FF A6 F T IT A
s wfaArsar §1 & FAAr wngaw
g TWeWw & sfama
ol g feq dgrudar & o @Y
&7 Twoam, A WMRW AT IR
gaw ¥ srHaed @t §F o 50 fa
94 AFTT FT ATA FW@ FT
AT AT oF, IA FT T2 HC faqr
mart & S Svear § fr aei a¢
fegar gurr  fwar war § v oy
q% 1% WA aidy wf Foarad ?
T A8 @t w§ Y A T aF 27
=y &7

SHRI ANNASAHEB P. SHINDE:
What I said was that the implemcntation
was tardy. But, as I said, by involvemont
politically, by formuation of political com-
miltees, with the support of all political
parties. ctc. implcmentation process may
be expedited. So far as individual Statcs
are concerned. Madhya Pradesh has en-
acted the law and they will be imple-
menting it and surplus  land  will be
declared as such in the course of umuple-
mentation of the land reforms.

T FSAW : TIYT,
T IAT 2w F A -
a?agmwﬁrﬁwmm
wmﬂwd’r W W
T wifear mr §1 & s
gfrsa s amed ¥ wr
§ oot qfw suEw @ af

it gEw
b et

”’iﬁ

ié
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SHRI ANNASAHEB P. SHINDI: I
require notice.

Schune for Slum Improvemeot

*]06 SHRI M. KALYANASUNDA-
RAM:-
SHRI SARJOO PANDEY:

Will the Minister of WORKS AND
HOUSING be pleased to state.

{a) whether the Central Govarnments
scheme for slum improvement is gaimng
ground;

SRAVANA 8, 1895 (SAKA)
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(b) 1if <o, the positive featuras of this

scheme;
(c) which are the States where this

scheme was implemented, and

(d) names of the cities and number of
peaple benefited by this scheme?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN

SHASTRI): (a) Yes, Sir,

(b) The Central Scheme for Environ-
mental Improvement m Slum Aress
envisages cent per cent grants to the
State Governments for providing amenitics
lige water supply, sewers, storm water
drains, community baths and latrines,
widening and paving of existing lanes and
street lighting in slum areas.

(c) and (d). A statement
below

is placed

STATEMENT

Statement shownne the Srate, City and Population bencfited under the Central Scheme
for Environmental Improvement wn Sl im Areas

State City Population

benefited
1 Maharashtra Bombay. B . " . 336,449
2 Maharashira Poona . . . . i 8,006
3 Maharashtra . Nagpur 9%.959
4 Uttar Pradesh Lucknow . . 1,69,400
g Uttar Pradesh Kanpur " - 1,57.951
6 Delli Unon Territory . Delht . F 3,70,040
7 Andhra Pradesh Hyderabad 2 . 1,06,770
8 Gujarat Ahmedabad . 23,139
9 Mysore Bangalore 80,146
10 Tamil Nadu Madras : . i . 2,05,896
11 West Bengal Calcutta 10,00,000
12 Rajasthan Jarpur . 22,858
13 Maghya Pradesh Indore . . i 38,433
14 Haryana . . . Rohtak , . ) 2 12,112

ToraL 36,30,1 59
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SHRI M. KALYANASUNDARAM:

Government aware that in spite of
slum clearance scheme having been in
for so many years, the pumber of
has increased in big cities like
adras? Even in Delhi, in the New
area, if we visit the galis between
two bungalows, we chall see a2 aumber of
slums. May I know the amounts usked
for by the different States, especially
Tamil Nadu for slum clearance and the
amount allotted by the Central Govern-
ment?

HI

SHRI BHOLA PASWAN SHASTRI.
That is given in the statement, It is true
that the number of slum is increasing
and, therefore, Government have provid-
ed funds for removing the slums. It is
admitted that the number has increased,
whether it bg in Delhi or in Patng or in
Bombay or in Madras.

SHRI M. KALYANASUNDARAM:
It is not enough to admit that the number
of slums has increased. What does it
show? It shows that the provision of
funds for slum clearance has aot been
adequate, and that is why the problem is
not tackled properly by the State Govern-
ments. Will Government give wus an
assurance that adequate funds will be
provided at least for big cities during the
Fifth Plan period in order to sce that the
spreading of slums at_Jeast is checked?

SHRI BHOLA PASWAN SHASTRI:
It is very difficult to check it just now.
But we are providing funds jn the plan
budget, and we are taking up the matter
gradually with a view to removing these
slums. It cannot be done overnight.

SHRI M. KALYANASUNDARAM:
From the statement placed on the Iable
of the House, I find that only big cities
bave been taken up. In Tamil Nadu,
only Madras city has been taken up for
slum clearance. What about other cities
like Tiruchirappalli and Madurai? When
will they be taken up?

SHRI BHOLA PASWAN SHAVMIRI:
The Madras Government have their own
scheme. They have a slum  clearance
board. The Central Government are
making grants to the Madras Govern-

JULY 30, 1678
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ment. As regards other cities, wo are
taking up the other cities alto graduslly.

SHRI R. S. PANDEY: May 1 know
how much money has been earmarked
for slum clearance in the Fifth Plan?
I would particularly like to refer to
Bombay where half amillion people are
sleeping on the 'footpath, and nearly half
the population, namely three millfon
people, are living in gutter in bad condi-
tions. May 1 know whether any sub-
stantial provision has been made in the
Fifth Plan in this regard? 1 was told
that the World Bank was approached by
Government for monetary assistance (0 '
do something in & massive way to remove
the slums,

SHRI BHOLA PASWAN SHASTRI:
So far as the Fifth Plan is concerned, it
has not been formulated as yet, but there
is a proposal. It is expected that the
Scheme will continue.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us the perform-
ance record of two State Governments.
namely Tamil Nadu and West Bzngal, in
the matter of slum clearange?

SHRI BHOLA PASWAN SHASTRI:
So far as the Central scheme is concern-
ed, these two'States have made progiess,
and it has been mentioned in the sizte-
ment,
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Scheme of Autonomous Colleges

*107. SHRI RAJDEO SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government propose to
adopt the scheme of automomous colleges;

and
(b) if so, the criteria for the selection
of colleges?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
Government of India have accepted in
principle the recommendations .f the
Education Commission (1964—66) and
of the Gajendragadkar Committce on
Governance of Universities on Autono-
mous Colleges. It is for the State Gov-
ernments and Universities to take further
action in this regard.

(b) The University Grants Commission
had appointed a Committee to look into
the question of determining criteria, guide-
lines and pattern of gassistance to autono-
mous colleges. The report of the Com-
mittee is likely to be comsidered by the
Commission shortly.

SHRI RAJDEO SINGH: May 1 know
if the State Governments and Universities
have been advised by the Cenmtral Gov-
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ernment to adopt it and if yes, the
response of these bodies to this?

PROF, §. NURUL HASAN: One of
the important aspects of this recommen-
dation would be the pattern of assistance
which the UGC would be able to offer for
this purpose. They have set up this com-
mittee whose report js awaited.  Other-
wise all the recommendations have been
submitied to the State Governments, The
UGC has appointed from time to time a
number of committees and they have gone
mto it. They have attempted to meet the
objectiong that were raised by some of
the universities and some of the State
Governments and they felt that in the
existing situation it would be desirahlc for
the universities to give the status of auto-
nomous colleges to selected institutions.

SHRI RAJDEO SINGH: By w~hen the
committce appointed by the UGC =
expected to submit its report and will
that report, when available, be 1aid on
the Table of the House?

PROF. S. NURUL HASAN: The com-
mittee is expected to submit its report
shortly. I cannot give the exact date but
I believe it i expected within the .noath
of August and as soon as the decision of
the Commission has been taken on that
report, 1 will be glad te lay it on the
Table of the House.

SHRI P. G MAVALANKAR: The
Mumister has stated that the Goveinment
had accepted the Kothari Commi sion’s
recommendations with regard to autono-
motus colleges and that the process s
alrcady gommg on May 1 know hy
which date he expects the first autonomous
college to function in India and whether
the Government have given any promise
of additional financial assistance to the
autonomous colleges which will be func-
tioning whenever they start? Fa other
words unlesss the Government comes for-
ward with the necessary extra finances,
how can autonomous colleges really func-
tion as autonomous colleges?

PROF. 8. NURUL HASAN: Thg firet
autonomous college started functioning
last year, that was the Birla Institute of
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Technology, Ranchi; it has started func-
tioning. So far us the second pari of
the question. is concerned, I entirely agrec
with him that until the pattern of finan-
cial assistance is made known to the
universities, State. Governments, etc. it
will not be possible for them to take a
decision only on academic merits. It
was for this reason that the UGC decided
to appoint this committee which will give
guidelines: what arc the criteria, what is
the nature of autonomy to be given and
what is thg pattern of financial assistance
that could be given. It is about this
commitiee, I submitted that I would lay
a report on the Table of the House as
soon as the UGC took a decision and
I hope it will be fairly soon,

SHRI Y. S. MAHAJAN: Is it true that
teachers in some parts of the country have
opposed the concept of autonomous
colleges? They believe that under such
an arrangement, the examinations would
have to be taken by those autonomous
institutions and if this is so, they would
be subject to terrible pressure by the
students. This was the report in ~ome
papers.

PROF. S. NURUL HASAN: Although
I have not received any formal represen-
tation in this regard. T have heard that
some of the teachers are not cntirely
happy about the concept of autonumous
colleges 1T presume that since this s 2
voluntary scheme, unless the collzze 15
willing to come forward to offer itself for
autonomous status and the univervity
academic bodies come to the conclusion
that it should be given autonomous status,
the question of giving it autonomous
status by anyone else does not arise

Sale of Children and Suicide by a Person
in Korsput, Orissa due to inability to
provide Food

+
*108, SHRI P. GANGADEB:
SHRI M. S. PURTY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether children have been sold
and & person hanged himself to death in
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Koraput District in Orissa, because of bis
inability to provide food to members of
his family; and

(b) if so, the steps being taken for
proper distribution of rice and paddy to
the people of Orissa?

THE MINISTER OF STATE IN [HE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
State Government have denied the allega-
tions.

(b) Does not arise,

SHRI P. GANGADEB: Whatever be
the technical answer, in view of the con-
tinuous failure of rice crops in Orissa for
the last three years and again this year
also, and acute shortage is being felt,
while the people are still poised against
the unabated all-India price rise. = May
I know whether the Centre will step in
immediately to review the present admi-
nistrative machinery in the State to miti-
gate the shortage of rice and ensure
equitable distribution?

SHRI ANNASAHEB P. SHINDE: The
problem of poverty in Orissa can be a
separate one. We know there is extreme
poverty there. But as far as thc crop
position 1s concerned, last year, Orissa
had one of the best crops. This vear
also, though the monsoon was delayed,
there has been excess rainfall and there
is no question of shortage or drought as
in some other parts of India.

SHRI P. GANGADEB: May I know
when Government will come forward with
an effective all-India famine code instead
of the various outmoded State famine
codes of days gone by still in use in all
the States?

SHRI ANNASAHEB P, SHINDE: Ac-
tually most of the States have brought
their famine codes uptodate, But we
are reviewing the all-India position and
we propose to evolve ‘all-India guidelines
for famine codes of all the States.
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SHR1 ANNASAHEB P. SHINDE.
There is a case of suicide reporied by
the State Government, but the reasons
mentioned are different. He was living
with a kept woman and it is suspected
that due to the infidelity of his kept wafe,
he committed suicide. It has nothing to
do with starvation. Some other facts
also were mentioned that he was a drunk-
ard, a gambler and a hnown thef
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SHRI ANNASAHEB P. SHINDE: This
particular case was enquired inlo by the
State Government and it transpired that
nothung has happened as alleged by the
hon. Member. 1 do not think there is
need for any further enquiry. There is
starvation due to poverty and other 1ea-
sons but they have nothmg to do with
the non-availablity of food as a result of
drought,

MR. SPEAKER Next Question, Shn
A K. Gopalan. We all wish him quick
recovery., Next question. Shri Bhaura.
Absent.

Slackness of Government Machinery in
desling with Food Samples and Adul-
teration Tases in Delld

*111. SHRI N. K. SANGHI: Will the
Minister of HEALTH AND FAMILY

PLANNING be pleased to state:

(a) whether the work of collecting food
samples in Delhi 1; being done only by
three Food inspectors st present;

(b) whether as against 2056 adultera-
tion cases reported in 1962, the number
for the current year has come down 1o

122; and
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(c) whether Government’s slackness is
one of the contributing factors for in-
crease in food adulteration in the capital
and if so, what steps are being taken to
tone up the administrative machinery to
make it really effective to deal with the
problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) No, Sir.

(b) The number of adulteration cases
reported upto June this year is 235.

(c) The primary responsibility for the
enforcement of the Prevention of Food
Adulteration . Act in Delhi is that of the
Local Bodies. There is, no doubt, con-
siderable room for improvement in this
matter. To ensure this the Local Bodies
had been advised to set up whole-time
Enforcement Squads. Special drives are
also being organised to create public
alertness so that the enforcement machi-
nery could become more effective. Now
the Central Citizens’ Council is also taking

special interest in combating this evil
through public vigilance.
SHRI N. K. SANGHI: In the back-

ground of this fact that everything in the
market is adulterated, including the poison
which people want to use for committing
suicide, and in view of the fact that the
local bodies have miserably failed in
tackling this problem, is the Government
thinking of taking over this problem on
its own hands and setting up an indepen-
dent body to tackle the problem? Though
the talk about adulteration has been going
on, nothing seems to have been done all
these years. -

THE MINISTER OF HEALTH - AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): On the basis of the report
of the Enquiry Committee Parliament
enacted a law in June 1964. Formerly
we had no authority. Under this legisla-
tion we took some concurrent power to
deal with this problem. T entirely ‘agree
with the hon. Member that local bodies
do not give sufficient importance to this
social evil and the implemer'ltation machi-
nery should be strengthened. Now the
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State Governments do not have sufficient
testing laboratories. Sometimes instead.
of appointing food inspectors the matter
is left to the sanitary inspector. We ‘are
trying to bring this to their notice. But
the important thing is arousing the social
conscience of the people. Unless social
vigilance is there by independent volun-
tary organisations, whatever measures we
take will not be effective.

SHRI N. K. SANGHI:
was very simple. In view of the fact that
the State  Government have failed to
tackle this problem, why not the Central
Government take over this subject? As
against 1,225 cases registered last year
and 2,050 cases the year before, only
235 cases were registered this year. The
other day the hon. Minister for Home
Affairs, Shri K. C. Pant, stated that the
enactment about food adulteration should
be made applicable to other food offences
also. In the light of all this, have you
any proposals to deal with this serious
problem?

My question

SHRI R. K. KHADILKAR: Taking
over the entire problem in the Central
sphere will mean strengthening the staff
and more laboratories for testing samples.
It will be very difficult for us to do it at
the present juncture. We will have to
depend to some extent on the local gov-
ernments. So far as the local bodies are
concerned, merely strengthening the en-
forcement machinery is not enough. They
will have to take many other steps. This
evil is rampant now. In the present criti-
cal situation, adulteration of food has be~-
come a very prosperous industry,

SHRIMATI MUKUL BANERIJEE: A
news has appeared in the papers that in-
stead of besan, they are selling kesridal
which is very harmful and which produces
paralysis in the body. May I know
whether that news is correct ‘and, if it is
correct, what action the Government is
thinking of taking, whether they have-
decided to withdraw all the besan from
the market or what other actiopn they
propose to take?
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MR, SPEAKER: 1 have admitted a
Motion on it. 1 think, she could wait
till then.
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SHRI R. K. KHADILKAR: To shift
the catire responsibility on the wholesaler
would be sometimes difficult and not pro-
ductive in the sense because, #fter taking
over the stuff, a small ietailer might
practise adulteration. That cannot be
excluded altogether. The trade practices
in this country are such, whether it is
the wholcsaler or the retailer, that there
is no standard and mo responsibility. As
the hon. Member said, we must exercise
some more control on it.

MR. SPEAKER: He has given some
suggestions. 1 think, vou could have just
said, “I have noted them.”

SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us whether he
is aware of the fact that the Consumer
Council of India which is a body of the
Planning Comission has reported that
there are as many as 342 items where
adulteration and fake substitytes are being
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created now-a-days and, if so, what steps
are being taken in this regard?

SHRI R. K. KHADILKAR: | would
require uotice to see  exactly whether
these figures are correct.

SHRI JYOTIRMOY BOSU: What are
your figures?

SHRI R. K. KHADILKAR: About the
figures given by the Comsumer Council of
India, I have no information about it.

SHRI A. K. M. [ISHAQUE: | have
noted the tone of the hon. Minister's
reply. The adulteration in food-stuffs
has gone to such an extent that one has
forgotten the taste of an original com-
modity, an unadulterated commodity, 1f
one takes an unadulterated commodity,
he cannot recognise that it is an original
commodity. That is the extent of adul-
teration in the country. That being the
case, will the Government take the off-
ences of this nature very seriously, try to
persuade the ‘authorities conerncd and see
that the Central Government takes these
offences very seriously and, the crifhnals
deult with properly?

SHRI R. K, KHADIILKAR: We shall
certainly take a very serious view of t.
In the 1964 Act, the punishment was en-
hanced to a  minimum  period  of six
month, imprisonment.

SHRI AMRIT NAHATA: In view of
the fact that a crime more heinous than
‘adulteration’ js unimaginable mnd in view
also of the fact that not only social cons-
cience but also social wrath and anger
has been aroused on a massive scale in
the country. will the Government atsure
us that nothing short of death penalty
will be provided to adulterators?

SHRI R. K. KHADILKAR: Therz 1s a
sugpestion to cnhance the penaity, and
we shall take the hon. Member's sugges-
tion into consideration when we do it

Selective sapproach for Maximising Food

Production
+
*112. SHRI PRABODH CHANDRA:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of AGRICULTURR
be pleased to state:
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(a) whether Goverament propose ‘sclec-
tive approach’ for maximising food prn
duction in the shortest possible time; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
ﬁr. .

(b) In addition to the High-Yielding
Varieties and Multiple Cropping Pro-
grammes, which are being implemented
in irrigated and assured rainfall aeas,
a high puiority is proposed for Commeund
Area Development with a view to In-
creasing intensity of cropping and pro-
ductivity of crops.

SHRI PRABODH CHANDRA: May
i know from the Government whether
they have 1n view sclecting certain areus
in each Slate for concentrated efforts and
action and then going to the areas around
them with the research and  whatever
knowledge they have been ablc to acquire
by concentrating on those areas?

SHRI ANNASAHEB P. SHINDE- 1hat
s what I have rephed. Actually the
command ureas of the canals and the
ussured ranfall areas have been taken up.
In certain arcag like Punjab and Haiyana,
concentrated  programmes have alrcady
come up  We are sclecting on a cointry-
wide hasts It is like an industry where
the potentia) i there but we e uncble
to uttlise  We propose to concentrate 01
this in the coming period

SHRI PRABODH CHANDRA M.y 1
know whether the Government has made
any progress in doing something about
dry farming, in selecling certain arcas
which are not being irrigated at the
moment and are actuafly dry and which
can be utilised with a littie more efferis
to produce somc crops.

SHRI ANNASAHEB P. SHINDI' Dry
farming programmes are separaic They
have becn taken up in the Fourth Plan
ftself. But in the case of dry farming
the problems are very difficult and com-
plizated. More research and development
efforts are being undertaken in this direc-

Oral Angwers  SRAVANA 8, 1895 (SAKA)

Oral Answers 30

ton, The question is one of croping the
crop pattern, devcloping mnew strength
which can stand the moisture strain, ete.,
and we are attending to that, It will
;a:u some time before the full impact is
elt.
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SHRI ANNASAHEB P. SHINDE. As
fur as explotation ol waler resources ar:
concernad, more and more effarts e
mde for exploiting undeiground nd sin-
plus flow of water. It 18 a different
matter that the water 1esources may 9¢
consider~d bv the hon Member as wnade-
quate [ie can suggest that tiere should
e more resourcs; and we would welcome
that.

As far as the other part is concerned,
this 15 an approach on a country-wide
basis.

As fur as fertilisers are conce ned, un-
less the production aspect of fertilisers is
paid adequate aticntion, I anticipate that
we may have some difficulty in the years
to come. But the matter about frrtilisers
is attended to by the Ministry of Petro-
leum and Chemicals and is heyond the
control uf my Ministry.



31 Oral Answers

Disizibutiop of Besic Conmmer Goods
through Government Agencies

+

*114. SHRI R. K. SINHA:
SHRI SAMAR GUHA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether in view of price rise, hoard-
ing and shortage of essential commodities
Governmenmt propose to distribute basic
consumer goods like rice, wheat, pnises,
keroseng oil and vegetable ghee through
Government agencies only; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN THt
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (n) and (b).
Rice, coarse grains, wheat and wheag pro-
\ucts are already being distributed at
fixed prices through a net-work of fair
price shops throughout the country. In
addition, a limited quantity of pulses,
kerosene oil and vegetable ghee are also
being distributed jm some places through
fair pricc shops and cooperative stores.
Since distribution is the responsibility of
the State Governmentr, they have besn
advised from ume to time to improve
the working of the fair price shops, par-
ticularly in the rural and  inaccessible
areas.

SHRI R. K. SINHA: Is the Minister
aware that in view of hoarding in the
rural areas by rich peasants, weaker sec-
tions of the community, landless peasants,
Harijans and those who are mor: re-
sourceless are not able to get the necess-
sary items which are neccssary for the
VYery survival of the people and what
measures have the Government taken to
alleviate their bardshirs?

SHRI ANNASAHEB P, SHINDE Th:
hon. Member is well aware that the very
take-over of wholesale trade in wheat is
done with that purpose in view. WNow it
is a question of really creating the neces-
sary atmosphere in the country and even
Government would like to encourage anti-
hoarding movements in the country so
that nobody in the ceuntry hoadids more
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than what is seeded for the community
requirements but in the present mconomic
set-up some difficulties are obwious,

SHRI R. K. SINHA: Our diffculties
ae also vacilliton of the Governmer!
to punish hoarders and take the necessary
steps in order to punmish those who are
holding the community to ransom. There
is only a marginal shortage of foodgrains.
It is the commodities of certaim sections
of the people in India who are a block
on the way to the wholesale procurement
of foodgrains. So, in view of the difficul-
ties all over the country—even in Delhi
people go to the ration shops and they
get one thing one day and they do not
get other things—and in view of the iact
that there is an artificial scarcity in the
country and even in regard to informal
rationing a lot of unfair parctices ore
going on, will the Government take some
harsh steps and associate peoples com-
mittee to punish those who are holding
the community to ransom.

-

SHRI ANNASAHEB P, SHINDE, We
have already written to the atale Gov-
ernments that anti-hoarding meatures
should be taken up and necessary jegal
action taken and even action under MiSA
can be taken agaost food offenders. That
hus been suggested to the State Govern-
ments and with the support of the poini-
cal parties it should be possible to in-
tensify this.

SHRI SAMAR GUHA: Is it a fact that
the whole-sale price index of the cssential
commodilies are only misleading in tae
sense that the retail prices in the market
ar¢ much higher thap the index of the
whole-sale prices and 1 want to Lnw
whether it is also a fact that during the
last six months the prices of almost all
the essential commodities like dal, edible
oilg like mustard oil have gone up in
some cases by 50 per cent and in sum=
cases, even by 100 per cent. If it is so,
will the Government take measures to
provide these essential commodition to all
people, if possitle; if not, at least to the
vulnerable sections of the population bath
in the urban and in the rural areas through
fairprice shops?
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SHRI ANNASAHEB P SHINDE, That
is the Government's approach that, to the
extent posuble, we should be m & pom-
tion to distribute essential commodiues tv
the vulnerable sections of the population
through fair price shops But there are
some difficulies For mstance, the hon
Member said about edible ouls Last
year there was a sharp fall 1 the produc-
tion of groundnut because n Gujarat,
Maharashira etc which are producing
two-thirds of the groundnut, there has
been a shortage and some anti-social
elements have been taken advantage of
the shortage As far as the long-tetin
measures of the Government of India are

concerned, we propose to proceed in that
direction

® SHRI SAMAR GUHA To what per
centage of the population of the country
you 4re providing!

MR SPEAKER Please do not pro
long your question further You should
ask one single, self contained question

SHRI SAMAR GUHA Govermment
18 giving an impression as if they are
providing food to the whol: populiton
1 want to know to what cxtent they aze
providing

SHRI ANNASAHEB P SHINDE We
have been distributing roughly s million
tonnes of foodgrains every month and that
goes through the farprice shops Other
essential commodities are not dwntributed
so far on a large stile but we propose
to proceed m that direction

o A feiremat s Y,
7t weRw AW waEm fam ¥ aw
@y F s T A8 F ) v
7z ¥ fs Mas N sAws g A
fovr ag § M W A A7 A
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GTEWEE qEgd AT 2 F qTIronr Sy
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SHRI ANNASAHEB P SHINDE
Whether there should be two markets,
two prices, etc 15 a matter which 1s ua-
der the consideration of the Government
The problems of distribution and avail-
ability are very closely tied up with pro-
curement production  production pro
grammes etc  Distribution and produc-
tion should be looked upon as one
package

i

WRITTEN ANSWERS TO QUESTIONS
Admbssion in Colleges in Delbs

*102 SHRI M KATHAMUTHU Wul
the Mimister of EDUCATION AND SO-
CIAL WELFARE AND CULTURE be
pleased to state

(a) whether the students are facing
dificulty in getting admussion in Colleges
in Delm due to the non availabiity of
seats and

(b) if o the total number of students
who apphed for admission and the total
number of seats filled up? -

THE MINISTER OF FDUCATION,
SOCIAL WELFARE AND CUITURE
(PROF & NURUL HASAN) (a) and (b).
Acconding to Delln Umversity, there 18
no such difficulty Some college have
still seats lying vacant The latest figure
of students who appled for adnmssion
and those actually admutted are bemng
collected by the University from its
colleges and a statement will be laid on
the Table of the Sabha in due course
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Supply of Wheat to Gujarat for the Year
197374

*104. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the total demand of wheat ot Guja-
rat State for the year 1973-74;

(b) the total quanmtity procured: and

{c) the action taken by Government to
supply more wheat to Gujarat State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
demands ‘are made on monthly basis. For
the period April to July, the demand was
of the order of 5.75 lakh tonnes.

(b) Three tones

(c) Keeping in view the ovciall avail-
ability of wheat in the Central Pool both
from internal procurement and from im-
ports and the needs of otha1 deficu und
drought affected States maximum possible
supplies are beng made to Gujarat to
meet the reasonable requirements of the
State.  With the 1improvement in the
availlabihty of wheat as a result of early
procurement this year the suophe, of
wheat were stepped up from May 1973,

Fish production West Bengal and Orissa

*105 SHRI D. K. PANDA:
DR. RANEN SEN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether West Bengal and (Ofissa
together account for less than 3 per cent
of the total marine fish production in the
country;

(b) if so, the reasons for this poor com-
tribution of these States in the marine fish
production; and

JULY. 30, 1873
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(c) the wieps being taken to help tness
States in stepping wp marine fish produc-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
ANNASAHEB P, SHINDE): (s) The
marine fish landings of West Bengal and
Orissa during the last § years have ranged
between 1.5 and 3.3 per cent of the total
marine fish production of the coumiry.

(b) The concentration of effort under
the five year Plans of these States has
been on Inland flsh production. There »
a high demand in these States for inland
water fish. The proportion of the outlay
on marine fisheries development to the
total outlay on fisheries development n
the State Fourth Five Year Plans is 2 per
cent in the case of West Bengal and 17
per cent in the case of Orssa.

(c) The Central Government hag been :
assisting the State Governments in tne
development of marine fisherics by piovid-
ing infra-structural facilities in the form
of fishing harbours, and information on
fisheries resources. A Deep Sea survey
unit hav been established at Calcutta. A
survey umit 15 also being established ar
Paradeep Fishing harbomis have heen
sanctioncd for Roychowk and Namkhane
in West Bengal and Chandipur 1n Orissa
Proposals for fishing harbours at Paradeep
and Dhamra are also under consideration.

Rice Supplied to Kerala during last Three
Months
*109. SHRI A. K. GOPALAN: Wil
the Minister of AGRICULTURE be
pleased to state;

(a) the total quantfty -of rice supplied
to Kerala from the Central pool during
the last three months;

{b) whether Government are aware of
the difficulties facing Keraly due to the~
shortage of rice; and

(c) if so, whether Government will con-

sider to supply one lakh tonnes rice every
month to Kerala from the Ceatral pool? .

THE MINISTER OF STATB IN THE'
MINISTRY OF AGRICULTURE (SHRL
ANNASAHEB P. SHINDE): (s) Tbe



37 Written Answers

total quantity of rice supplied to Kerala
from the Central Pool during the last
3 months was about 176 thousand tennes

(b) Yes, Sir.

(c) Keeping in view the overall availa
bility of nice in the Central Pool and the
needs of other deficit and drought affect-
ed States, reasomable requrements of rice
of the State would be met. In addition
to supplies from the Ceatral Pool, Kerala
Government has been aliowed to purchase
some  quantities of rice from Andhra
Pradesh, Tamul Nadu and Pondicherry on
State to State basis 1o supplement the
Central allocations made to the State

Imposition of Cess on Land Revenue or

Buillding for Supplementing Fifth Plan

Allocation for Development of Edu-
cation

*110 SHRI B S BHAURA Will t.he
Minister of EDUCATION, SOCIAL
WELFARF AND CULTUREL be pleased
to state

(a) whether the Standing Commutie~ of
the Central Advisory Board of Education
has recommended an imposition of a cess
on land revenue or bui'ling for supple
menting the Fifth Plan allocation of Rs
2200 crores for the dcvelopment of edu-
cation,

(b) whether Government have examined
the recommendation and

(¢) if so, what decision has been taken
thereon?

THE MINISTER OF EDUCATION,
SOCIA] WELFARE AND CUITURE
(PROF § NURUI HASAN)' (a) to (c)
Yes Sir The Recommendations of the
Stapdmg Committee of the Central Ad-
visory Board of Education have been for-
warded \o: the State Governments for
necessary action
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Construction of Super Tanker Berth In
Cochin

*113 SHRI C H. MOHAMED KOYA
Will the Minster of SHIPPING AND
TRANSPORT be pleased to state the latest
pisstion with regard to the construction
of a Super Tanker Berth in Cochm?

THE MINISTER OF SHIPPING AND
fRANSPORT (SHRI RAJ BAHADUR)
The Consultants to the Cochm Port Frust,
M/s Engineers India Limited, New Deih
are beng asked to prepare the Detailed
Project Report The Report is expected
to be ready in about six months The
Chjef Fngineer of the Port has <imultane
ously been authorised by Port Trust Au-
thorities to start urgently pre-projet works
such as survey soil mvestigation etc

Meeting of Project Co-ordinators and
Dir>ctors of Indisn Council of Agricui-

tural Research

*115 SHRI DEVINDLR  SINGH
GARCHA Will the Mimi * - of AGRI
CUITURE be pleased to state

(a) the outcome of the meeting of the
Project Co-ordinators and Directors of the
Indian Council of Agricultural Research,
held recently in the capital and

(b) the reiction of Government to the
suggestions made for implemenwation dus-
ng the Fifth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a} Fifth
Five Year Plan proposals for Agricultural
Research, Education and Manpower Plan-
ning have been finalised on th: bhasis of <
discussions held m the meeting of the
Projects Coordinators and Directors of
I C A R Institutes held from the 25th
to 30th June, 1973,

(b) The proposals are under the consi-
deration of the Plapning Commission,
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Comparative figures of of
Wheat and Dals, Cotton and

*117. SHR1 MADHU LIMAYE: Wil
the Mimister of AGRICUITURE be
pleasad to state:

(a) the comparative figures, State-wise,
of the yearly production of wheat, on
the one hand, and dals, cotton and oil-
seeds, on lhe other, between the vears
1967-68 10 1972-73; )

(b) the reasong for the stagnation in
the production of ‘agricultural produce in
the latter category; and

(c) the steps proposed fo stimulate pro-
duction of the crops?

THE MINISTER OF STATE IN THE
MINISTNY OF AGRICULTURE (SHRI

JULY 30, 1973
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ANNASAHEB P. SHINDE): {a) to (c)
A statement is placed on the Table of the
Sabba. [Ploced in Library, See No.
LT-5232/73]

Review of functioning of Food Corpors-
tion of India

“118. SHRI BHOGENDRA JHA:
Wil the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have reviswed
the functioning of the Food Corporation
of India;

(b) if so. the results thereof; and

(c) what steps are being taken to im-
prove th: functioning of the Food Coi-
poration of India?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUI TURE (SHR1
ANNASAHEB P. SHINDE): fa) to (¢
The Government have been keepin: a
cgntinuotu watch over the working of
the Food Corporation of India. A Com-
mittee of officiils has been constitued
to examine whether some reduction in the
incidentals of the Corporation could be
effected
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Submission of study Report by Gujarat
Governmeni regarding seifing of Hhip-
yard at Tapti

*120. SHRI FATESINGHRAO GAEK-
WAD: Will the Ministar of SHIPPINL
AND TRANSPORT be pleased to state.

(2) whethzr the Gujarat  Governimeni
have submitied a study report to the Cea-
tral Government in connection with the
vstablishment of the country’s {ifth ship-
yard to be set up at Taptj; and

(b) what steps are taken by Govern-
meat in ‘considering the report and for
an early decision in this regard?

THE MINISEER GF SHIPPING AMD
TRANSFORT (SHRI RAl BAHADUR):
(a) Yes, Sir.

(b) Various other maritime State
ernmenis have also sent proposals
establishment of new shipyards in thzir
States. A techno-econcmic group  has
bs:n set up to evaluate sites proposed by
the State Governments inc.uling the site
proposzd by Governmenat of Gujarat.

Gov-
for

Proposals for the establishment of new
shipyards have also bzen forwarded to
the Pianning Commission and are present-
ly under consideration. A final decision
regarding establishment of new shipyards
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will be taken after the contents of the
Fifth Plan are known and their location
decided in the light of the recommenda-
tions of the Techno-Economic Group.

‘Construction of Bridge Across Ballapattam
River near Cannanore, Kerala

1001. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister of

SHIPPING AND TRANSPORT be
pleased to state:

(a) the probable date by which the
<onstruction of the bridge across Balia-
pattam river near Cannanore in Kerala
‘State will be completed; and

(b) the present stage of the work?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA): (a)
The construction of the bridge is expect-
ed to be completed by the end of Novem-
ber 1974.

(b) All the piles required for construc-
tion of the bridge have been cast and
26 per cent of them have been driven
The driving of the remaining piles is in
progress The design of  superstiucture
1S under examination.
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Tssue of Licences for Import of Food-
grains
1006. KUMARI KAMLA KUMARL
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Governmsnt are proposing
%o issue import licerces to Government
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organisations and private parties to im-
port foodgrains; and

(b) if so, main features thereof?

1}

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No, Sir.

(b) Does not arise.

Post of Deputy Director in the Institute
of Family Pianning at Delhi

1007. SHRI VAYALAR RAVI: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING bc pleased to state:

(a) whether the Post of Deputy Direc-
tor in the Institute of Family Planning at
Dethi has been advertised in July, 1972;

(b) if so. what were the prescribed qua-
lifications of the advertised post and the
particular and qualifications of each can=
didate for the post; and

(c) whether the interview for the post
has not so far been conducted and if s0,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAII
BASAPPA). (a; ves

(b) A statement containing an extract
from the advertisement indicating the
qualifications of the post is attached. As
the selection for the post has not yet been
made, it is not in the public interest to
disclose the particulars «nd qualificstions
of the applicants therefor as it is likely
to prejudice the selection if and when

made,

(c) Yecs, the interview has not so far
been held as the question whether the
post should be filled m the context of fhe
present need for economy is being exams
ned.

Statement
Fxeract from the advertisemens

NATIONAL INSTITUTE OF FaMILY
PLANNING

One Deputy Director (Training) Pay
RS. 1300—60—1600 Qualifications:
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Easential: (1) A recoguised Medical quali-

« fication included in the First or Second
Schedule or Part II of the Third Schedule
(other thwn Licentiate qualifications) to
the Indian Medical Council Act, 1956
Holders of educational qualifications in-
cluded in Part IT of the Third Schedule
should also fulfil the conditions stipulated
in Section 13(3) of the Indian Medical
Council Act of 1956. (ii) Post-graduate
degree|/diploma s.g. MPH,, DPH.. DCH.,
DGO., MD/DM.CW. (iii) 12 years
standing in the profession with ‘at least
10 years' experience in the field of Fami-
ly Plaoning or Health Programme in a
Senior Capacity.  (iv) Experience in
Planning, organising and conducting
Medical Researchl Traiming Programmes
for Personnel working m or associated
with family welfare planning programme
(Relaxable at the discretion of the ap-
pointing wuthority).

Desirable: (i) Experience of teaching/
training in a Regional Family Planning
Research  Centre/Medical College/Re-
scarch Institute. (i) Research Publica-
tions of high standard pertaining to Fami-
ly Planning and/or Health Programme
Candidates with medical qualifications
would be entitled 10  Non-Practising
Allowance as admissible under the rules
of the Institute

Financial Asslstance for the Development
of Cashew Cultivation in Kerala

1008. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the progress made so far in the im-
plementation of the scheme submitted by
the Kerala Cashew Development Corpo-

ration for the development ~f Cashen
cultivation in Kerala; and
(b) whether the Central Government

have sanctioned any financial assistance
for this scheme and if o, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P. SHINDE): (a) No

JULY 30, 1978
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scheme for the development of Cashew
in Kerala has beem received from the
Kerala Cashew Development Corperstion,

(b) Does mot arise.
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Collxction of Money from Members o .
Delhi School Teachers Cooperative
House Building Society

1012. SHRI SUKHDEC PRASAD
VERMA: Will the Minist of AGRE
CULTURE be ' pleased to refer to the.
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reply given to Umstarred Question No.
-4576 on the 26th March, 1973 and state:

(a) whether certain gross irregularities
ithe affairs of the Society, some unautho-
ers' Cooperative House Building Society
Ltd, Delhi have been brought to the
motice of Government through a Memo-
—randuum signed by a large number of
“Members of the Society;

(b) if so, the contents thereof;

(c) whether in spite of the enquiry into
the affairs of the Society, some unautho-
rised persons collecting large sums of

. money from the members in the name
of development of land and the same
are being expropriated by them thus
cheating innocent Members and putting
the society to a great monetary loss; and

(d) the steps taken by Government fo
.check the activities of these persons?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{(SHRI ANNASAHEB P. SHINDE):
ta) and (b). Complaints ‘allegmg com-
mission of irregularities like holding of
illegal  elections, wrong enrolment of
members, delay m  development work
and mis-application and  mis-appropria-
tion of funds of the Society by som: of
the office-bearers and other persons
clajming themselves to be office-bearers,

have come to the notice of the Delhi
Administration,
(c) Somc members of the Socety

have brought to thc notice of the Delhi
Administration that they have received
demand notices from a peron clummng
to be the officiating Secretary of the
Socicty. The report of the enqguiry
ordered bv the Delhi Admumstration,
when completed, can alone throw hght

on the actual position.

(d) Immediately after the enquiry into
the constitution, working and finncial
posiion of the Society was ordered  in
March, 1972, the Enquiry Officer com-
municated the fact of the enquiry order,
and the reasons therefor, to most of the
members of the Society whose addresser
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were svailable. Séme newspipers . also
carried the pews item rélating #n  the
enquiry. Tt is now for the members to
be careful and not to make any pay-
ments t0 unauthorised persons who have
been claiming to be the office-bearers cf

the Society.

Tampering of the Record of Mambenhip
of Delhi School Teachers Cooperative
House Bauilding Society

1013, SHRI SUKHDEO PRASAD
VERMA: Wijll the Minister of AGRI-
CULTURE be pleased to refer to the re-
Unstarred Question No.

ply given to
4545 dated the 26th March, 1973 und
state:

-
(a) whether Government are awdre
that the records of the Dethi School
Teachers’ Cooperative House Building
Society Ltd., Delhi are being .ampered
with by the so-called office bearers of
the Society so much so that a large num-
ber of bonafide members are beng de-
nied their right to get a plot of lund
from the Society as their names enher
do not appear i the mcmbership Roster
of the Society or they have been shifted
to the bottom of the Roster which has
been made topsyturvy; and

(b) if <o, what «teps Government pro-
puse to take in the matter?

THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) Complaints about the alleged tam-
peting of records of the Delli  Schoal
Teachers’ Coopcrative House Buwilding
Society and irmegularities pertainjng to
it? constituuon, working. and financial
position have come to the notice of the
Delhy Admimistration

(b) The complaints have been for-
warded to the Enquiry Officer appointed
by the Delhi Administration, for cxXami-
nation Mecessary action, according to
law will be taken by the Delhi Ad-
ministration on receipt of the Enquiry
Officer’s findings.
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Afghanisten’s Demand for Professors
. from India

1014. SHRI G, Y. KRISHNAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Government of Af-
ghanistan has demanded some University
level professors from India; and

(b) if so, the terms and conditions in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) The terms and conditions will be
according to the norms laid down for
Indian experts deputed to Afghanistan,
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Price of Ground-put Ofl in Calcutta

Market
1016. SHRI SAROJ MUKHERIJEF:
Will the Mimster of AGRICULTURE

be pleased to state:

(a) whether while Gujarat Fair Price
Shops sell ground-nut oil at the rate of
Rs. 6 per Kg. it is sold in Calcutta mar-
ket at the rate of Rs. 11 per Kg.;

(b) it so, what steps have becn tuken
to reduce the abnormally high price of
groundnut oil in the Calcutta maiket
when the consumption of this refined
groundnut oil by the Calcutta people has
been daily increasing for various rea-
sons; and

(c) what measures the Minsiry have
taken to see that the Calcutta market
gets regular supply of refined groundnut
oil from Gujarat and other States thal
preduce such oil?

THE MINISTFR OF STATE IN IHE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHFB P. SHINDL):
(a) to (c). No doubt, prices of ground-
nut oil have shown an upward trend in
Calcutta during the current season. The
latest availuble price as on 13th July,
1973 was Rs. 870 per kg. However,
the rise in prices of groundnut oil is
not confined to Calcutta but 15 an all-
India phenomenon, caused by sharp .de-
cline in groundnut production ;n the
country (from 61.81 lakh tonnes in
1971-72 to 39.24 lakh tonnes in 1972-
73). In Gujarat. production of ground-
nut declined from 1541 lakh tonnes in
1971-72 to 3.50 lakh tonnes in 1972 73.
Consequently marhet price of groundnut
oil at Ahmedabad on 20th July, 1973
was as much as Rs. 9.30 per hg. So far
as Government of India s concerned, it
hes taken a number of stepe to improve
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the availability of vegeuble oilspeds and
oils in the country. Thess steps igelude
the augmentation of supplies through
import of oilseeds, oils and tullow 10 tne
extent feasible, encouraging larger crush-
ing of cotton-seed and rice bran and utilisa-
tion of their oils, promoting grcater utl-
sation of minor oilseeds of tree orign,
restr.cting the use of groundnmut oil and
encouraging greater utilisaion ot other
substitute oils in the manutactuie ot
vanaspati and increasing the produciion of
tradional as well as non-tiaditional oil-
sceds like soyabean and suntower seud.
It may be added that at prcsent therc 15
no restriction on the movement of zrounu-
nut oil from one State to another.

Ration Supplies in 'fripura

DASARATHA DI B.

1017. SHRI
of AGRICUI ILRE

Will the Munister
be pleased to state:

(a) whether the attention of wJovern-
ment has been drawn to e complete
paralysation of ration supplies in (Tri-
pura;

(b) if so, what steps had becn tuken
by ‘Government to rush enough yuan-
uties of foodgrains to Tripura, and

(c) if mot, the reason for the fatiure
of the Government thercfor?

THE MINISTER OF STATFE IN THE
MINISTRY OF AGRIC UL TURE

(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.
(b) and (c). Owing to drought condi-

tions last year amd on account of floods
this year, supplies of foodg'ains to Tri-
pura have been considerably stepped up.
The total quantity of foodgrajns suppiied
to the State during the period January to
June, 1973 amounted to 39.4 thousand
tonnes as against 3.4 thousand tonnes
supplied during! the corresponding pe-
riod of last year. Arrangements have
also been made for stocking >f food-
grains m the Food Corporation Depots
wt Tripura.
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Rules for posting .ol sn, Ex cutive Engt-
meer in CP.W.D. at one phicy

1018, SHRI SAT PAL KAPUR: will
the Minister of WORKS AND HOUS-
ING be pleasad to state the rules for
posting an Executive Engineer in  the
C. P. W. D. at one place?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKSY AND HOUSING (SHRI
OM MEHTA): The normal tenumie of
an Executive Engmeer (Civil) at erach
station “is 4 years except in Nepal and
difficult areas like Andamans and Aruna-
chal Pradesh where thc normal tenuie
is 3 years. The normal tenure {or ou
Executive Engineer (Elect.) at Delhi
6 years and ‘at other stations, it . 1
vears. The tenure period is subject to
exigencies of public service ind can be
curtailled or extended for such reasoms.

Enquiry against Inferlor Construction of
Quarters in D.LZ. area, New Dellu

1019. SHRI SAT PAL KAPUR Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether therc wecic many com-
plaint, regarding the inferior constiuction
of quarters m  Sector ‘D, DLZ area
New Delhi; and

(b) if so, the reaction of Goveinment
thercto?

THE MINIYTER OF STATL 'N 'THE
DFPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THF MININTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA) (a) and (b). Fven
seforc  the complaints repardinz  the
nferior construction were rccriv@d. SOre
defects came to notice durmg the routine
mspection by Senior Officers while the
work was still in progress, These were
duly rectified wherever possible. The
contractor was penalized in cases where
the defects could not be rectified. This
apart, an investigation to find out as to
whether any individual officer can be held
re:ponsible, is under way.
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Labour Managcement Relations in Aralam
State Farm Kerala

1021 SHRI ¢ K CHANDRAI'PAMN
Will the Minister of AGRICUI TURF be
pleased to state

(a) whether the atiention of Govern-
ment has been drawn to the fact that the
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relations between the labour and manage-
ment in Aralam State Farm, Kerala are
rapidly deteriorating,

(b) whether a few workers and em-
ployees of thiy farm have been retrench-
ed on filmsy grounds,

(c) whether farm authonties hare nled
a police case agammst some of those
retrenched workers; and

(d) if so, the reasons thercof?

THE MINISTER OF STALE IN THE
MINISTRY OF AGRICULTURF (SHRI
ANNASAHEB P SHINDE) (a) w0 (d)
With the setting up of the State Farms
Corporation of India the admimst tive
control of all the Central S$tate Farms
mncluding Central State Farm, Aralam
(Kerala) now vests m the Corporition

On Ist Apnl 1973, the farm manoge-
ment hul to remove sixteen agiicultural
labourers, from their muster roll due 1o
their misconduct  and  other destructive
actions inside the farm, dunne the past
one year 8 persons out of 16 are report-
ed to have assaulted the Dlret.lgr of the
furm on Tth lPebruary, 1977 and a
trimingal case 1s 1eported to be p.nding
igainst them in a coury of Law  One ol
the persons among them was he who hal
broken the douis of the office builoing
and used violence and had enter.d  the
unstairs of the office to assault the I) ree-
tor  The iwmaning 7 persons are 1eport
ed to be mvolved mn activities detnimental
to the farm, incluming thoft, dustrev.ng
farm produce, etc  They arc alvo 1epori-
ed to be us ng violence at the time of any
strike and instigat ng other loyal labourers
to go on srihe They are also reporied
to be ind suplined with theit immediate
superior staffl whenever they are allotted
any work in the field Their presence In
the farm was also found to be dancerons
to lite of other members of the staff In
veneral all these persons were considered
undesirable elements who commuttea cri-
mindl offences, quite often

Hence these persons were removed
from the service of the Corporation
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Employment of Beggars ag Forced Labomr-
ers in Delhis Rshabilitation Homes

1022. SHRI SHRIKISHAN MODIL:
Will the Minister of EDUCATION,
SOCIAL WELFARE 'AND CULTURE
be pleased to state:

(a) whether the beggars in Delhj's
Rehabilitation Homes are being employed
as forced labourers in projects by wvurious
public authorities;

(b) whether these beggars are also
being used as unpaid labour for unskilled
work in the homes of officials; and

(c) if so, what measures are proposed
by Government to end this exploitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN 1HE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVY: (a) and (b). No, Sir.

(c) Does not arise,

Complaints Regsrding the Sale of Long
Term Leases of Mosques by Punjab
Wakf Board

1023, SHRI ISHAQUE SAMBHALL
Will the Minister of AGRICUI TURD be
pleased to state:

(a) whether Government have received
complaint, from Muslims of Punmjab and
Haryana about the sale on long term
leases of mosques and graveyards by the
Punjab Wakf Board;

(b) whether besides Muslims, Swam:
Kewalan and Giri of Kgrnal (Haryana)
and some non-muslim residents of Sunam
(District)  Sangrur,  (Punjab)  have
brought to the notice of Government thc
leasing out by the Punjab Wakf Board of
the two mosques at these places;

(c) whether Govermment intend 1o take

steps for the restoration of these mosques;
and

(d) whether Government have received
any complaints from Muslims  of
Haryana and Punjab where no lands are

available for burial because of the Iéasing
out of graveyards by the Board, if s0,
whethey cories of such complaints will
be laid on the Table of the House?

THE MINISTER OF AGRICULTURE
(SHRI FAKHRUDDIN ALI AHMED):
(@) Yes, Sir. Some complaints have
been received by the Government in ths
connection;

(b) Yes, Sir,
(c) As regards Mosque at dunam
(District Sangrur), the Government

have asked the Punjab Wak{ Board to
cancel the allotmeny and for resumpton
of the site. The Punjab Wakf Board is
taking action accordingly. As regards
the Mosque at Karnal the matter is still
under the consideration of the Govern-
ment.

(d) Yes, Sir. Some complaints have
been received in this connection. It is
the policy of thec Government not to
lease out praveyards for other purposes
where it is required for burial purposes.
The Government have issued suitable
instructions to the Punjab Wakf Board
fiom time to ttme. The complamnta of
this type are being received on  vallous
occasion. It is not practicable to lay ail
of them on the Table of the Hou.c.

.Normal T:rms of the Existing Punjab
Wagqf Board

1024. SHRI ISHAQUE SAMBHALI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the normal term of five
years of the existing Punjab Walf Board
expired on 30th September, 1970 and this
Board is functioning for the last 2-1/?
years beyond its normal tenure; and

(b) the reasons for postponement of
constituting a new Wakf{ Board over-
ruling the resolution of 19th August,
1972 despite the complaints against this
Bouard and expiry of tenure?
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THE MINISTER OF AGRICULTURE
(SHRI FAKHRUDDIN ALI AHMAD)
(a) Yes, Sir

(b) As all the concerned States had to
be consulted finalisaton of the marter
took some tme All formalitics have
now been completed and a notification
reconstituting the Board 1s under 1ssue

Demand of Government School Teachers
Association

1025 SHRI ISHAQUE SAMBHAII
Will the Mimster of EDUCAIION
SOCIA1T WEIFARE AND CUI1URLC
be pleased to state

(a) whether a deputation of G»ern-
ment School Teachers Association Delhn
meg the Chief Cxecutive Councillor on
the 15th June, 1973,

(b) if so, their demands and

(c) the action taken thereon?

THF DFPUIY MINISTFR N 1Hr
MINISTRY OF EDUCATION AND

SOCIAI WEIFARE AND IN 1H:
DEPARIMENT OF CUI IUREF (SHRI
D P YADAV) (a) Yes Sir

(b) 1 Removil of lapses i denit

mental promotions n respect of As.istan’
Teuchcrs Craft  Teachus  and Iramed
Graduate Teachers

2 Removal of anomalies 1n the prant
of selection grade to the teachers

3 Finunation of semority sty of
teachers and their confirmation

4 Provision of
for the Association

(c) Demands No 1 and 2 are unler
consideration of Delli Admimstratida

Regarding demand No 3 Delh
Administration  have informed that the

office accommodation

semonity Iist of PGTs workinz 1upto
1-5-70 and of all other categories of
teachers working upto 1st July 1969

have been issued and that efforts ir» also
bemg made to bring the Senwority It
upto date  Against 6857 permament posts
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of teachers wunder the Dircctorate of
Education on 6706 teachers of varwous
categories have already been confirmed
The cases of remaining 151 teachers tor
confirmation are already under conswdera-
tion in the Department Steps ire also
being taken to convert the remuning

temporary posts into permanent ones

Regarding demand No 4, on account
of shortage of office accommodation, no
room has so far been given to the Gov
eroment School Teachers Assoclation of
the Headquerter although this problem 15
being exammed and a decision 15 expected
to be taken shortly ,

Retail Centres of Education

1026 SHRI VASANT SATHF will
the Minister of FDUCATION SOCIAI
WELFARF AND CUITURE be pleased
to state

(a) whether the attenuion of GoJ/'rn
ment has been drawn to the news report
appeaning under the caption Retal Cen
tres of Education on page three of The
Hindustan Times (Citv Fkdition)  dated
the 23r] May 1973 and

(b) 1f so the steps taken/proposed 1o
curb the shopping in cducation?

THE DFPUTY MINISTFR IN THE
MINISTRY OF FDUCATION AND
SOCIAl WFLFARE AND 1IN 1HE
DEPARTMFNT OF CULTURF (SHRI
D P YADAV) (a) Yes Sir

(b) State educational institutions as
well as private educational mstdutions
recognised by State Governments offer a
variety of courses There 13 also a pro
posal to bring Legislation for reguli‘ion
and control of Private Coaching n Delh:

Assessment of Loss of Production m
Agriculture duc to Shortage of Power

1027 SHRI P VENKATASUB-
BAIAH
SHRI SARJOO PANDEY

Will the Mimster of AGRICULTURF
be pleased to state



%63 Laccadive, Minicoy &
(a) whether any assessment has been
toade of the loss of production in agricul-
ture due to shortage of power in the
~country during the current year; und

(b) if so, the extent thereof?

THE MINISTER OF STATE IN THE
" MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and
(b). The level of agricultural production
in a particular year depends on a numbcr
-of factors including weather, supply of
irrigation water, uss of important inputs
like fertilizers etc. In actual practice, it
is very difficul; to isolate the precise effect
of these different factors on agricultural
production. It is, however, a fact that
agricultural production was affected to
some extent during 1972-73 by shortage
~of power.

Average use of Fertilizers per Acre

1028. PROF. NARAIN CHAND PARA-
SHAR- Will the Minister of AGRI-
CULTURE be pleased to state the average
quantity of the chemical fertihizer used
per acre in India?

THE MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURF (SHRI
ANNASAHEB P. SHINDE)- Sir. the all-
India average consumption of N'P
205° -1 K, 20 in 1972.73 was 16.86 kg
per hectare,

Trrigated Area in Sugar Factory Zones in
U. P. and Maharashtra

1029. SHRI CHANDRA BHAL MANI
TEWARI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the percentage of irrigated uci In
sugar factory zones in U.P. and Muhara-
shtra; and

(b) whether the irrigatcd area )f supar
factory zonmes in Uttar Pradesh s far
-below the minimum requirements?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) The
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irrigated sughrcane area in fectory zones
wasg 77 per cent in Uttar Pradesh and 100
per cent in Maharashtra during 1971.72.

(b) Yes, Sir.

Proposal to Amend the Drug Control Act
to Prevent Mark:ting Evils and Ensur-.
ing Uniformity in Euforcement

1030. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government are considur-
ing the question of amending the Drugs
Control Act with a view to preventing
marketing evils and ensuring uniformity
in its enforcement;

(b) if so, at what stage the proposal
stands;

(c) what other measures are proposed
to be tuken to make the enforcement of
the Act uniform and stringent all over the
States; and '

(d) to what extent the existing system
of inspection, control and prosecutiun 1s
proposed to be restructured and streng-
thened to ensure effective implementation?

THE DEPUTY MINIS1ER
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKU): (a) The Drugs and Cosmetics
Act, 1940, in its present form has suffi-
cient safeguards for prevention of all
types of marketing evils and abuses,

(b) Does not arise.

IN THE

(c) Three Committees  had
studied the impact of qualty
measures in respect of drugs and have
made recommendations. The Central
Council of Health, which consists of
Central and State Ministers had consider-
ed their recommendations and suggestd
certain measures for uniform and strin-
gent enforcement of the Drugs and
Cosmetics Act all over the States, The
State Governments have been asked to
implement these recommendations.

eai lier
wontrol

(d) The activities of the State Drug
Control authorities are being suppl:ment-
ed by the Central Drugs Inspectors of the
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Zonal offices who carry out joint inspec-
tions of manufacturing firms throughout
the country, to detect deficiencies, if any.
These joint inspections have had a salu-
tary effect and have helped in bringing up
standards of drugs in the counmiry. A
planned programme of sampling of essen-
tial and life saving drugs moving mn inter-
State commerce has been arranged by the
Central Drugs Control  Organisation
thoughout the country. The technical
competence of the Drug Inspectors em-
ployed by State Governments, especially
their knowledge of methods and proce-
dures for launching prosecutions, is
brought upto-date by the Organisation
by means of training programmes. Drug
testing facilities for State Governments
have been made available in the Central
Laboratories. Follow-up action on
adverse test reports are pursued with the
State Governments A constant watch is
maintained on the drug manufacturing
firms, and on drugs purchased, stored and
distributed by Hospitals.

Afforestation Scheme for Reduoction of
Floods and Siiting of River Beds

1032, SHRI P. GANGADEB Will the
Minister of AGRICULTURF be pleased
to state:

(a) whether the all India scheme of
afforestation of the eroded catchment
areas throughout the country has found
place in the Fifth Plan;

(b) whether the implementation of the
above scheme will rcduce floods and silting
of river-beds in India; and

(c) if so, the steps proposed to he
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH). (a) to (c) [Ihere
is no Central scheme for afforestation of
eroded catchment areas throughout the
country in the Fifth Plan. Afforestation
is, however, a part of the integrated pro-
gramme of soil conservation under the
Centrally Sponsored Scheme for the pro-
tection of the catchments of 21 River

1160 LS—3.
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Valley Projects, spread over 14 States. 9
more projects are proposed to be included
during the Fifth Five Year Plan for inte-
grated soil and water comservation treat-
ments and the programme will thus be
executed in the catchments of 30 major
projects in the country. The area; suit-
able for afforestation and improvement
of forests will be taken care of in this
programme. This scheme aims primarily
at the protection of reservoirs against
silting.

Water Famine in Bhavnagar Villages in
Gujarat

1033. SHRI P. M. MEHTA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether water famine in 27 Bhav-
nagar villages in Gujarat State has affect-
ed the people and many people had died
of thirst;

(b) whether the Gujarat Government
had prepared a scheme of Rs. 2.5 crore
for Bhavnagar water plan but it has not
been implemented due to the shortage ol
funds; and

(c) if so, whether Union Government
will help the State Government in imple-
mentation of this scheme?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a) No.

(b) Government of Gujarat has receiv-
ed proposal from Bhavnugar Municipality
for providing water to Bhavnagar (ity
through pipe line from Shetrunji Dath at
Palitana which is under consideration of
the State Government.

(c) The question does not arise at this
stage in view of (b) above.

Supply of Foodgrains to Mysore

1034. SHRI C. K. JAFFER SHARIEF:
Will the Minister of AGRICULTURE be
pleased to state:
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(2} whiner Mysess Goverament has
wpgrosched Cented Goverament o sposd
«p sapplies of foedgrains; wnd

(b) if so, the reaction of Central Gov-
erament thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). Al steps arc being taken to cosure
the supply of fhe foodgrains allotted to
the Government of Mysore.
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Effect of Shawinge of Fower in Amdhra
Pradesh on Agricultural Operations

1036, SHRI Y. ESWARA REDDY:
Will the Minister of AGRICULTURE be
pleased to state to what extent the cucrent
shortage of power in Andhra Pradesh has
affscted the agricultural operations thzre?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): The in-
formation has been called for from the
State Gavernment and will be placed on
the Table of the Sabha as soon as it 1s
received.

Demand of Edible Oils in Gulbarga,
Mysore

1037. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of AGRI-
CULTURE be plessed to state:

(a) whether the Cemtral Geovernment
are aware that there is a gseat demand
of edible ails i drought-hit areas of Gul-

burga District in Mysore; and !
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(b) if so0, the reaction of Central Gov-
crment therato?

THE MINISTER OF STATE IN THE
Nﬁgm OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and (b).
“There i¢ no specific information available

about the position in Guibargs District.

However, edible oils are in short supply
al pver the coymtry, because of short pro-
dpgtion of oilpesds.

Dhama by Blind Studepts near Prime
Minister’s House

1038. SHRIMATI BIBHA GHOSH GO-
SWAMI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Blind Higher Secondary
Students stiged g dharna near the Prime
Minister's House;

(b) if so, what were their demands; and

(c) what steps have been taken to meet
their demands?

THE DEPUTY MEINISTER IN THE
MINESTRY OF EDUCATIGN AMND
‘SOCIAL WELFARE AND IN THE BE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) Yes, Sir. A group of
blind students staged a dharna outside the
Prime Minister's House on May 21, 1973

{b) The demands were as follows' —

(i) Hostel accommodation should be
provided for blind students passing the
Higher Secondary Education Examina-
tion;

(ii) A hostel for working blind persons
should be sct up in Delhi;

(i) An Act should be passed, making

it compulsory for every office having
20 persons or more to have one blind

-<mployes;
(iv) The Delhi Administration should
<reate some jobs for the blind;

(v) Some typewriters should be provid-
#d to schools for the blind.
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(c) The blipd students are being accom-
maodated ja bostals of the Delbi Univer-
sity and of its affiliated calleges Some
voluntary orgamisations are also assisting
the blind oollege stpdents in the matter of
accommodation. No separate epactment
for the blind is proposed. The other de-
mapds have been forwarded to tire Dethi
Adntinistration for sympathetic considera-

tion.

Read Acchdents in Dielhl

1039. SHRI JAGANNATH MISHRA:
SHRI G. P. YADAYV:

Will the Mmister of SHIPPING AND
TRANSRORT be pleased to state

(a) whether there has been abnormal
increase in the road accidents in the
Udion Tetritory of Delhi;

(b) if so, the number of road accidents
occurred during the years 1970, 1971 and
1972; and

(c) ¢he steps taken by the Government
to check these accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) No, Sir On the other hand, the
number of such accidents im the capital
has been decreasing

(b) 7912, 6893 and 5143 accidents touk
place during the years 1970, 1971 and
1972 respectively, despite the progressive
inorease in the aumber of vehicles of all
description. The following measures have
been taken by the Deltu Administration to
prevent/minimse road accidemts: —

(1) Gradual improvements in roads
and road inter-sections are being
effected with a view to ensmung
smoother flow of traffic. During
the year \1972, traffic .ignals
were provided at 32 inter-sec-
tions and blinkers instafled at
seven places. In all. hundred
traffic signals have been pravided
at infer-sections in Delhi upto
31st Decomber, 1973 aod
blinkers installed at 123 places,
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(i) In addition to four additional
jeeps recenmtly sanctioned, twenty-
two more motor cycles have
been placed at the disposal of
the trafic police to increase its
mobility.

Extensive speed checking opera-
tions are carried out by traffic
police regularly, particularly on
accident prone roads and offend-
ing drivers are brought to huok
for driving vehicles at speeds
more than the prescrbed o es
Other casey of bad driving like
disobedience to signals, over-
taking from wrong side, turning
without proper signal, etc. arc
also detected and offenders pro-
sequted.

(iv) Constant ecfforts are being made
to impart road safety instructivns
to various categories of road
users with a view to minimse
accidents. With this end in
view, road safety instructions are
mmparted to school children
through lectures and demonstia-
tions. Declhi Traffic Police has
recently organised a School
Road Safety Corps in a large

(i)

number of schoolsin which
cadets have  been trained
in elementary traffic
control and observance of
various road safety rules

Lectures are delivered by traffic

officers to students, teachers,
drivers of commercial vehicles
and other road users &ith a

view to propagate road safety
rules. The use of mass media is
also extensively made for impart-
ing road safety instructions

Demand of National Book Trust
Employees’ Union

1040. SHRI C. JANARDHANAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have received
any demand from the National Book
Trust Employees' Union, New Delhi;
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(b) if so, their demands;

(c) whether the officiating Chairman
and Director of National Book Trust did
not look into the grievances of its cm-
ployees and closed down the Office; and

{d) if so, action taken to settle the
demands by negotiating with the Unton?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (d)« A copy of
the charter of demands of the National
Book Trust Employees' Union has been
made available to the Government.

The demands of the Union relate to
the recognition of their trade union, en-
hancement of house rent allowance,
stoppage of deputation of non-Trust cm-
ployees to the Trust Organisation, fiam-
ing of the Recruitment Rules, promotions,
confirmation after one year's service.
cadre-wise distribution of work, leave and
travel concession and encashment of
leave, etc.

The Chairman and Officers of the Trusg
have met the representatives of the em-
ployees and informed them thut the Trust,
being neither a trade nor an industry, it
could not recognise their trade u.von.
They have also informed the employces
that they are always willing to negotiate
with them on matters relating to their
service conditions and other demands, if
they form themselves into an emplovees
association, without any outsiders being
office bearers

Thereafter the Trustces had met aad
considered other demands of the em-
ployees and the Trust has recommeaded
payment of enhanced house rent allowance
to their employees, which 15 under consi-
deration of the Government. The Tiust
has also finalised the Recruitment Ru'es
and the same have been circulated for
the comments of the members of the staff.
The Trust has also identified certain posts,
which could be declared permanent,
against which eligible employees could be
confirmed.
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The Office of the Trust had to be clased
down in order to avoid any ratoward
incident following unruly demonstrations
and disorderly behaviour by some mem-
bers of the Union in the Trust premuses.

The Trust being an autonomous orpani-
sation, it is not possible for the Govarn-
ment to interfere in a dispute bétween the
Trust and its employees. The Education
Minister has, however, made availablz his
good offices and met some representatives
of the employees and some trade umnton
leaders recently and discussed with them
some of the service matters. He inform-
ed them that he was willing to take up
the matter with the Chairman o>f the
Trust, but he could not give any asiur-
ance on behalf of the Trust. He also
informed them that he was willing ta get
the legal position with regard to 1egist-a-
tion of the vnion as a trade wunion re-
examined in consultation with the Mims-
try of Law and Ministry of Labour and
Employment. Government feel that if
the employees would hke to negotiate
with the Trust, they will be more than
willing to fully cooperate and it .nay be
possible to settle some of the gricvances
on the spot.

Letter from Ex-Minister of Orissa to
Governor Re. Sale of Children due to
Poverty and Drought

1041, SHRI R. N. BARMAN: Will the
Minister of AGRICULTURE be pleased
1o state

(a) whether an ex-Minister of Uiissa
had written letter to the Governor of
Orissg about the selling of children by
their parents due to poverty and droupht
condition in that state;

(b) whether some persons commitied
suicide because of their inability to pro-
vide food for their family members;

(c) if so, the contents of the letter and
facts ascertained by Government; and

(d) Government’s reaction therelo?

THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) The
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State Government bas reported that such
allegations have been made.

(b) The State Government has denied
the allegations,

(c) The State Government has report-
ed that one person committed suicide due
to personal reasons not connected with
food availability.

(d) Does not arise,

Teaching of Bengali Language in
Andaman and Nicobar Islands ..

1042. SHRI R. N. BARMAN:
SHRI B. K. DASCHOWD-
HURY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether m Andaman and Nicobar
Islands, the biggest population group are
Bengali-speaking people;

(b) if so, whether Bengali language is
taught there in all educational institutions
and particularly in Port Blair; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) About 24 per cent of
the population are Bengali-speaking people.

(b) and (c). Facilities for teaching
Bengali language are provided in schools
located in areas where there is a concen-
tration of Bengali population, In Port
Blair, there is a Bengali medium Higher
Secondary School from Class I to XI.

Report of the Commistee for promotion
of Urdan

1043. SHRI B. N. REDDY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:



(a) w&m Goversintt Heve - re-

ceived the report of fhe ' Uil - ‘Cem-
" mitteo for Premetion of Urdw;

(b)i!so,_nlbn:poiuhﬁi&ébf{ind

" (o) if bot ~when the Commiltge is
. likely’ 16 mubmmit its Report? ,
THE DEPUTY MINISTER IN THE
MINISTRY OF BEDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT  OF CULTURE
1D, P. YADAV): (8). Ro, St

(b) Does not arise.

(c) T Comimitiee for Promotion of
Urdu is likely to take some meorc time.

PRot Project lu Agriesiture In Balralch
U.P)

1044. ¢HRI B. R. SHUKLA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) wiether .Government propose 10
iitiate pilot project in agriculture or
marginal farmers scheme in the District
of Bahruch (U.P,)) in the near future;
and

(b) if so, the main feature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No such
proposal is iiider the considertion of
fbs Gowveriment of India et present,

(b) Does not arise.

Simuggling of Comive Gralns from Andhra
Pradish to iseighbouting Stateg

P. VENKATASUB-

1045. SHRI
AGRI-

BAIAH: Will the Minister of
OULTURE be pleased to state:

(a) whether Government are aware of
the fact: that. large-scale smuggling of
coarse grains like Jowar, Bajfa, Maize
is going on unchecked in some parts of
Andhra Pradesh to othér fiéizhbodting
States;
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Witien Avowore. o6
) i so; 1he Hepe thkes By Gdvern-
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{c)ummw

“THE MINISTER OF StaTe IN'PRE
MNISIRY OF  AGRICULEURR
(BHII ANNASHHEB P. - SHINDE):
@) 16 (). Aveording te avmilable. infor-
mittio, tkre iy 0o lerge scale. smuggling
of tosrse grains like Jowar, Rejra and
Maize poimg unchesked in any part. of
bais established inter-State oheck posts to
effeft sibvement of conrse geains. There
is & ban &ft inter-Staté . movement of
coarse grains from Andhra Pradosh apert
from the titer-Disttict ban on movement
of Jower. The Vigliance Cell of the
State Government ceiries out raids to
check the movemént.

Incluslon of “Housing” i the Comecutyent
List of the Constitution

1046. SHRI' SARJOO .PAND'EY
SHRI B. M. MEHTA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Parliamentary Cone
sultative Committee on Works and Hous-
ing has recommended that Housing
should be included in the Concurrent
List of the Constitution; and

(b) if so, what is Government's deci-
sion thereon?

THE MINISTER OF STATE IN
THE _})EPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and (b).
The matter came for consideration in the
Consultative Committee meeting held ' at
Trivandrum in June, 1973 and Govern-
ment's stand wag explained.

This question, however, figured at the
time of exdmination of estimdtes on
‘Housing' by the Estimates Committee
during flie year _1_9”-73." was
¢xpressed by the Miimisiry of Woits and
Houshig thit it had fot ‘beow: pbiditie to
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from 5th to 7th July, 1973, The Con-
ference has recommended that for the

1047. DR. RANEN SEN: Will the
Mimister of EDUCATION AND &0O-
CIAL WELFARE AND CULTURE be
pleased to state;

(a) whether National Theatre is beng
set up in Calcatta with the belp of Gov-
ernment of India by the West Bengal
State Government; and

(b) if so, the amount sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D P YADAV) (a) No, Sir.

(b) Does not arise

Couniry-wide Drive agsinst Adulteration
of Food Stufis and Drogs

1048. SHRE D P. JADEJA:
DR. RANEN SEN:

Will the Mimster of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether former Union Home
Mipister, Shri Gulmanlal Nanda, sad that
an intensive country-wide drive wgainst
adulteration of food stuffs and drugs has
been planned; and

SRAVANA 8, 1886 (§AKA)
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"

(b) if so, the main festures of the
plan?

THE DEPUTY MINISTER IN THL
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHEI A. K. KISXU): (a)
Yes.

(b) The main features of the Schemo
prepared by the Citizens' Central Councid
of which Shri Gulzarilal Nanda s the
Vice Chairman are given below:—

(1) Adulteration of Food,

(i) In important localities and in
arcas where complaints  about
food adulteration are persistent
and serious, whole-uime food-
mspectors may be appounted.

(n) Supervisory arrangements may
be tightened up.

(m) Local Government officials may’
be directed by admunistrative
orders to act as witnesses when
called upon by Food Inspectors
to do so.

(1v) More Public Analysts may be
appointed.

(v) It may be made compulsory for
retailers t0 obtain a warranty
from manufacturers and distri-
butors for any food-stuff sold
by them.

(v1) Emphasis should be on action
aganst the producer, manufac-
turer and distnbutor and at
points where adulteration actual-
ly takes place.

(vu) Delay should be avoided at
every stage m initiating action
in conducting tests and sending
test reports, in launching pro-
secutrons and in trials,

(vii1) The possibility of ntroducing
summary trials for offences
involving food adullerstion may
be comsidered,

(ix) Courts may be moved to give
severe punishments, keeping in
view the minimum provided i
the Act.



79 Writien Angswers
L]

(x) Selected Police Officers not below

the rank of Sub-Inspectors may
be given training in this work
and then authorised to take
action under the Food Adultera-
tion Act like Food Inspectors.
As a safeguard it may be laid
down administratively that they
should take action only on the
basis of written bomplaints by
consumers or purchasers,

(xi) Special Units may be established

(xii)

(xiii)

in the State C.ID. to deal with
those cases of food adulteration
which are serious and important
or which have inter-District or
inter-State ramifications.  Food
Inspectors might be permanently
attached to such Units or, alter-
natively, some Food Inspectors
might be carmarked whose ser-
vices could be requisitioned by
these special units whenever
required.

Arrangements should be made
for suitable contact and liaison
between the Police and the
State Health authorities control-
ling this work.

In rural areas, the possibility of
Panchayats being associated with
this work or being entrusted
with some responsibility in this
sphere, may be considered.

Assistance of voluntary organis-
ations should be enlised to help
the State authorities in this work
and to secure the cooperation and
support of the people.

(2) Adulteration of Drugs

(i)

The number of Inspectors and
Government  Analysts may be
increased, particularly in those
localities and areas where com-
plaints about drug adultcration
are persistent,

(ii) Supervisory arramgements may

be tightened up.

(iil) A competent Public Prosecuter

may be earmarked whom ins-
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pectors appointed under this Act
could approach for consultation
on the legal aspects of the case
during the stage of jmvestigation.

(iv) The services of competent CID
Investigating

ing Officers may be
made available to assist and guide
these Inspectors in ths investi-
gation of serious and difficult
cases.

| (v) The possibility of joining selected

(vi)

(vii)

(viti) The possibility

Police Officers in the State CID
or in the CBI powers under this
Act may be considered. They
could take up cases having inter-
District and inter-State rami-
fications. For assisting these
Police Officers in techmical
aspects of the matter the services
of Imspector appointed under
this Act should be made avail-
able to them.

Emphasis should be laid on
action against the producer,
manufacturer and distributor, of
spurious drugs and at points
where misbranding or adultera-
tion of drugs actually takes
place.

Delay should be avoided at
every stage in inttiating action,
in conducting tests and sending
test reports in completing inves-
tigations, in launching prosecu-
tions and in tnals.
of introducing
summary trials for offences
under the Drugs and Co~metics
Act, 1940 may be considercd,
alternatively, to expedite dis-
posal, trials of cases involving
such offences may be given
precedence over other ordinary
cases,

(ix) It may be considered whether, in

the light of experieace gained,
there is need for enhancing the
penalities provided in the Act for
offences  relating to imported

drugs or to Ayurvedic/Unani
Drugs.
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{x) Courts might be moved to give
severe punishments keeping in
view the minimum provided
under the Act.

(xi) Assistance of voluntary organis-
ations should be enlisted to heip
the Central and State authorities
in this work and to securz the
co-operation and support of the
people.

{xii) Facilities should be afforded to
purchasers to lodge reports
about misbranded or adulterated
drugs, Inspectors should be re-
quired to take cognizance of, and
to act upon, such reports.

(xiii) In important centres, chemists*
shops might be established by
co-operative societies or 3Super-
Bazars where drugs of standard
quality are available at fair
prices,

‘Complaints regarding stationery supplied
by M/s. Kores India Limited

1049. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the stationery supplied by
M/s. Kores India Limited to Government
Offices is of sub-standard quality;

(b) whether users in several Govern-
ment Offices in the lower strata have com-
plained several times about the sub-stand-
ard material supplied by the above firm,
but no effective action has yet been taken
by Government; and

(c) whether Government are consider-
ing of blacklisting this firm?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) No, Sir.

(b) and (c). Since no complaint has
been received by the Government of In-
dia Stationery Office, Calcutta, the ques-
tion of taking any action does not arise.

SRAVANA 8, 1895 (SAKA)
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Appointments in Indian Institute of
Management Bangalore

1050. SHRI B. V. NAIK: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Indian Institute of
Management at Bangalore has recently
appointed about 33 members of the facul-
ty belonging to one communal group; if
so, what is the mame of that communal
group;

(b) whether these appointments have
been ratified by the concerned Govern-
mental authority, 1f so, when; and

(c) whether in the past these ratifica-
tions had been stayed or delayed by the
concerned Governmental authority, if so,
why?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND ° CULTURE
(PROF. S. NURUL HASAN): (a) No,
Sir. A Selection Committee appointed
by the Board of Governors of the Institute
has recommended 32 candidates for ap-
pointment of its faculty. These candi-
dates do not belong to any one commu-
nal group.

(b) The Institute being an autonomous
body, its Board of Governors is compe-
tent to make appointments of the faulty
members. These appointments do not
require ratification by the Government.

(c) Does not arise.

qER Awd, geOaE ¥ SHoar
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1052 SHR1 P M MEHTA
SHRI R V SWAMINATHAN

Will the Mmster of AGRICULTURE
be pleased to state

(a) whether food subsidy may touch
Rs 300 crores, whereas it was estimated
that food subsidy might amount Rs 130
crores,

(b) 1if so, whether Government has
thought of plans to reduce it to Rs 100
crores, and

(c) what were the rcasons for not re-
ducing that figure and whether any steps
are being considered to reduce 1t even
now?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) The food
subnidy 18 expected to be much higher
than the origmal estimates of Rs 130
crores

(b) and (¢) The questwon of reducng
the subsidy burden by adjustment wn 15suc
prices 13 under conmderation of the Gov
ernment

Foodgrain Exchange for Import of Edible
Olls

1054 SHRI DHARAMRAO AFZAL-

PURKAR
SHRI M S PURTY
Will the Mmster of AGRICULTURE
be pleased to state

(a) whether Governmeat have sanction-
ed some 3dditional foreign exchamge fot
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the import of edible oils, and if so, to
viat eittent; aid

(b) the fiathes oOf the artrctes ms well as
the names of the countries with whom

long term afrangements have been made
by Gevernmént in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (@) Yes, Su—Rs 35
crores, so far, during” 1973-74

(b) In the present state of flmdity
international  markets, it has not been
possible to conclude long-term arrange-
ments with any country nor would this
be available Efforts to ths end will,
however be made at the appropriate trme
Out of the above granmt, specific contracts
for purchase of palm ail, soyabean o1l
and rapeseed o1l mamly from Malaysia
Europe and Canada for a total sum of
Rs 2109 crores have already been con-
cluded
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Handing over of Import of Fish from
Bangladesh to Private Sector

1057 SHRI TRIDIB CHAUDHURY
Will the Mimster of AGRICULTURE be
pleased to state

(a) whether any decision has been taken
by Government to hand over the hand-
ling of fish imports from Bangladesh to
the private sector, and
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(b) if so, the nature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No dect
sion has been taken to hand over the
handling of fish imports from Bangladesh
to the private sector. The Central Fish-
eries Corproation has been authorised and
equipped to handle this trade.

(t) Does not arise.

Admission in Educational Institutions
under Central Universities

1058. SHRI B K. DASCHOWDHURY;
SHRI. R. N. BARMAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether admissions into the Edu
cational Institutions wunder the Central
Universities are open to all students 1n
the country without restrictions and limi-
tations whatsoever; and

(b) if not, the reasons therefor and
whether such restrictions are creating mis
understanding in the process of National
Integration in the country because of um-
reasonable restrictions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN)- (a) and (b).
Information j5 being collected from the
Cential Universities and a statemcnt wall
be laid on the Table of the Sabha in due
course,

Freight Rate from Calcutta Port and
Madras or Vizag Port to Bangladesh

1059. SHRI B K. DASCHOWDHURY.
SHRI R. N. BARMAN:

Will the Mimnister of SHIPPING AND
TRANSPORT be pleased to state:

Written Answers gO

(a) whether the freight ratc frco.
Madras or Vizag Port to Bangladesh Ports
is equal to the rate of the Calcutta Port
though the distance from Calcutta Port
to Bangladesh Port is much less; and

(b) if so, the reasons therefor?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). The freight rates from
Madras to Bangladesh Portg are higher
than those from Calcutta to Bangladesh
ports. The freight rates from Coroman-
dal range (which ipncludes Vizag) and Cal-
cutta to Bangladesh ports are the same.
Although the distance from Calcutta to
Bangladesh ports is less than the distance
from Vizag to Bangladesh the stevedoring
costs at Calcutta are much higher than
those at Vizag port which accounts for
the higher freight rate from Calcutta to
Bangladesh as compared to Vizag

Diversion of Items meant for delivery or
Export from Calcusta Port to other
Ports

1060. SHRI B. K. DASCHOWDHURY
SHRI R. N. BARMAN-

Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether many of the items required
to be delivered at or exported from the
Calcutta Port arc now being diverted to
other ports of the country; and

-

(b) if so, the reasons for the same and
the items or the commodities thus diverted
from the Calcutta Port to other Ports in
the country during the last three years,
year-wise?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). There has been no large
scale diversion of either import cargo or
export cargo from the Calcutta Port to
other Ports. So far as imports are con-
cerned, traffic in sulphur started being
diverted from Calcutta to Visakhapatnam
Port in 1969-70, ag Visakhapatnam Port
offerd facilities for bulk discharge while



JULY 30, 1873

Written Answers 92

ed picking up feom 1991-72. The aver-
age annual import of sulphur through this
Part dil 1968,69 was abqpt 65009

The igures dar the yoars 1969-70 to 1972-

sulphur through Calcétta have egein atart- 73 ate given bejpwi—
1969-70 . v 27,000 Tonhes SPPTOX.
1970-71 . 3,000 » »
1971-T2 . » . 20,000 » »
1972-73 33,600 » »

Qn the expert side, there has been
diversion of iron ore traffic to Paradip
because of the inability of Calcutta to
cater to bulk carriers by which iron ore
is now being transported to economise in

tramspostation cpsts. The dixersign start:
ed in 196V-68, The quantities of iron
ore exported through Calcutta since 1966-
67 are given below:—

196667 . . . 9,11,000 Tonnes BpPPTOX.
1967-68 . . 6,83,000 ’ i
1968-69 4;57,000 5 »
969-70 . . 380,000 3 »
1970-71 : . . 4,30,000 » 5
1971-72 . : 2,36,000 ” »
1973-73 . . . 2,67,000 »” ”

——

In other export commodities like bone
meal and ol cakes, there hus been a
marginal diversion to Bombay Port, as
the traffic in these commodrties emanates
from up-country stations and the overall
cost of shipment from Bombay is cheaper.
It is not possible to quantify the diver-
sion in these commodities.

Cargo Trafic at Calcutta Port

1061. SHRI B K. DASCHOWDHURY:
SHRI R. N. BARMAN:

-

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Cargo Traffic, both export
and mmport bandled at the Calcytta Port
has considerably decreased during the
past few years;

(b) if so, the volume of main items of
export and mmport cargo handled at the
Calcutta Port during the last three years;

(c) the reasons for such decreases and
the steps taken to improve the Cargo
Traffic at the saig Port; and

(d) if no, steps have been taken, the
reasons therefor?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADURy
(a) Traffic handled at Calcutta Port start-
ed declining after 1964-65. It has shown
some 1mprovement lately.

(b) A statement is attached.

(c) The factors leading to the decline
in traffic in Calcutta are the decline
imports of foodgrains, heavy machine-
tools and plants and exports of coal, as
also to some extent the restrictions on the
draught and length of vessel; entering the
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Port in the comtext of the change that has

After the new Dock System at Haldia
is commissioned in 1974, Calcutta would

Written AnsWers ¢
industrieg in the area, it.is Hoped that
there would be a subsatantial intrease in

the traffic of Calcatta Port System meiud-
Haldia Docks. The river training
undertaken to maintain ade-
in the River Hooghly with
Farakka waters would also

Import and Export Traffic handled at the Port of Calousta

(Figures in lakhs of tonnes)

fmports I970-71  1971-72 1972-73
Name of commodity i
P.O.L. . « I3'75 18°57 1966
Foodgrains .. Bs2 10°84 187
Sait . i-sI 3:00 3-62
Fertiliser . 111 1-66 3°43
Other Cargo . o e . 758 13°43 1320
ToTAL . 32°47 47:%0 41+48
Exports —
Name of commodity
Coal . . ' v . 660 7-86 797
Ores . . . . . 430 236 2:67
Gunnies . . 6-54 8-08 674
Tea 5 . . 124 - 1°25 1-36
Other Cargo . 8-99 654 657
TotaL . 29°67 26" 09 25-31
TotaL SEA-BORNF TRAFFIC 60'14 7359 6679
“No Sale to Government” Campaign by (a) whether Farmers’ Federation of
Farmers’ Federation of India India has threatened to launch a *“no

1062. SHRI ARVIND M, PATEL-
SHRI P GANGADEB

Will the Minister of AGRICULTURE
be pleased to state:

sales to Government" campaign in the
South Indian rice growing States, if the
Central Government did not appreciably
raise the kharif procurement prices for
the year 1973-74; and

(b) if so, the action taken by the Gov-
ernment of India thereopn?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

5

(b) Government have already announ-
ced an increased support price for paddy
and kharif coarse grains for 1973-74
season. The procurement prices will be
fixed towards the beginning of the pro-
curement season.

India’s participation in Aslan Athletics
meet at Seonl and Asian Wrestling
Champlonships at Ulan Bator

1063. SHRI ARVIND M. PATEL:
SHRI JAGANNATH MISRA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the President of the Amat-
eur Athletics Federation of India  has
demanded a probe that prevented India’s
participation in the Asian Athletics meet
at Seoul and the first Asian Wrestling
Championships at Ulan Bator (Mongolia);

(b) whether any enquiry has been made;
and

€) if so, the result of the enquiry made

and the action taken by Government
thereon? v "

) §

THE DEPUTY MINISTER IN THE
MINISTRW ©OF EDUCATION AND
SOCIAL WELFARE AND 1IN THE

DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir,

(b) and (c). A statement is placed on
th_e Table of the House. [Placed in
Library. See No. 1T-5233/73].

Rs. 5 lakh scheme for prevention of blind-
ness among children of one to five
years in U.P,

1064. SHRI RAJDEO SINGH: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether to prevent blindness among
the children of the age group one to five

JULY 30, 1878
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years, & scheme for 6.25 lakh children in
U.P. will be started with a cost of Rs. §
lakhy;

(b) if so, whether any assessment has
been made of the exact number of child-
ren in this age group in the State; and

(c) if so, .whether the scheme covers
every single child in this age group?

THE DEPUTY MINISTER IN"THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI BAS-
APPA): (a) The scheme for Prophylaxis
ugainst blindness in children caused by
Vitamin ‘A’ deficiency is proposed to be
started in the selected districta of Azam-
garh, Basti, Deoria, , Jaunpur
and Varanasi of U.P. during the Sth
Five Yecar Plan with annual provision of
Rs, 4.20 lakhs to cover 14 lakh children
of age group 1—35 years.

(b) The number of children in age
group 1—4 years in these  districts
is estimated to be 23.57 lakhs.

(¢) No.

Authority to inter-State Transport Com-
mission to issue inter-State Permits and
introduction of Tax exemption

1065. SHRI RAJDEO SINGH: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(2) whether

Government  are awdre

. that inter-State road tranmsport has many

hurdles in its improvement even after
zonal agreements and reciprocal agree-
ments between States;

(b) whether the corridor States collect
overlapping taxes from transit vehicles;
and

(c) if the replies to (a) and (b) be in
the affirmative, whether to overcome these
burdles Government are prepared to
authorise Inter-State Transport Commis-
sion to issue directly inter-State permit
and to introduce the 30-day tax exemp-
tion that was prevalent prior to the
thirties?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA): (a)
Yes, Sir. Multiplicity of taxes, abscnc
of uniformity in the rates and the methoc
of collection of taxes and existence of
octroi and other check-posts are the main
impediments to the free flow of inter-
State traffic

(b) Yes, Sir. Ecen where ihere s
reciprocity between two States, the exemp
tion is mostly available only in respect
of motor wvehicle tax and not goeds/
passenger tax

{c) A Working Group has been set up
by Government to go into the question
of amplification of produres for the levy
and collection of various taxes on moto
vehicles, avoidance of multiphcny of
agencies for collection ot these taxe. ano
rationalisation of the prevailing tax struc
ture generally This Group has not ve'
completed its work

The question ot abolition of octroi and
creating a single check-post organisation
to meet the needs of the several Depirt
ments is being pursued with the States

The question of delegation of powers
to the Inter-State Transport Commission
under Section 63A(2Xd) of the Motor
Vehicles Act, 1939, to grant, revoke, sus
pend or countersign permits for operatior
of transport vehicles on inter-State routes
has been examined by Government in
consultation with the State Governments
but some of the States have iaised objec
tion to these powers being given to the
Commission. Since regulation of intra-
State traffic would still be the responsibi-
lity of the States, it is necessary to avoid
overlapping between the functions of the
Inter State Tran-port Commusion and the
State,'Regional Transport Authorities, It
would, therefore, be difficult for the Com
mission to deal with the grant of inter
State permits without the co-operation of
the States

1160 LS - 4
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Raj Nagar Colony of Ghazisbad
Improvement Trust

1066, SHRI P. GANGADEB:
SHRI K. LAKKAPPA-

Will the Minister of WORKS AND

HOUSING be pleased to state-

(a) whether a newly developed colony,
Raj Nagar in Ghaziabad, U. P. wherein
plots were sold to individuals by the
Ghaziabad Improvement Trust in 1963
and 1966 has not been fully provided
with street lighting poles and modern
syitem of sewerage:

(b) 1If so the reasons for not providing
sireet poles 10 the whole colony «nd alvwo
trouble free, sewerage in spite of the fact
that individual plot holders have paid
premium for fully developed plots: and

(c) the justification for compelling plot
holders to built their houses when the area
1» not fully developed in respect of street
poles and trouble free sewerage?

THE MINISTER OF STATE IN THL
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (@) to (). In the Raj
Nagar Colony, Ghaziabad, the Improve-
ment Trust sold plots on the condition
that  construction of houses would be
completed within six years. As the pro
gress of construction was slow, this
period was extended by two years.

There is provision for stieet lighting on
all the roads and sewer lines have ulso
been laid. All efforts are mude by the
Improvement Trust to maintain the sewer
lines trouble free

Street lighting 1n the whole colony was
not provided in advance because of the
danger of wires etc, being stolen. However,
full provision for street lighting already
existg and lighting will be completed
and when houses are constructed.
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Mh!ﬂmﬂoﬂnb“
thely Wheat t0 Government Agency

SHRI P. GANGADEB: Will the

1067.
Minister of AGRICULTURE he pleased

to state:

(a) whether special efforts are made 1w
induce farmers in Orissa to sell their
hoarded stocks, to Governmen; agencics;
and :

(b) whether Orissa will not be able to
achieve its procurement target of 3 lakh
tons of rice during the Kharif Year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). Presumably the Question relates
to the procurement of paddy|rice. The
Government of Orissa have instructed the
Collectors, Sub-Divisional Officers and
other fleld Officers to hold meetings of
the big farmers to persuade them to part
with their paddy stocks voluntarily. New
Provision introduced m Orissa Rice und
Paddy (Control) Order enables Govern-
- ment to requisition stocks in excess of 75

quintals from producers.

As against the target of 3 lakh tonnes
of rice, procurement till the middle ot July,
1973 has been 178.2 thousand tonnes of
rice. The State Government anticipates
that the procurement of rice will be 2
lakh tonnes in this Xharif Year. against
the above target.

Modificatien of Scheme of Model Schools

1068. SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Scheme of Model

Schools approved by the Central Advisory
Board of Education for inclusion in the
Fifth Plan is going to be modiﬂed and

(b) if so, the changes sought to be made
out?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

J‘ULZ”.W

' 'Wﬂmnmn.'- wo

SOGIAL WEL!’AM ANB IN THE ﬂB—
PARTMENT OF CULTURE (S_i_ll! ]
P. YADAW{ﬁiad{b}.ThsMek
under consideration of Government. = A
final ‘decision onﬁwnnturcofﬂnmndul
school and the number of schools to be
established in the Fifth Plan is yet to.be
taken. '

Setting up of Homoeo Research Institute
in Kuruchi (Kerala)

1069. SHR] A. K. GOPALAN: ‘Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government are considering
to start a Homoeo Research Institute in
Kuruchi in Kerala under the Central
Council for Research in Indian Medicine
and Homoeopathy;

(b) if so, the particulars thereof: and

(¢) whether the Kerala Goverfiment
have offered sufficient land to establish the
Institute, and if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
A proposal regarding estublishment of a
Regional Research Institute (Homoeopa-
thy) at Kuruchi in Kerala is under consi-
deration of the Central Council for Re-
search in Indian Medicine and Homoeo-

pathy.
(b) The details are being worked out.

() The Government of Kerala have
offered a block of building to accommo-
date 50 beds and 5 acres of cultivable
land for the purpose.

Central help to Government of Kerala for

1070. SHRI A. K. GOPALAN: Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) whether the Kerala Goveroment has
requested for financial help to their lakh-
house programme;
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(b) if so. the broad outlines thereof;

¢) the total amount sanctioned so ta1
and

(d) if not, fully sanclioned according to
Kerala Government’s demand, the rea-
sons theretor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI -OM
MEHTA): (a) and (b). Yes, Sir. The
Government of Kerala had sought Cen-
tral assistance amounting to ‘about Rs. 6.00
crores for acquisition of land required for
providing 96,000 housc-sites and Rs. 7.00
crores jowards development of thess mites,
under the Scheme for provision of house-
sites to landless workers in rural areas

{c) and (d). Under the Scheme, the
entire cost of acquisition of land, where 1t
is not excessive, and the cost of develop-
ment, not exceeding Rs. 150 per house
site, is provided by the Central Govern
ment to the State Governments as grants
in-aid, The average cost of ucquisition of
land in Kerala being rather high and also
in view of the fact that the Government
of Kerala proposed to provide a much
bigger housec-site than that prescribed un
der the Scheme, # was decided with the
consent of the State Gouvernment that the
cost of development ot land required for
the Kerala project would be shared 50:50
between the Central and the State Gov
ernment. Accordingly, sanction to tht
projects of the State Government was
accorded in April, 1972, involving Cen
tral ‘assistance of ubout Rs & 7Y crores
(Rs. 6.06 crores for acquisition of land
and Rs. 0.72 crore for development of
land). The State Government subsequent-
ly approached the Ceniial Goveirnment for
sanction of the Central assistance @
Rs. 150 per house site as against Rs 7%
vanctioned to them earlier. Final decition
on the request of the State Government
for the increased Central assistance han
not been taken

SRAVANA 8, 18953 (SAKA)
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Grant of Scholarsitlp to Students of Hindi
Depariment of Cochin University

1071. SHRI A. K. GOPALAN- Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be p cased
to state:

(a) whether Government have received
any representation from the Cochin Uni-
versity Students Union regarding the grant
of Government of India Scholarship to
students of the Hindi Department:

(b) if <o, what are their demands; and

(c) action taken by Government?

THE DEPUTY MINISTER IN [HE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE (SHR D. P
YADAV): (8) to (c). Some students of
the Hindi Department of Cochin Univer-
sity were latc in submitting their applica-
tions foir the awiid of scholarship for the
year 1972-73 under the Scheme “Scholar-
ship to Students from non-Hindi Speaking
States for Post-Matric Studies in Hindi"
They 1epresented for consideration of thek
cases for grant of scholarship. The
awards for 1972-73 have already been fin-
alised. However, their claims are being
considered against the scholarships avail-
able as a result of some cancellation, of
awards made for 1972-73 and also against
the quota of scholarships for 1973-74, sub
jest 10 their eligibility

News-item captioned ‘Wheat Seuggler
goes scot-free: influence pays” In Patriot
dated 26th May. 1973,

1072. SHRI B S. BHAURA: Will the
Minister of AGRICUL TURE be pleased
o state

(a) whether Government's attention has
been drawn to the report ‘appearing in
the Patriot dated the 26th May, 1973 un-
der the caption “Wheat smuggler goe<
scot-fice. Influence pays™;

(b) whether there is any truth in the
allegation made in the report that no
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action was taken wugainst the shopkesper
who smuggled whent, even though the
police had seized a number of bags con-
tainmng smuggled wheat from his shop and
godown; and

(c) if so, the reason for not taking ac-
tion against the shopkeeper?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SINDE): (a) to (c). Gov-
ernment are aware of the report appear-
ing in the Patriot dated the 26th May,
1973 under the caption “Wheat smuggler
goes scot-free: Influence pays”. The Delhy
Administration have informed that no
such incident had come to the mnotice of
the Delhi police.

D.T.C. bus trips missed every day

1073. SHRI N. K. SANGHI. Will the
Munister of SHIPPING AND TRANS
PORT be pleased to state

(a) whether out of the 18,000 trips
that the DT.C buses make every day,
nearly 6000 trips comprising one third of
the total number of trips are mussed,

(b) whether Government have analysed
the causes for the same and if so. the
broad outlines thereof; and

(c) the total amount of money that is
thus lost and the remedial measures pro
posed to be taken to deal with the smitu
ation?

THE MINISTER OF STATE IN THF
MINISTRY OF SHIPPING AND TRA
NSPORT (SHRI M B RANA): (a) and
() On an average, the DT C 1s missing
about 5000 trips per day This 15 mainly
due to the fact that the Corporation has
inherited as bus fleet that includes a very
large number of over-aged buses with
which the services have to be run ‘and
mamtained any how and which, at the
same time, has to cope up with the every
increasing demand for additional services
and trips from the fast growing population
of the capital, including the importunate
but understandable requirements of the
student community Such a fleet, evident-
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ly, is lable to suffer frequent break-downs,

to the country-wide scarcity of tyres and
essential spare parts, the mantenance of
these old buses has also become a grea!
problem. Some of the other reasons
the missing of trips, apart

said break-downs on line

DT.C endeavours in most cases to pro
vide the stranded passengers special buses
to take them to their destinations. The
passengers also make use of the buses run
ning on parallel routes

(c¢) It is difficolt to estimate correctly
the financial loss caused to the Corpora
tuon by these mussing trips but 1t is bkely
to be quite substantial Vigorous steps
are being taken to deal with the situa
tion by making all posmble efforts to pro
cure the essential spare parts and tyres in
order to enable the Corporation to put
the maximum number of buses on the
road Besdes, a number of new buses
arc being procured The other remedial
measures taken to reduce trip missing are

(i) Incentive awards to the drivers to
increase the utilization of buses
by inducing them to complete
their scheduled duty[kilometrage
and to avoid accidents,

(i) Quick recovery of break-down ve
hicles through recovery trucks
fitted with wircless equipment,

(iri) Esmablishment of maintenance
points at important points of the
operational area,

(iv) Change over of crew on the line
without bringing the wvehicle to
the garage and thu« maintain re
gular service

(v) Construction of new depots and
improving the existing ones to in
crease the repair and maintenamce
facilities
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Roquirement ond] prometion 'n LARL
fhrough Union Public Service Commisslon

1074. SHRI N. K. SANGHI:
SHRI RAM BHAGAT PAS-
WAN:

Will the Minister of ' AGRICULTURE
be pleased to state:

(a) whether Government have taken nny
decision that recruitment and promotions
will henceforth be made by the Union
Public Service Commission for all the
IARI posts; and

(b) whether the above decision ia based
on the report of Gajendragadkar Commit-
tee wrich was appointed to go into the
working of the TARI?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
Pending decisions on the various recom
mendations made by the ICAR Inquiry
Committee, it has been decided by the
Government of India to fill up the exist-
ing about 1200 posts in Class I and Class
II pay-scales under the ICAR and future
vacancies that may urise, through an emer-
gency recruitment procedure to be work-
ed out in consultation with the Union
Public Service Commission. This is in
accordance with the recommendations of
the ICAR Inquiry Committee, which has
suggested that recruitment for ICAR posts
may be made through the UPSC for a
five-year period.

Cutting down of Research Grants by
Indian Council of Medical Research

1075. SHRI PRABODH CHANDRA.
SHRT DEVINDER SINGH
GARCHA-

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether the Indian Council of Me-
dical Research has cut down and cancelled
many research grants; and

(h) i so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K KISKU): (a)
and (b). Yes. Due to financial stringency
the Health budget for 1973-74 has been
considerably cut and correspondingly the
budget of th: Indian Council of Medical
Research hag also been reduced to Rs.
160 Iakhs. It has been suggested that the
Council may manage its Health Program-
me within the sanctioned budget of Rs.
160 lakhs during 1973-74.

New Medical Colleges In Backward
Areas

1076 SHRI R. K. SINHA:
SHRI P. R. SHENOY:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
siate

(8) the particulars ot proposals umier
consideration of Government for starting
new Medical Colleges in backward areas
and 1n mectropohtan cities during the com-
ing years;

(b) whether there is any proposal to
start a Medical College in Eastern UP.
and, 1f so, the particulars thereof; and

(c) whether the new Medical College to
be set up in Eastern U.P. s proposed to
be set up anywhere in Faizabad Division
and if so, the partculars thereof, and. if
not thc reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) No such proposal is under considera-
tion of the Government of India. The
schemes for setting up of new madical
colleges 15 in the State Sector.

(b) The Government of Uttar Pradesh
have intimated that they propose to open
two medical colleges—one at Rishikesh in
Dehradun and other at Bareilly.

(c) There are no such proposals under
consideration of the State Government,
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Imposition of Rent Control ln Dolki oa
Houses whosr costs kave been resliesd by
Landlords

1077 SHRI R K SINHA Wil the
Mmister of WORKS AND HOUSING be
pleased to state

(a) whether there 15 a proposal to impose
rent control in Delli on such houses
whose cost has already been realised by
the landlords through rent, and

(b) if not, the reasons therefor and if
so, the particutars thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA) (a) and (b) The Delhi Rent
Control Act, 1958 provides for the
control of rents Any temant can have
the standard rent of his premises fixed by
the Rent Controller under this Act

T et & wdl
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Implementation of Assurances ghren on
Floor of Lok Sabha

1081 SHRI MADHU LIMAYEF Wil
the Minmster of PARLIAMENTARY
AFFAIRS be pleased to state

(2) whether the attention of Govern
ment has been dtawn to the

ttnicture  (SHRI
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passed by the Committee on Government
Assurances 1n their First and Fifth reports
(Fifth Lok Sabha) on the non-tmplemen-
tation of the assurance given on the floor
of Lok Sabha,

(b) if so whether the Minister has
tahen up the matter with the Ministries
which have failed to carry out thewr
aswurances, and

(c) whether the Minmster » 171 a
position to reassure the House about the
Government's improved performance 1n
this respect?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K RAGHU
RAMAIAH) (a) The observations of the
Commuittee on Government Assursnces in
the First and Fifth reports hav: been
noted

(b) Minstries concerned have been
requested to launch a special drive to
implement old outstanding assurances

(c) It 1s hoped that there will be an
appreciable improvement n the imple
mentation of assurances, as a esult of
the special drive mitiated

Production and Prics of Wheat and
! Coarse Grains

1082 SHRI MADHU [(LIMAYEF
Will the Mumster of AGRICULTURE
be pleased to state

(a) the comperative, State wise,
hgures of the production of wheat and
coarse grain like maize, bajra, jawai and
Jav,

(b) the prices of these coarse grains
both whole sale and retail 1n the mam
urban and rural centres n the first s;
months of 1973,

(c) whether the procuiement price of
wheat bears any relationship to the
prices of coarse gramns, and

(d) 1f not, the steps taken to esta
blish a reasonable relatonship between
different types of foodgrains?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
ANNASAHER P SHINDE)(
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.a) The final estimates of production ol
wheat and coarse gramy for 197273
available A Statement
showing the Statewise estimates of pro
duction of these crops dunng (971 72 1
laid on the Table of the House [Placed
in Librarv  See No LT-3234/7%

(b) Statement Il giving the range ol
wholesale and retail prices m the primary
and secondary market. from Januaty to
June 1973 18 lad on the Tabl, of the
House [Placed in Library See No
LT-%234/731

(c) The procurement prices of whuat
are fixed at & level higher than that for
coarse grams These cannot neccssarily
have panty with prices n the open
market

(d) Does not anse
Production and Acreage of Groundnut
during 1972-73

MADHU  LIMAYL
AGRICUI TURE

1083 SHRI
Will the Mmster of
be pleased to state

(a) the production of
Statewise, m 1972-73.

(b) the area to be sown and prolic
tion expected. Statewise, from fthe cen
trally sponsored groundnut schen

groundouts

(c) whether possibihities of s mme)
groundnut with the help of irrigation
being explored by Government, wmd

(d) if so, the nature of the propuwis
that are being formulated m this ..
gard?

THE MINISTER OF 5TAtl N
THE MINISTRY OF AGRICUITURE
(SHRI ANNASAHFB P SHINDE)
(a) A statement indicating the pruitc
tion of groundnuts, Statewise, in 1972-73
1 laid on the Table of the House [Piuced
in Library See No 1T-5235/73)

(b) It 15 proposed to cover an uea
of 26,33000 hectare, under the Centrally
Spontored Scheme for Maxmused Pro-
duction of Groundnut dunng 1973-74
It 1s eshmated to yield an additrons!

JULY 30, 1973
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House, [Placed in Library 8e- No
LT-5235/73 1
(c) and (d) During 1973-74, it 1n pro-

posed to bring an area of 7 takhs hec
tares m the States of Andhra Pradesh
Tamil Nadu, Mysore, Onassa Mahmash
tra and Gujarat under summer ground-
nut The Southern States where maa
mum potentialities exmt for the udevelop
ment of summer groundnut, oarticulaily
under the command of major jrrigation
projects. have been requested to take
suitable measures for bringing as mu.h
arcas as possible under rabi/sammes
eroundnut

Working of Marginal Farmers and Agri-
cultural Labourers Projects and thelr
extension ¢o other Areas

1084 SHRI BHOGENDRA JHA
SHRI P R SHENOY

Will the Mimster of AGRICULTURE
be pleased to state

(s) the experience gamed m the work-
ing of the marginal farmers and agicul
tural labourers projects,

(b) whether the project 18 to ve ex
tended to other areas during the Fifth
Plam; and

(c) 1f so, the main features thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) to (c)
41 MFAL agencies have been set np in
the IV Plan They were =xnected to
identify about 20,000 marginal farmers
and agricultural labourers each, study
their  problems, draw-up  approprate
programmes and have them implsmented
through existing  institutions/organisa-
tions, etc  These agencies have identfied
881 lakhs of marginal farmers and 2.73
lzkhs of agricultural lsbourers as +n 31w
May, 1973 Roughly 33 per cent of the
identified numbers have been snrolled ss
members of cooperstives The agencies
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tave asmisted the identified participants
to set up 14500 irrigation anits like
dug-wells, pumpects, tube-wells, etc,
16,500 dairy units and 2,500 poultry
units. About 1 lakh of participants have
benefited from wage employment under
the Rural Works Programme Jf the
agencies. In all  approximately 2.15
lakhs of participants have benefited under
improved agriculture programmes and
1.5 lakhs under all other programmes of
the agencies. The programmes of se-
lected agencies are being evaluated by
different agencies It is expected that
during the V Plan, programmes for the
weaker sections will have substantial
provision and would be continued in one
form or the other. Details of the pro
grammes have not yet been decided upon

Siuation In Aligarh Musiim University

1085. SHRI BHOGENDRA JHA: Will
the Mimmster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Unstarrel
Question No. 6591 on the 9th April, 1973
regarding agitations inside Algarh Mus-
lim University and state

(a) whether the situation in the Al-
garh Mushm University has, unce, nor-
malised, if so, the facts thercof; and, if
not, the reasons therefor,

(b) whether 1t s proposed to imend
the Aligarh Muslim Umversity Act to
ensure democratic representation to stu-
dents, teachers and employees in the pro-
posed bodies of the University; und

(c) if so, the salient features thercof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN) (a) Yes,
Sir. The University opened in neaccful
atmosphere on  2nd July, 1973. The
examinations of the University are being
held according to schedule

) and (c). WNo, Sir. Government
will, however, be prepared to give dus
consideration to such amendments to the
Statutes of the University, including those
relating to the composition of the various
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Authorities of the Univensity, as may be
suggesied by the academic community of
the University and accepted by the Exe-
cutive Couneil,
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Increase im Price of Vansspati

1087. SHRI BAKSI NAYAK:
SHRI PHOOL CHAND VERMA,

Will the Mimster of AGRICULTURE
be pleased to state:

(a) whether prices of Vanaspati have
been raised repeatedly during the last
six months;

(b) if so, the number of times Govern-
ment have given permission for raising
the prices; and

(c) the reasons for increased prices of
vanaspati?
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THE MINISTER OF STAIE TN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) Yo, Sur

(b) Thrice

(c) The imcreasss were neceasitated by
steep increases in the prices of raw oils
used 1n ths manufacture of vanaspati
during the period, which could not b:
offset fully by release of compaiatively

cheaper imported oils

News-itam ‘Government Haalth  Service

Crisls in the making” appearing in the
Hindustan Times

1088 SHRI YAMUNA PRASAD
MANDAL Will the Minister of HEALTH
AND FAMILY PLANNING oe pleawd
to state

(a) whether Governments attentwon has
been drawn to the newsitem Govein
ment Health Service cnsis in the mak-
ing’ m the ‘Hindustan Times of 15th
June, 1973, and

(b) if s0, the reaction of Government
thereto?

THE DEPUTY MINISTER IN [HE
MINISTRY OF HEALTH AND rA
MILY PLANNING (SHRI A K
KISKU) (a) Yes

(b) The demands of the various cate
gories of Central Health Service medical
officers will be duly considered while pro
cessing the recommendations of the Third
Pay Commussion

As regards the lack of accommodaton
in the Central Government Health Scheme
dispensaries, out of 62 allophathic dis-
pensaries 15 are housed 1in buildings cons
tructed according to approved design and
specffication, 18 in prnivate rented build
mgs and 3 1n purchased buildings The
remaming 26 are howed m Government
residential quarters after carrying out
additons and alterations Every effort o
being made to expedite construction of
suitable buildings for Central Government
Health Scheme dispensaries

JULY %, 1078
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The queston of oohaicememt of {be
rates of stipends of junior doctors in Gov-
erament Hospitals, in Delhn namely
Imerns, House Surgeoms and Post-gradu-
ates 8 under examinatién
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Refusal of Central Government for Pay.
ment of Contenary Booms %o Employess
of Bombay Port

1092. PROF, MADHU DANDAVA-
TE:
SHRI SUKHDEO PRASAD
VERMAX:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have rejected
the majority decision of the Trustees of
the Bombay Port Trust in respect of
payment of Centenary Bonus to its em-
ployees;

{b) if so, the reasons therefor;

(c) whether Government have offered
to modify the decision of the Trustees,
and

(d) 1f not, the reasons for the same?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(@) to (d) The Trustees of the Port of
Bombay made the following proposals -

(1) A special paymenl, to be suila
bly named and at a rate ecqual
to one month’s pay should b:
made to all categories of Porl
Trust employees, who are in
service on the eve of the Cen
tenary, the ‘pay’ for this purpose
being taken on the same basis
as that for payment of anoual
‘ex-gratta’ payments to Bombay
Port Trust employees

@) A persomal pay (to be termed
“Centenary Pay™) equal to thc
rate of increment at the stige at
which pay is drawn (or. m the
case of those who are onm th:
maximum of their pay scale at
the rate equal to the rate of in-
crement last drawn) in the pay
scale, substantive or officiating,
ag the case may be, applicable
to the employee as on the 1st
June, 1973, should be given,
with effect from the 1st June,
1973 to all categories of Bom-
bay Port Trust employees Wwho

JULY %0, 1073
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afe in servico on the cve of the
Centenary. The personal pay
should not be set off against any
increases in pay on account of
future revisions of pay scales,
promotionsjappointments,  eto,
but should coatinue to be dra-
wn in the revised or higher pay
scales as a separste component,

till the employee retire; or
otherwise quits service.

Ag these proposals would have benefit-
ted only those employees who happened
to be in service on u particular day and
as a sudden large outgo of money was
not desirable in the present general eco-
nomic situation, Government suggested the
following alternative scheme which would
have conferred a perpetual benefit on all
employees. present and future, as a gro-
upi—

(a) Creation of a Ceatenury Fund of
Rs. 1 crore by Bombay Port
Trust from their own resources.
This money will be invested suit-
ably to yield an annua} interest
of about Rs 7-8 lakhs. This
interest can be utilised for sche-
mes to be prepared by the BPT
for educational, social or medi-
cal relief and for grant of re-
lief to employees n strained cir-
cumstances. If the employees
are keen on bonus equivalent to
a month's pay, even this can be
granted on the day they retire,
from out of the interest. This
is not expected to exceed Rs. 4
lakhsy per annum. The remain-
ing amount of interest could he
used for social benefits as stated
above.

(b) An ex-gratta payment of Rs 50
to each employee on 26th June.
1973.

The Trustees, bowever, reiterated their
carlier proposals by . majority. Even-
tually, a settlement was reached between
the employer and the employeea in the
following terms with a view to maintain-
ing industrial peace in this vital sector:—

(D A Special payment will be made to
all employess of the Bombay
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Port Trust taking into considera-
tion the Trustees' Resolution,
provided that the special payment
will not exceed Rs, 750 in any
individual case. The actual quan-
tum to be disbursed in cash will,
however, be limited to a maxim-
um of Rs. 250 payable to the
concerned employees will be cre-
dited into the Provident Fund Ac-
count of the employees. The
cash payment will be disbursed
on or before the 1st of August,
1973

(2) The issue of Centenary Personal
Pay as per the Trustees' Resolu-
tion will bc taken up separately
for settlement within a period of
three months through the good
offices of Shri Vasantrao Naik,
Chief Minister of Maharashtra.

Suspension of Steamer Service at Malvan
Port in Maharashtra

1093 PROF. MADHU DANDAVATE
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state-

(a) whether the port ‘Malvan' i Ratna
giri District of Maharashtra has remained
closed for the stcamer service for passen-
gers after the capsizing of steamer 'Rohi-
i

(b) if so, whether the suspension of
steamer service has caused a grave in-

convenience to the passengers and discon-
tent among them; and

(c) what steps are pioposed to resume
the steamer service from port Malvan?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
a). Yes, Sir

(b) A few complaints have been receiv-
ed from the travelling public in this
behalf.

{c) The matter is under discussion bet-
ween M|s. Chowgule Steamships Company
Lid., who are operating the passenger ser-
vice and the Government of Maharashtra.

SRAVANA 8, 1806 (SAKA)

Written Answers 129
Proposal of Maharashtra Government to
undertake Naval Survey of Deogag Port,
Maharashira

1094, PROF. MADHU DANDAVATE-
Will the Minster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Government of Mahara-
shtra had made a proposal to the Central
Government to undertake a naval survey
of Deogad por« in Maharashtra;

(b) if so, what were the findings of the
Naval Survey; and

(c) what stepy have been taken to imple-
ment the recommendations made after the
maval survey”

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADURY
(a) Yes, Sir.

(b) Survey of Devgarh and approaches
was completed by the Chief Hydrographer
m March. 1971. This did not show any
change from the previous survey

{c) No recommendations were asked for
or made.

Working of Ports on Konkan Coast of
Mabarashira

1095, PROF. MADHU DANDAVATE-
Will the Miumister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there are any schemes to
ensure the working of ports on Konkan
Coast of Maharashtra throughout the year
so that the stcamer service can operate
all round the year; and

(b) if so, whether any time limit has
been fixed for the operation of these
schemes?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR):
(a) and (b). The development of Minor
Ports is the responaibility of State Govern-
ments jconcerned. The Government of
Maharashtra have reported that schemes
to ensure working of Bhagwati Bunder
and Dighi ports on the Konkan Coast
throughout the year are in progress but
time limit cannot be fixed ag #t depends
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upon the availability of funds for the com-
pletion of the schames,

Grievanc:s of Staff on the merger of
Jaysnti-Shipping Company with
Shipping Corporation of India

1096. PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased o state:

(a) whether the merger of the Jayant
Shipping Company Limited with the Ship-
ping Corporation of India has led to cer-
tain grievances of the staff of the Com-
pany; and

(b) if so, what steps ar t.ken for «-
redressal of these grievances?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) and (b). The merger of Jayanti Ship-
ping Company with the Shipping Corpora-
tion of India had led to some appichen-
sions in the minds of a few employees
As far ag shore employees of the erst-
while Jayantj Shipping Company are con-
cerned, whatever apprehensions they had
about the merger were all discusscd and
scttled by the Shipping Corporation of
India with the erstwhile Jayanti Staff Uni-
on. After the amalgamation, the erst-
while Jayanti employees have joined the
Shipping Corporation of India Staff Uni-
on and there is no separate Jayant: Union
now. Ag regards erstwhile Jayanti Ship-
ping Company's floating staff employees.
out of a total of 415 officers, the Corpo-
ration received representations from only
13 of them, The p-.nts raised by these
officers were duly clarified. The amalga-
mation of these two companies has been
very well received by the employees in
general.

Damage of Crop in Tripura due to Rain

1097. SHRI BIREN DUTTA: Will the
Minister of AGRICULTURE be pleased
to state:

(2) whether recent heavy main  has
damaged Aush, Iri and Boru crops of
Tripura;
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(b) whother soeds for Poush crops have
been eaten away; and

(e) if so, steps Goverament propose to
compensate the agriculturists of Tripura?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF
SHER SINGH): (a) and (b). We have
not received any such reports from the
State Government so far. Telegraphic re-
quests for the same have been made to
the State Government. An account of
the flood situation in the country including
Tiipura upto 20-7-73 was laxd on the
Table of the Lok Sabha by th: Union
Minister of Irrigation and Power.

(c) The provision of relief following
the occurrence of rain havoc or ony
natural calamity is primarily the respon-
sibility of the States In cas: the expen-
diture on relief and rchabilitation mea-
sures, etc. is not within the means of a
State  Governm-~nt, they approach the
Union Ministry of Fmance for financial
assistance according to a prescribed pro-
cedure The Ministry of Finance have
released u loan of Rs. 100 crore to the
State Government towards expenditure on
flood relief on 26-5-73

The Minstry of Agriculture provides
short-term loan assistance including tac-
cavi to State Governments for purchase
and distribution of agricultural inputes
like fertilisers, seeds and pesticides An
amount of Rs. 3.00 lakhs has been ap-
proved for the State under the kharif
programme for 1973-74, but no specific
demand jn this regard has been received
from the State Government.

Streamlining Supply of Farm Inputs to
Farmers

1098. SHRI M S SANJEEVI RAO
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose 10
streamline the supply of farm inputs to
the farmers without delay to achieve the
production target of the current year; and

(b) if so0, the steps proposed to be taken
n the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b)
The Government of India Wave had dis-
cusions with the State Governments n
assessing the requirements amd making
arrangements for supply of important
farm inputs like fertilisers, seeds and
pesticides for the Kharif and Rabi of
1973-74, The entire fertiliser distribution
system is being regulated to ensure that
the maximum use of the ‘available fertili-
ser is achieved by distribution to prionty
crops and areas as decided by State Gov-
ernments. A  rationalised coordinated
supply plan for the distribution of im
ported and indigenously manufactured fer-
tilisers has been drawn up keeping in vie
the requirements of fertilisers for the
different crop seasons of the current year
The Government have invoked powers
conferred under the Essential Commodi-
ties Act requiring each manufacturer to
deliver specified quantities of fertiliser .to
specified States

The Government of India had also con-
vened Zonal Conferences with represen
tatives of State Governments to assess the
secd requirements of all States and the
arrangements to be made for ensuring
availability to furmeis for the Khanf and
Rabi seasons.  Special seed production
programmes were organised in summer
1973 in the case of hybrid jower and
groundnut to ensure larger availability A
Conference of  representatives of State
Governments 'and the Pesticide of Agro
Aviation Industry was convened in May,
1973 to assess the requirements of Pesti-
cides and awcraft for Kharif and Rab
1973-74 and to reviewed the arrangements
for undertaking adequate plant protection
measures,

Representation of the Employees of
Marine Fisheries Research Institute,
Cochin

1099. SHRI VAYALAR RAVI: will
the Minister of AGRICULTURE be
pleased to state:

SRAVANA 8, 1385 (SAKA)

Written Answers 126

(s) whether the employees of the
Marine Fisheries Research Institute at
Cochin have submitted any repie-enta-
tion to the authorities for redressing their
long-standing grievances including pro-
motion facilities and improved pay scales:
and

(b) if so, the mamn points thereof and
the steps taken thercon?

THE MINISIER OF STATE |IN
THE MINISTRY OF AGRICULTUREL
(SHRI ANNASAHEB P. SHINDR):
(a) Yes, Sir.

{b) The main points 1n the 1epiesenta-
tion and steps taken thereon are as
under:—

(1) Promotion avenues, improved pay
scales and service conditions of the e¢m-
ployees of the Institute.

Government decision on the 1. C. A. R.
Inquiry Committee Report and the re-
commendations of the Third Pay Com-
mission arc awaited on the subject.

(i1) Duty hours and overtime allowance
to Class Il and IV stafl:—

Duty hours have been fixed according
to Government of India instructions, and
the staff is eligible for overtime allow-
ance,

(iii) Other lesser points are under the
consideration of the Council

Representation from Food Corporation of
India Employees Union

1100. SHRI VAYALAR RAVI- Will
the Minister of AGRICULTURE he
pleased to state:

(1) whether the Food Corporation of
India Employees Union has submitted
any representation to Governmant regard-
ing their long standing grievances and the
reluctance of the management to solve
their problems; and

(b) if so, the gist thereof and actions
taken thereon?
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THE MINISTER. OF STATE IN
THE MINISTRY OF AGRICULTURE

(SHRI' ANNASAHEB P, - SHINDE):
() Yes, Sir.
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 (b) The inain grievances Hsted and the

_smukenmcmn;hdmledmihe

mﬂﬂlﬂt IMCM

STA TF MENT

- List of main grievan-.es

Action taken

1. Implementation of

of officers of the rank of Assistant Ma-

nagers and above.

2. Clesmance of all pendi
ment pectai
Ui agreements,

3. Cancellation of proposed retrenchment
1,000 employees on 3 ~7-73

of abcut

4. Regularisation of motions given on
) ad-hoc basis dun?n': March-April,

cgses in the Food
; to Management

1973.

rotational  transfers The transfer policy as laid down %y the
Managemen mplemen

t is beipt i ted gra-

‘The representatives of the Union met Fpod

on the sth March. 1973
discuss certain issues in
Ministry Fand were that the

pen.dmg issues in the Depnrtmcnt would
pursued vigorously. _

+ The posts which were created for rabi
procurement have been extended wupto
31st August, 1973. and as such ther.
will be no reten t on 31-7-1973.

Ad-hoc  promotions  were necessitated
during the current rabi season in view
of the urgency to fill up vacant posts.
The Management proposes to review the
iﬁ“m regarding their regularisation at

closure of the procurement season.

Relleving of congestion in other Ports due
to seiting up of new Major Ports

1101. SHRI R. V. SWAMINATHAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state.

Union Governma:nt

'(n) whether the
mujor

have decided to set up two more
ports in the country: and

(b) if so. to what extent these ports
will relieve the congestion in ports like
Bombay, Visakhapatnam, Madras ind
Cochin?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) Yes, at Mangalore and Tuticorin,

(b) These ports will serve their own
hinterlands. There are separatz dcvelop-
ment plans for the other ports like Bom-
bay, Vienkanapatnam, Madras and Cochin.

Evaluation of Text Books

1102. SHRI R. V. SWAMINATHAN:
SHRI D. B. CHANDRA
GOWDA:;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Committee of Educa-
tionists and Student Leaders has recom-
mended a continuous evaluation of text
books to ensure that material srejudicial
to mnational integration is eliminated;

(b) if so, what are the other recom-
mendations made by the Committee;

(c) who represented in the Committee
at its meeting held in New Delhi on 12th
June. 1973; and

(d) how many recommendations Gov-
ernment have accepted? .

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
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CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D. P. YADAY): (a) Yes, Sir.

(b) The other major recommendation
of the Committee was for promotion of
& sense of natiomal integration in univer-
sities and college campuses through the
establishmept of National Integration
Samities in Universities and, to the extent
possible in affiliated colleges.

(c) A list of the members of the Com-
mittee which met on 1ith (not 12th)
June, 1973 is laid on the Table of the
House. [Placed in Library. See No. LT-
$236/73.)

(d) Both the major recommendations
made by the Committee of the education-
iss and the student leaders at their meet-
ings held in January, 1970 and July, 1970
have been accepted. The recommenda-
tions made by the Committee at its third
meeting held in New Delhi on 11th (not
12th) June, 1973 are under considerztion.

a

1103. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Union Government
have taken vigorous steps to import ferti-
lisers entirely in bulk instead of tags;

(b) if so, whether it has been proved
that bulk shipments are more economical
and save valuable foreign exchange; and

(c) the total amount of foreign ex-
change and money saved due to  this
change ower? '

THE MINISTER OF STATIE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes. Sir. The Government of India
have been vigorously pursuing the policy
of switching over from bagged to bulk
shipments of fertiliser in respect of vari-
ous types of fertiliser in Bulk shipment of
DAP, Amm. Sulphate, MOP, NPK had
been dome upto recent years, but this had
not been possible in case of Urea and
ANP due to their highly hygroscopic
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patote, Recent trinls after requisite pre-
cautions hive established the feasibility
of bulk shipment of Urea and ANP also.
The feasibility of bulk shipments of some
more fertilisers like, Calcium Ammonium
Nitrate and Triple Super Phosphate are
yet to be established.

(b) Yes, Sir.
(c) At the existing d.iﬂerenﬁn! between

1104. SHRI R. V. SWAMINATHAN"
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are mobilis-
ing the nationalised banks to provide
casy loan facilities to the Agro service
Centres being set up all over the country;

(b) if so, to what extent Government
have been able to mobilise the resources;
and

(¢) the quantum of assistance to be
provided to the State Agro-industries
Corporations for setting up Training Cen-
tres?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the Sabha. [Placed in Library.
See No. 5237/73.]

Scheme to popularise Modern Methods
of Foodgrains Storage

1105. SHRI R. V. SWAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a Rs. one crore scheme to
popularise modern methods of foodgrains
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storage at village and trade levels bas
been launched by the Union Govern-
mont; and

{b) if so, what are the main featurces
of the proposed scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) A scheme for “Improvement of stor-
age facilities at farmers' level and popula-
risation of scientific methods of food
grain storage and pest control” with an
outlay of about Rs. 90 lakhs has bze)
taken up by the Government for imple-
mentation during the year 1973-74.

(b) The scheme aims at:—

(i) popularisation of improveq stor-
age structures;

(ii) adaptive research and apex level
training; and

(iii) extension and training at statc
level.

Rs. 68 lakhs are earmarked for grant
of loans to the various State Govern-
ments for the specific purpose of getting
manufactured improved types of storage
structures as per the designs developed
by the Union Food Department’s Indian
Grain Storage Imstitute, Hapmt (UP.)
and supplying the same to farmers m
respective  States on deferred payment
basis, which will be interest free.

Out of the remaining amount of Rs. 22
lakhs, about 2 lakhs are earmarked
for adaptive research on specific food-
grain storage problems and apex level
training for trainers which will be con-
ducted by the Indian Grain  Storage
Institute, The balance amount is for ex-
tension and training of village level work-
ers which will be conducted by the Save
Grain Campaign Regional Teams.

In addition to the Teams already rsta-
blished at Bombay and Patna during
1970.71, four more teams will be esta-
blished at Ghaziabad, Bhopal, Hyderabad
and Madras for the purpose.
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faerr Wi worro weme Ao wlte
wegln sxtem #§ Fwant (Wt 3Yo dto
quw) : (%) & () W A aeyfes
qeEqer & fafew qgeal & st /K
eRo & fawifoay w ofvfeq w07
aar wredfra wegfa # fafiowar & aage
@A grafafga owar ¥ SAwT WA
FOX Y gfee § W FATA
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woo! & wemowT & fag wrehw e
W gepfa & &§ qgeray o7 gAewat
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WEAAF HIA WA qIFAT gEATAT *
fearfaqy #1 797 91 aARgfs 7o
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2 W& #fas, wqEEE ER
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1196 SHRI SHASHI BHUSHAN
KUMARI KAMLA KUMARI

Will the Munuter of AGRICULIURE
be pleased to state

(a) the total number of raids conduct-
ed 1 varous_parts of Delh: to unemth
hoarded foodgrains;

(b) the number of big traders arrested,
convicted and punished and the number
of small traders arrested, convicted and
punished, and

(c) the reasons why only small traicrs
could be arrested and pumished and the
spectfic policy of Government i» .his
regard?

THE MINISTER OF STAl1E IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) 92 raxds were conducted during 1973
(upto 30¢th June, 1973)

(b) 3 big traders were arrested and
challaned and are facing trial in Court
77 small traders were arrested, out of
whom 22 have been challaned and 21
are facing tnal m Court Cases against
50 traders are pending investigation with
the police 5 traders have been dis
charged by the Court Departmental pro
ceedings have been mmtiated by the Tood
and Supplies Department of the Dell:
Admimstration in 18 cases agamst the
dealers concerned The licence of one
of them has been cancelled

{c) Dellu Adminmtration have report
ed that there has been no discrimination
between big and small traders

1109 SHRI SHASHI BHUSHAN Will
the Minister of AGRICULTURE be
pleased to state

(), whethar the procurement of wheat
could pot be ymade satsfactonly due to
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lack of proper machinery for the pur

pose; and

(b) whether Government ate thinking
of setting up & mew Corporation or a
new Miaustry for the procurement and
distribution of foodgrains to ensure smooth
working of the takeover scheme if so,
the particulars thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) It 18 nmot correct to say that the
procurcment of wheat could not be made
satisfactonily due to lack of proper machi
nery

(b) No, S .

Repairs of Ring Road in South Delhi

1110 SHRI SHASHI BHUSHAN
Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether it has come to ms notice
thay the major part of Ring Road 1n
South Delhi s broken and not safe for
use and

(b) the proposals under consideration
of Government to get 1t repaired and
re-built and the ume by which the work
15 hkely to be completed?

THE MINISTER OF STAIL IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M B RANA) (a) Due to
wear and tear, some cracks have developed
1n some placeg on the Ring Road 1 South
Dethi, but the road is not unsafe for use

(b) There s a proposal for stremgthen
ing the road by laymg Bitumen Macadam
Carpet For this purpose, the Dellhi Ad
munstration have prepared two estimates
amounting to Rs 12,77,500 and Rs
14,26,800 for the Ring Road Fhase 1
(A hram to Safdarjang Hospital) and
Phuse II (Safdarjang Hospital to Dhaula
Kuan) The work 18 likely to bs com
pleted m one year
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Defhy Higher Secondary and Primary
Schéols Fonctioning ta Tenty |,

1111. SHRI SHASHI BHUSHAN:
SHRI 5. A: MURUGANAN.
THAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of Higher Secondary

and Primary Schools in Delhi which are
tunctioning, partly or wholly in tents;
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(b) since when these schools are rimn-
ing in tents and the reasons thérefor; and

(c) the specific proposals under comsi-
deration of Government to house all
these schools in own or rented buildings
and the time likely to be taken in this
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D. P. YADAV): (a).

Schwols
running

in tents

—

Schools
runqigg wholly
in tents

partly

Higher
schools

Middle
schools

Middle Primary

Pri Higher
'y schools schools

mary
schools  Secordary
schools

() Delni Administration §
() Delhi Munic.i;sll
Corporation

54 100

() New Delm Muni-
cipal Commuttee

() Delhi Cantonment
Board .

(b) (D) Delk
dums:mnan

24

.. s e

. 23

107

20 Schools arc working paitly m tents tor over 5 years and the rest

34 forover 3 years.

As regards schools working wholly in ténts, tndmnhlr
fo the last 2-4 ycars. 4 schools ?
been housed in tents during this year only.

All the 100 Middle schools are

years.

for over schoclhs

working in tents for the last 3

Non-availability of sites for scme wholly tented schools and inade-
quacy of space for providing extensions in the schools pardy
running in tents has been the main cause for using tents.

ts}DeHanuiMCamMost f the schools have been runcin, tents for the last
3s;ms. Some schools which are on dhpdted shes

have been mnnmintermformm 5 years.

Sinoe 16th July, 1973, these schosls arc running in tents as the

building; therefor are under construction.

{#5) New Delid Mimici
pal Commtiee

) Delli Camtonment Sane classes are being run in tent for the_last S years ag sufficiont
Board rooms for various classes are nct available, | .
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1 2
() (1) Delw Admrnis- In r spect of Government Higher  Secondary Schools, the posiion
traton reziwcding execation of the crastruchion p.oJ amme  dunng
1973-74 15 a8 under .—

(a; New Higher Secondary School Bullding 22

(b) Major Extensions 1 the eximmg buldings 40

(©) Temporary Rooms e v s 30

As regards Middle Schools 1t 1s not possible to take up work for
construction of pucca rooms to replace tents as these schools are
housed 1n Municipal Corporation anlgewSchml baddings
owned by the unk Corporatior, and placed at the
disposal of the Admupistration till such time the Admnistration
18 able to provide its own alternanve accommodaton New sites
havt to be procured for these sche ols

The procurement of rented buildings for whelly tented schoal
will not meet the requrements of the schools as private buildings
of residential for commercial type do not have th= accommudation
confyrming to the educational needs of the stude ts.

Defiatte date for elimination of tents in the eusting schools cannot
be given as the consttuction progtamme 1s catirely dependent
upon the avalability of sites and tunds.

(u) Delln Mumipl As and when disputes regarding sites are resolved or plots of land are
Corporartion avalable, propasls for construction of buildings for schools are
itated
(m) New Dslfn M oma-  Tnu tw) schoals are likely to be housed 1r buildings within 1}
pul Commrte” year's time

The - Board 18 making efforts to replace the tents by construction

(sv) Delhs Canton Ant
Bomd of addmional rooms

Committe> for granting Autonomy to
selected Colleges

1112 SHRI SHASHI BHUSHAN
SHRI SAT PAL KAPUR

Will the Mimster of EDUCATION
SOCIAL WEIFARF AND CULTURE
be pleased to state

(a) whether a Commuttee 'as  been
consututed by the Fducation Minstry to
work out a viable scheme for granting
autonomy to sclected colleges as 3 step to
improve higher education,

»(b) if so, the composition of the Com-
mittee and when the report of the Com-
mittee 35 hkely to be recewved, and

(¢) m case the report of the Com-
mittee has since been received, the mam
recomm ndations  thereof and the reace
tion of Government therety?

THE MINISTFR OF FDUCATION,
SOCIAL WFLFARF AND CUITURE
(PROF S NURUL HASAN) (a) to
(c) No, Sir  However, the University
Grants Commission had appointed a Com
mittee consisting of the following to look
nto the question of determiming  the
criterta, guidelines and pattern of aswst-
ance to mutonomous colleges

(1) Chairman University Grants

Commussion

(2) Vice-Chairman, Unuversity

Grants Commussion
(3) Prof Rais Ahmed
(4) Prof B M Udgaonkar
(5) Prof R S Sharma
(6) Prof S Gopal

Members of the Commission
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The report of the Committes is likely
to be conpsidered by the Commmsion
shortly.

Moaltiple Cropping and High Yielding
Varletles Programme

1113, SHRI NAL.BNDRA SINGH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to im-
plement multiple-cropping, and high-yield-
ing varieties programme throughout the
country during the curreat year; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The High
Yiciding Varieties and Multiple Cropping
P oglammes are already being implement-
ed in the irrigated and assured rainfall
areas of the country.

(t) The High Yielding Varieties Pio-
gramme was started in 1966-67 and thc
Multiple Cropping Programme m 1967-68
These programme will continue during
1973-74 also.

Quantity of Wheat and Rice Supplied to
West Bengal during last Three Months

1114. SHRI DINEN BHATTACHAR-
YYA
SHRI KRISHNA CHANDRA
HALDER:

Wil tle Minister of AGRICULTURE
be pleased 1o state:

(a) whether the required quantity of
wheat and rice was supplicd to the West
Ben-»l Government during the last three
months; and

(b) if no,, what is the reason and the
Tesultant effect on the statutory and modi-
lied rationing n thc State.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE). a) and (b)
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Taking into ‘account the overall availabi-

lity of foodgrains m the Central pool and
the needs of other defiet and drought

effected States, reasonable requirementg of
West Bengal Government are being met.

During the last three months about 45{
lakh tonnes of wheat ang rice were sup-

plied to West Bengal from the Central

pool. Part of the rice requirement of the

State 15 met from local procurement. As

a result of shortfall in the procurement ot

rice in the State, West Bengal Government

have 1cduced the quantum of rice in statu-

tory rationing areas from 1,000 grams to

750 grams per adult per week with effect

from 9th July, 1973.

Committee on Publication of Agricultural
Books and Periodicals in Hindi and
other Regional Languages

1115. SHRL D. P. JADEJA:
SHRI JAGANNATH MISHRA:

Will the Minister of AGRICULTURE
be pleased tn state:

(a) whether Government propose to set
up a Commuttee to step up publication of
agricultural  books and  periodicals in
Hindi and in other rcgional languages;
and

(b) 1f so, the progress made so far in
this direction”?

THF MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b)-
in addition to Hindi Publications Steering
Committees functiomng in I. C. A. R,
Directorate of Extension, Directorate of
Economic and Statistics and Forest Re-
search Institute, a broad based Co-ordina-
tion Committee has recently been consi~
tuted by the Ministry, This Committee
would co-ordinate and promote the entire
Indian I.anguage publication programmes
of different departments and offices under
the Ministry and the Agricultural Univer-
sities. A meeting of this Committee is
likely o0 be called shortly.
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Shostage of Wheat during 1973-74

1116. SHRI KRISHNA CHANDRA
HALDER: )
SHRI MARTAND SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the total quantum of shortage of
wheat in the country during 1973-74; and

(b) the steps Government propose to
take to meet the shortage of wheat?

THE MINISTER OF STATB IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE) () and (b)-
In view of substitutability between wheat
and other grains, it is difficult to estimate
the requirements or shortage of any single
foodgrain. Moreover, firm estimates of
production of wheat for 1972-73 agricul-
tural year (to be marketed in 1973-74) as
well as the other foodgrains have not be-
come available so far. However, in view
of anticipated fall in production of food-
grains in 1972-73, foodgrains are being
imported. ' ™

Disappointment over the Education Policy
Framed for 5th Plan

1117 SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the eminent educationisis
including the Chairman of the All-India
Nai Talim (Basic Education) Samiti have
expressed their disappointment at the edu-
cation policy which has been framed by
the Union Government for implementation
during the Fifth Plan; and

(b) if so, the reaction of Government
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): (2) and (b).
No, Sir. So far %, is aware,

Starvation Deaths in Mysore

1118. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there has been any starva-
tion death in the State of Mysore during
the last cight months; and

(b) if so, the break-up, District-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P. SHINDE) (a) There
has been no starvation death in the State
of Mysore during the last 8 months,

(b) Does mnot arise,

feeelt ¥ wdl qm cwie o svmey

1119. Y WANYT O qIew
St WMo QR wHA :

wr wiw welt faeelt 9w T gy
T0 #1 woong ag F i ¥ AR ¥
12 ®19, 1973 & warafes swr
HET 2853 % T FvAg ¥ qg T
1 g 73 s 7@ g e N
§ foeelt & qu A vt fimed sl
q& § ol st At R W g
O ¥ fog FORTT W AW T Y
§?

phy s % oo W (e
wefey) : feweft Y MY 40 oW
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wroft o deariver wwer & e QW
wr feree weoft §, oifw sfwfer fi
wre fret gEeT 4 dree o searfaE
gree ¥ afy w0k ¥ ave Y g % ferowr
wgrar oy gwar § 1 faelt g AT
ot deqtfre wwe & adwa ®COwY
st ww feex ofega @@
¥ TPT 3. 75 e faeT v & fod
srirf ST § | o fae AT wTd-
wa ¥ v wt wgerqe wif gk @
wrwr & fe gz ad g€ s s T
AT & qHY A IIe g1 FAAT |

grer A Y Pl 1 oF RAEO F qTER
ag e war war § e faeelt & -
whafes awvm 7 s frex a@ @
& oraerEar g § | wa feeelt 3
AT T T WA T
# 43 sl aw g o7 fageor wT O
g ugw faent s E QO WX
fag WA 93¢ g8 wpia wravear §
w53 4 Wigwa  qfqeRw
YT farr<or HT Y | E T F ST
¥ g % fawft ga dm W
o FNT I EET AT R AT ¥
fareare AT wow wEY gem, faelt
whafan v iz wre feze wiasa
q@ GWTER W HAT AT o =
F& warfya & w7 Fofa fear wav g )
o gl 3Q ofrdiemr 9 F1@ W wE
£y § W 11 74 A wolE § A
wRrusaNasT Ity @l
T ¥ [ Qw7 el A
g% WY TATTEF AT #1 g7 F0
wu § W
1972-73 ¥ WY TH wAW ¥ IR

widww & weal e wia

1120. St WATT WX TTAW :

ot wiYfsin wg :

wy pfy wel og o W ¥

& fs 1072-73 & worw oft W
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% ST & wRiw w1 O aw
w41 T Ag P g A qgw g ?

it sorrera ¥ v sty (it ooy
wfgw dto fwd): wna 3fs wegw
®EHR, M 1972-73 ¥ 7 4% G0
wew & Yo g@ & vaw feafa o
e WA & fog we faen way ar,
qeres ¥ wq faad ox wmnf
qr | ¥ grEr § faella a@aar
fadre Frarifeer ot 73 & mfe & oo
e @ ¥ wy fewrd s
&9 X ¥ A% AR 31 3 waay wfaw
awfaw 315€, 1973a% Q¢ fsl wr
a% arfs oF, N A Frefm waa o
faaf 1 o1 7% ™ sTww ¥
g frafar Y 0 Pwamy
¥ T, 9FEeY #v fawel FAT,
afegt, arenar 7@ W @mvg W
a1 Wife 97 Fr& faard afegieameT
TG TEL A" H1 Frwpfor franat ¥
T 21 #Y gon € A€ o) g frnE
TRt & age e A T ¥ Qo
& o fawne W) 9w vy mfre
21 I9% wErar aea T frnd ¥ forg
FA R W wa Fwiw ot ofr o
T § T AflAaw oS ¥ AW
W & f7 wmiT wiw Seqiaw  www
w et e fad o o frrand e
AT WA TR 7§ gEAar @F (rw
fug fadr v & 1 =% wow ax weg
o g gfear ¥ faaeor qar qew
& § | [T § @ W ) ife
#&ar 5238/73]

OCoflection of Capliation Fee at the Time
of Adwisslon in Private Medical Colleges
1121 DR RANEN SEN Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to stats:

(a) whether the practice of collecting
caprtation fee at the time of admission is
still prevalent 1 many private Medical
Colleges; and
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(b) if so what steps have been taken to
ehmnate such practices?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K KISKU)
(a) Yes

(b) The Government of India ar: not
m favour of growth of institutions charg
mng capitation fee and have, time and
4agam raquested the State Governments {o
discourage the setting up of medical
colleges on the basis of charging capita
tion fee It 1s now proposed to undertake
legistation on an all India basis to pre
vent opening of such medical colleges

Lack of Pace Bowlers and Seam Bowlers
in Indian Cncket

1122 DR RANEN SEN Wil the
Mmister of EDUCATION  SOCIAT
WEI FARE AND CUITURE bhe pleased
to state

(a) whether steps have beun taken to
remove some of the weahnesses revealed
m the Indian Cricket  dunng the last
India England Cricket scries such as, lich
of pace bowlers and scam bowleis, and

(b) 1f so what are the steps tihen’

THF DI PUTY MINISIEFR IN 1HL
MINISTRY OF EDUCATION AND
SOCIAI WELLFARE AND IN [HF
DEPARTMENT OF (UITURE (SHRI
ARVIND NEIAM) (1) and () The
matter falls wihin the purview of the
Board of Control for Cricket in India
which 15 the national body responsible for
the promotion of the game of cricket
Indra Tt has had under consideration
plans to improve the standard of fast and
ccam bowhng A coaching camp  for
promising young fast bowlers was held m
cooperation of the Netan Subhas Nation
al Institute of Sports Patiala, durmng
1972 The Board has also a proposal
that 45 young cncketers who arc mem
bers of the Indian School Boys Crichet
Team presently on a tour of U K, would
be kept back at London on the expiry of
the tour for trainimg as fast bowlers by
well known cricket coaches i UK for

JULY 30, 1973
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a peniod of 3-4 months On the advice
of the All India Council of Sports the
Mimstry of Education and Social Welfare
have authorised the Board to pursue this
proposal

Progress in Development of Haldia

1123 DR RANEN SEN Will the
Mmister of SHIPPING AND TRANS
PORT be pleased to stale

(a) what 1 the progress so far made in
developing Haldia as a submidiary  port
of Calcutta, and

(b) what i3 the expendituie so far n
curred on the project?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(@) Out of 5804 acres of land required 1n
the first four phases, 543492 acres have
been acquired ncluding Government land
Rugarding acquisition of 3476 acres of
land under the fifth phase, B52 82 acres
have been acquired including the Govern
ment land 50 per cent of the dredgmg
work 1equired for Dock and  Turming
B has been completed The Qi Jetty
forming part of the Haldia Projcct was
completed ang commussioned in August,
1968 B0 per cent of the 1och Construc
tion worh has heen completed Construc
tion of the Ore, Coal and Phosphate
buiths have been completed excepting the
fixtures 117  bollards, fendars etc Com
truction of 1 finger jetty 15 almost com
plete  Quay walls of general cargo and
conlamer beiths have been completed and
work of super structure of transit shed 1s
m progress The Ore and Coal Loading
Plants ordered on the Mining and Alled
Machiery Corpoiation Limited, Durgapur
are cxpected to be delivered and brought
Into commission by the December 73—
April 74 Seven locomotiveg ordered on
Chitterinjan Locomotive Works have al
ieady been delivered The second Estu
arian Dredger intended for dredging the
estuary and the approach channel 15 due
to be delivered by M/s Garden Reach
Worhshops Limited, Calcutta 1 1975 Out
of the five tugs imntended for handhng
vessels at Hakim, Garden Reach Work-
shops Limited have delivered one tug snd
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the second ig expected to be delivered in
November, 1973 and the remaining three
in 1974. Out of 1470 units of quarters
of various categories scheduled to be con-
structed, construction of 354 units has
since beep completed and of 444 units is
in progress. “I'enders for 3527 units have
been invited.

(b) A total expenditure of Rs. 58 crores

(approximately) has been incurred on the -

project up to 30-6-73.

Shortage in high speed Diesel Oil at
D. T. C. Depot, Shahdars

1124. SHRI NAWAL
SINHA:
SHRI SEZHIYAN:

KISHORE

Will the Minister of SHIPPING AND
TRANSPORT bc pleased to state:

(a) whether 27,000 litres of diesel oil
has been found missing from the Shah-
dara Depot of the Delhi Transport Cor-
poration;

(b) whether the dicsel oil registers of
other Depots of D. T. C. have also been
checked following this and if go, the result
thereof;

(c) whether any employees of D. T €.
have been found involved in this and if so.
the names and other particulars thereof
and the action taken against them: and

(d) the measures proposed to be adopt-
ed to check such frauds in futurc?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA): ()
Yes, Sir.

(b) Yes, Sir. The variations noliced
were not significant.

(c) One Depot Manager, one Assistant
Engineer and two Store-keepers of the
Shahdara Depot ‘who were suspectad to
be involved in this case were immediately
placed under suspension. A departmental
enquiry is in progress and appropriate
action would be taken against those found
guilty on the basis of the findings. In
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addition, a case has also becn registered
with the Police for investigations.

(d) Tt has becn decided to undertake
more fiequent checks of the stocks.

Unsauthorised Teaching Institutions in
Delhi in Nursery Course

1125 SHRI NAWAL
SINHA:
SHRI JHARKHANDE RAL

KISHORE

Will thc Minister of FDUCATION,
SOCIAL WELFARE AND CUI TURE be
pleased to state:

(a) whether it has come to the notice
of Government that several unauthorised

teaching  institutions were  claiming to
train leachers in  nursely comse in the
~npital;

(b) whether the Delhi  Admimstration
recognises teachers trained by unofficial
weanisations; and

(c) the steps tohen by Government to
tracc out such education shops and suve
the poor from being cheated by them?

THF DEPUTY MINISTFR IN THE
MINISTRY OF EDWUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CUITURE (SHRI
D P. YADAV): (a) Declhi Adminisira-
tion 1s aware of the cxistence of unrecog-
mised Nursery Teacher's Training Institute.
m Delhi.

(b) No, Si

{c) The Directon of Education, Delhi
has innformed the public through Press
about the existence of some unrecognised
institutes. He has also  written to the
managers of such institutes not to deceive
the public by assuring them that recogni-
tion would be granted.

News-items “Hospitals must hetp ~nd
Nurse-running Racket” appeared in
Blitz

1126. SHRI NAWAI KISHORF
SINHA- Will the Minicter of HEAI TH,
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AND FAMILY ?LANNING be pl:asod
to state:

(a) whether his attention has ‘been
drawn to the news-item which appeared
in the ‘Blitz’ weekly dated 23rd June,
1973 under the heading Hospitals must
help end nurse-running tacket; and

(b) if so, the reaction of Government
thereto and the steps taken to improve
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) Yes.

(b) The matter relates to the State of
Maharashtra, The information has been
called for from the State Government
and will be laid on the Table of the

Sabha.
“Population Project” in U.P. and Mysore
1127. SHRI NAWAL KISHORE

SINHA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether the socio-economic factors
that motivate couples to adopt family
planning are to be explored in a.‘Popula-
tion Project’ to be conducted in six
Districts of Uttar Pradesh and five dis-
tricts of Mysore; and

(b) the main features of the scheme,
the budget provided therefor and the
benefit likely to accrue by this study?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-

MILY PLANNING (SHRY KONDARIL -

BASAPPA): (a) Yes.
(b) The main features of the scheme
are;—

(i) to complete the infra-stiucture,
facilities and equipment in the
Project districts according to the
existing Government of India
pattern;

(i) to implement a maternity based
family planning programme both
in urban as: well as in rural
areas;

(iii) to provide additional inputes in
two districts in each state to
supplement and test alternatives
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@) o mu-h one royuum Cen-
tre each in Uttar Praciésh snd
Mysore for ﬂumina an fifo-
proved ormta-
tion and evelitation services, and
for continuous evaloation of the
Project the resulty from which
could be applicable to India's
family planning programme as a
whole. These Centres will “be
asgisted in their task by specia-
lised Management Institutes.

The additional funds that will be
available for this Project for a
period of five years are about
Rs. 23 crores agreed to be pro-
vided by the World Bank, Inter-
national Development Associa-
tion and Swedish Intermational
Development Association.

The benefits likely to accrue

study are:—

Apart from the obvioug benefits :hat
will flow from intensive family
planning  efforts and nutrition
programme in these areas where
the project is implemented, it
will help to test out and evaluate
various altermatives from which
lessong could be drawn for more
effective implementation of the
family planning programme m
the rest of the country,

Allocation for construction of Schoo!

Bulldings in Deldl during 4ih Plan

1128. SHRI S, A, MURUGANAN—
THAM: Will the Minister of BEDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether Delhi Administration has
asked for building funds to construct
schools; and

(b) if 'so, how much was sllocsted for
Foutth Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND %0
CIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE (SHR)
D. P. YADAV): (a) Yes, Sir.

by this



145 Written Answers

(b) Originally an amouai of Rs, 752
lakhs was allocated in the Fourth Plan
period but this has mow been reduced to
Rs. 716.5 lakhs.

Rs. 10 Jakh Scheme for Raral Health

1120, SHRI S. A. MURUGANAN-
THAM: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether Government have decided
to have Rs. 10 lakh Scheme for Ruial
Health;

(b) whether the previous scheme of
Goveinment for Rural Health was turned
down by Planming Ministry; and

(¢) if so, the reasoms therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) The Scheme is yet to be
finalised.

(b) and (c). The original Scheme was
not cleared by the Planning Commission
as it was felt that it suffered from certain
draw-backs from the view-point of its
practical operstion. They were also of
the view tha; before implementing the
Scheme on such a large scale, a pilot
project should first be conducted on an
experimental basis.

Survey of Population of River Basins by
the Central Public Health Engineering
Organisation

1130 SHRI MUKHTIAR SINGH
MALIK: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Central Public Health
Engineering Organisation has made any
survey of the extent of pollutton of river
basing due to industrial wastes and domes-
tic sewage;

(b) if so, the result of their findings;
and

(c) what steps are proposed to be
wuken to control this problem?

SRAVANA 8, 188 (SAKA)
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THE MINISTER OF STA1E IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No.

(b) Does not arise,

() A bily to prevent bnd  coatrol
pollution of water is before the Parlia-
meat.

Financial and Technical Assistance from
Palond for Development of Fighing

1131, SHRI MUKHTIAR SINGH
MALIK: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government of Poland
had recently offeted financial and techni-
cal assistance in developing fishing in

India including supply of 50 fishing
trawlers;

(b) if s0, the main
and cost of trawlers; and

features thereof

' (c) whether the assistance has been
accepted by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). There is no offer of financial
assistance by Poland for the development
of the fishing industry in India. How-
ever, in terms of an agreement entered
nto with the Government of Poland on
April 6, 1973 Poland and India will co
operate in mutually determined sectors
of the fisheries industry. Poland would
also be willng to provide technical and
scientific assistance. The scope for co-

operation 1n the following sectors j
eXamined.— s is bemng

(1) Supply of Polish vessels  suited
to the requirements of the Indiay
fishing industry,

(2) Supply of designs for fishing
vesscls as  well ag equipment
and expertise necessary for the
construction of vessels jp the
country,
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(3) Survey of deep sea rpesources
and establishment of joint fish-
ing ventures.

The Government of India have notified
a scheme under which it is proposed to
allow import from suitable foreign
sousces of a limited number of deep sea
fishing vessels in specified sizz ranges
within 5 period of 18 months subject to
the condition, inter-alia, that one vessel is
constructed in the country for every
vessel imported. The number of vessels
to be imported under the scheme i pro-
posed to be limited to fifty. The Polish
authonties have indicated that they would
be 1n a position to sufply 50 vessels
dur.ng the 1974 to 1976, They had fur-
nished in 1972 a prelimmary indication
of the price of fishing vessels of the size
of 1978 metres and 23 25 metres a9
Ks. 11.6 lakhs and 2074 lakhs respec
tively. In the coursc of discussiony with
the Polish authonties two designs of
fishing vessels of 23 25 metres and 3036
metres were identified as suitable for
our requirements Mod:fications 1equited
for Indian conditions h.ave been indicat-
ed to the Polish authorities. who have
agreed to furmish revised dewigns incor-
porating the modification.  together with
terms of payment. date. of delivery and
price. The question of purchase of
Polish vessels within the framework of
the notified scheme will be considered
further on rcceipt of these particulars.

TE wY wRrE & vt F wiet (gwe
WAW) & 1w AW ¥ Q@ AT F
1w o fireesrd

1132. it forx g wrelt @ w=y
¥ig w17 o7z T AT FU o fE

(%) #ur swifY (SoNo) & uF Miw
F UF qIER GAT F gavAE F A
& swrErd ¥ graw ¥ frea faar
W A gk qre ¥ iy gwv q
g T T ;
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(1) ¥ wwerr & qmaw & g
O AT IR TS A E 1 T F
fag axwar o anf 7 § fog ai=el
g & o srifEd fear

1134. SHRI H. M. PATEL: Will the
Minister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased 1o
state:

(a) whether Government of India have
received complainis from various gquarters
that the text books used in the schools

and colleges are poorly written and poor- -

ly produced at extravagant prices by vari
ous Government sponsored authors and
publishers; and

(b) whether  Government have made
investigation into these complaints and il
s0, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAYV): (a) and (b). Presumably, the
Hon'ble Member is referring to text-books
at the school level and university-level
books produced through the variobs Text-
book Production Boards/Organisations,
set up by the State Governments. Model
textbooks at school level have been pro
duced by the National Council for Edu-
cational Research and Training and there
have been no complaints about the quality
of books and the price is also moderate
State Textbook Boards/Organisations have
produced textbooks at school level. Th~ic
have also not been any gneral complaints
abdut the <uality of books and  these
books are also moderately priced.
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Written Answers 158

Under the Centrally-sponsored Scheme
of production of university-level books,
Govarnment has made available Rs. one
crore to the participating States for pro-
duction of university-level books in regio-
nal languages. A number of books have
now been produced and many of them
arc very moderately priced. Government
have a subsidy scheme for bringing down
the price of university-level books, wher-
ever the price of books is considered to
be somewhat on the high side. State
Governments attention has been drawn to
this schems and they have becn advised
that the price of the books written under
this programme, if considered high, could
be proposed for subsidy under the Cen-
tral Scheme.

So far as the Hindi-speaking-Sfates are
concerned, Government are having the
quality content reviewed through a Cen-
tral Committce. So far as other States
are concerned. the matter has been left
to the State Governments for the maint-
enance of quality of books. No specific
complaints have been received by the
Government tegarding the quality of books
produced under this programme.
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(i) wrir wret # wfger @&

frertey ) s e ate & W &a?hq.mr;m

% o % fowr afge o wafre Farvramez, v

T ¥ R, fone gEw, @ fawrew |, feeelt o
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¥ afge &1 sgerw &7, wEETT e, wd |

(ii) 9 wfmfas sgwy A qfa

¥ gufyd g4t qaar o7 dexg foear
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HATH FEATO HATAA HT FAG 347 |
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gaafa,
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yHIAg |

4 =Y go qAe FwAT,

wgs gze, At faelt
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afex, @, QUE WA QX
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12 = galrgfrar &,
¢ TATERIAT WEAAT TGT G-
waT fema & v qu wsaw,
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13 =t ggo Fwo wEws,
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16. Heqfa,
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(waar IewT whafrfe)

17 faduw, 0w gl frdurem,
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18 wqw afem, (wer),
frgT Q9T T R NATAR
(wvew wfew)
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¥ ¥ forg et duaeffy  dear
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(w) w7 (7). swearr ¥ onfer
wAETE v 1 sifew folg e
faorwa ®weT T waw 1972 W
forat mar a1 | Wgd dra< ogy w oY
T G ) wweAw ¥ waw e
¥y s s T T § war
frato grmlt oo &0 @vefiofire
7T da By w33 &)1 wqeeY
1 wifow v feg ot & ax fw
famior 14 %Y gra & & fogT oy

az ¥ W (feedne fw W wat)

1137. <t arewit Wit : T vl
wH A A A FIT F@ O

(%) #a1axqz & Iqga wfw & &
FE B AT A A Dot & o

(=) afz g, &t s wor and
T g? :

wfY swea S e wa (sito AT

Fog) : (%) & =
(@) sea & 7y vaar

Non-utilisation of Funds by States for the
Upliftment of Small Fermers

1138. SHRI S. N. MISRA: Will the
Minister of AGRICULTURE be pleased
1o slate:

(a) the names of the State Governments
which have not fully utiliscd the amount
sanctioned by the Central Government
during the ycar 1972-73 for the uplift of
the small farmers;

(b) the maximum percentage of such
amount which a State has been able to
utilise for the purpose;

(c) the reasons advanced by them for
notﬁﬂ]ymahunstbenmmmm
and

(d) the reaction of the Central Govera-
ment thereto?
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THR MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF
SMER SINGH) (a) and (b) An outlay
of Re 150 lakhs has been spproved for
oach Small Farmers Development Agency
for the project period Grants for these
46 Projects are released by the Govern-
ment of India direct to the Agencies and
not to the State Governments The en-

JULY 3¢, 1878
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closed statement shows, State-wise, funds
released by the Government of India, the
amounts utilmed by the Agencies, along
with the percentage of amounts uthised
since their inception upto 31st March,
1973

(¢) and (d) The utilisation of funds
by the SFDAgs 13 generally satisfactory ¢

STATEMENT
State —wise break-up of funds released and unirsed by Small Farmers
Development Agencies
R o Total Amount Peroentage
State SFDA released Vulsed of amount
Projects siice singe utilised to
(Rs lkhs) (Rs lkno) released
I 2 3 4 5
1 Andhra Pradesh 3 90 50 73 99 81 8
2  Asgam 2 45 50 27 36 6o 1
3 RBihar 3 113 97 70 43 61 R
4 Guarat 3 138 98 137 29 98 3
¢ Hanana 2 139 32 137 §4 o8 7
6 Himachal Pradcsh 1 S1 00 40 95 92 1
7 Tammu & Kashrr 2 6y o6 66 31 96 0
8 Rerila 2 99 70 73 79 710
9 Madhya DPradesh 3 1" 60 95 66 1
10 Mahara hira 3 67 41 42 10 62 %
11 Mwysore 3 23 of g2 t2 “5 3
12 Nagiland* 1 15 00 25 73 63 &
13 Orysa 3 134 25 I44 0% 107 e+
14 Punjan 2 68 15 62 63 v 9
15 Rajsthan 3 8% 87 67 45 59
16 lamil Nidu 3 101 89 100 93 99 1
17 Uttar Pradesh 4 218 53 209 76 96 o
18 West Bengal 3 86 48 66 76 77 2

*Includes amount released and expenditure for the MFAL project also

*#Tn cascs, where dityre exceeds the funds released, the Agencies have utihised
the funds received under “m receipts ", such as interest on deposits, repayment of loans
advanced (o Central Cooperatsve Banks, etc
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Opealng of Model Schools

1139, SHR] 8. N. MISRA: Will the
Minister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to
state:

(a) the number of Model Schools which
are likely to be opened throughout the
country; and

(b) the funds allocated for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The Fifth
Plan proposals in this regard are still
under the consideration of Government.

Plantation of Kalr Forests fo attract
Rainfan

1140. SHRI NARENDRA SINGH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware that
Kair wood can help in formation, deve-
lopment and precipitation of clouds;

(b) if so, whether Government propose
to undertake extensive plantation of Kair
forests to help increase rainfalls in the
areag where rigation facilities are lacking;
and

(c) if so, the mam features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.

SRAVANA B, 1808 (SAKA)
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to preliminary tests carried out by the
Indian Institute of Tropical Meteorology,
Poona, on the greenwood of Kair, the
ash obtained by burning of the green
wood has the property of cloud seeding.

(b) Kair is a shrub found naturally in
the drier areas of a number of States. As
it grows naturally, there is ndg proposal to
undertake  extensive plantation of th
shrub species at present.

(c) Does not arise.

Diet gerved to the Free-Bed Rafjents Inm
Safiarjang Hospital in New BDelhl

1141. SHRI R. P, DAS: Will the Minis-
ter of HEALTH AND FAMILY PLAN-
NING be pleased to state:

(a) the quality and quantity of diet
served to the free-bed patients in Safdar-
jang Hospital in Delhi;

(b) whether Government are aware that
most of the indoor-patients at that Hos-
pital are not getting diet according to the
prescriptions of doctors; and

(c) whether there is any arrangement to
check up the quantity and quality of food
supplied to the patients?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K KISKU):
(a) A statement iy attached.

(b) The indoor patients of the hospital
are supplied diet according to the prescrip-
tions of doctorg keeping in view the scale
approved by Government.

SHER SINGH): (a). Yes, Sir According (c) Yes.

STATEMENT

ADULTS SCALE
Type of Diet Scale of Diet

1. Vegetahle Diet
Wheat or rice . . . . Gr::;s -

Pomtoa . 115
S?ublcu coum.- than Pc ratoes) zgé
gmdimentl . : : . . ;g

D.ml...'
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] ]
Milk . : . e . . . S 340 M L
Tea Leaves . S . . B ’g gms.
3. Mk Depot
1 .
. . . . . . I 360 Lits.
Leaves . . . N . e 7 gms.
. . R . . . 115 gms.
Croam g Butter . . ) . . 2§ gms.
. . . . . . 55 gms
3. LigheKhichri Diet
Rice . . . . . . § 225 gms
Dal § . . . " . . . 85 gms.
' Sals . . - . . . . 10 gms.
. . . . . B : 50 gms.
% . . . R i . . 230 M. Lts,
Tea Leaves . . . . . 7 gms.
GCHILDREN'S SCALE
L Mik I D \
mSugu . . . . . : . 450 M Lits.
. : : . . . . 55 gms.
Bannana or Orange . . . . . 2z (I'wo)
L Mk II Duet
Milk . B . . . . . g0 M. L.
Sugar + . . . . . . 55 gms
Bannana or Orange . . . . . 1 (One)
Egg. = e . . N . ) I fOne;
IIl. Mulk Dset
Mk . . . . . ' . o106 M Lits,
Sugar » " f . . : ’ 55 gms
Bread . . . N . . . 115 gmS
Butter . . . " . . " 15 gms.
Seasonal Fruts . . . . ) 225 gms
IV. Vecgetitle Dhat
Atta or Ruce. . . . . . . 225 gms.
Dal . . . : i i . 25 gms.
Potatoes . . . . . 55 gms.
Seasonal green vegetable 4 Ozs. . 115 gms.
Curd . N . . . N . 5§ gms.
Mtk . . . . . . - 340 M. L.
Sugar . . . . . . 55 gms.
Ghee N ‘. ' " N . 25 gms.
Bread E . . . : . . 11§ gms.
Condiments . . . . . . . 8 gms.
Tea Leaves . . . . . . 15 gma.
\V. Light Khchari Diet
Rice . . . . . i . 110 gms,
. . . . . . . 3
Milk i " ¥ . : . . 230 ﬁ Luis.
Curd - . . . . . . II§ gms.
Sugar . . . . . . . 55 gms
Tea Lesves » » . . . . . I5 gms
Seasonal fruits . . . . . 230 gms.
Condiments . . B > . . . IO gms.
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whew wx & gw wygTe W weTe ST
srong aw & e

1142. off geow Wy weuTT : WY
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Awga st afcaga it (st o
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9T 9% T WX 99 qgw I¥ 99
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& AT #) GAFT FL TG ATHATH
AT #1 ¥ 9 & fag qwae fear
AT TGN WIGATT /T H1 & 707 )
o & Y, duE ARy @afagg
Y T 5-5-73 F1 qrwvey Fr Foad
AEAG THTT &1 q | TG GTH
q 5~5-73 & grAT T AT TG HE 9%
oF gfam 2w dar | gem T A @ R
Teafafe ¥ grarst qur arfm wafafk
% qT@AT F | IFF AT AT O/ Krf
qIAT AGT T2 |

aficaga fawm ¥ v w2 @
LLU T

1143. st gwR W7 FEAA : 7T
Ahega WYt qfeagn well g qaT B
B F0 5 :
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(w) ofcwgn fawrr & v awa wiw
wT @ weardy aur aqdy sH=rfeEt
oY s fmely 3 .

(w) wer qiw wqt & wfas v &
W wT G I wearieaT o Wt firely
& ot ooft gegrlft g Wt

(w) wiwrfcl = eandy ook &
R ¥ goeTe & wrr Afgq@r 47

dgr Wl afcage sl (it O
wgye) : Arags aur afag daw &
af ey grrdt grar A frag - —

(w) =t 576
weqriT 405

(@) 250

() adwr Aifa & wgare wqrd-
w70 Iyeew Surdt fefiwndt i dear ¥
wreTe 93 fRar arar § ) o3y aeanh
fefirral & vardt 7 # feafa M e
I HTER G747 g7 7§y
Fr amlr

Diversion of Funds Earmarked for Rabl
Crop during 1972-73

1144, SHRI JYOTIRMOY BOSU: Will
the Minister of AGRICULTURE be
pleased to state:

(2) whether a part of thc amount ear-
marhed for “grow-more-Rabi Crops"” in
1972-73 was diverted (o  un-pioductive
channel, and

(b) if so, the reasons therefor and ac-
tion taken in that regand?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No, Sir.

(b) Doey not arise.
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“Digiress Arens” iu fhe soumity snd the or the nember of
people affected

1145 SHRI JYOTIRMOY BOSU: Will
the Mimster of AGRICULTURE be plea-

~{o) thy total number of people given
test relef work in each State; and

(d) whether Government are considermg
to declare some parts of the country as
“fapune areas™?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) to (c)
Three statements (I II & III) are lad on
the Table of the House [Placed in Libra-
rv See No LT 523973 ]

(d) Although there 1» no proposal to
declare some parts of the country as fa
mine areas”, 54 Districts i various States
have bken identified as chronically drought
prone districts

Famllies Benmefited through land distribu-
tion

1146 SHR JYOTIRMOY BOSU Wil
the Mimster of AGRICUITURL  be
pleased state

(a) the total number of famihies bcne-
fited 1in cach State through land distrbu-
tion a5 a result of the recent legislation
on land ceiling and

(b) their State wise break up?

THF MINISTER OF STATL IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) and (b)
The cciling laws 1n most of the States
were revised recently and as yet it,1stoo
carly to assess the surplus area distributed

JULY 30, 147 Written

benolitm).
However, 1 Kerala, where the amended
ceilng law has been in operation for

1147 SHRI JYOTIRMOY BOSU Will
the Mimister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) purpose wise grant to each educa-
tiopal institution 1 India by the US
Ford Foundation, Rockefeller Foundation
and other US Foundations year-wise,

(b) how these grants were disposed of
during the same period,

(c) whether the foundation representa-
tives are represented m the Governing bo-
dies or academic councils of some grant
recewving institutions, and if so, the names
of such mnsttutions, and

(d) 1in whith capacity the Foumdations
are represented in some of the bodies of
these nstitutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO
CIAl WFLFARE AND IN TIiIE DE-
PARTMENT OF CULTURE (SHRI D
P YADAV) (a) to (d) The informa
tjon 15 being collected and will be lad
on the Table of the House

Flourishing Trade in Adulterated Medici-
nes in India

1148 SHRI JYOTIRMOY BOSU Wwill
the Mimister of HEALTH AND FAMILY
PLANNING be pleased to state

(a) whether his attention has been drawn
to the flourishing trade m adulterated me-
dicines 1in India m general and West Ben-
gal in particular,

(b) if so. how many cases mvolving
trade 1n spurious drugs have been re-
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poried froth West Bongal during the last
two years;

) the, nature of the cases brought to
the notice of his Ministry during this
period; and

(4) what steps have been or are being
taken to put a stop to such anti-social
crimes and economic offences?

THE DEPUTY MINISTER IN THE
MIMISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). Yes. Detailed information is
being collected and will be laid on the
Tuble of the Sabha.

(c) The cases are broadly of the follow-

ing categories:—

(i) Dwugs, especially antibiotics, Hor
mone pPreparations, analgesic sy-
yps etc, anti-septic powder, etc.
reportad not to contain the ac-
tive substances|ingredients.

(ii) Certain sulpha drug preparations
., Teported to contain cheaper types
of sulpha drugs.

(iii) Imitation products of common

household remedies.

(d) The Drugs and Cosmetics Act, 1940,
contains penal provisions for prevention of
manufacture and sale of adulterated drugs.
To eliminate unlicensed, manufacturers of
diugs who usually indulge in manufacturc
and sale of spurious drugs an “All India
List of 1icensed Drug Manufactureis™ has
been printed and made frecly available
to all concerned at nominal price The
States have ‘been advised to maintain close
lianon with the police authorities for in-
tensive campaign against spurious drugs
and to augment their Drugs Inspectorates
and testing faciliies. The help and co-
operation of Association, represcnting the
interests of drug manufacturers and deal-
ers are being enlisted to ensure maaimum
compliance with good manufacturing and
sale practices and for campaign against
spurious drugs. Besides this, the actwvities
of the State Drug Control Authorities
are being supplemented by the Central
Drug [nspectors of the Zonal Offices and
by making available to the State Govern-

SRAVANA 8, 1883 (SAKA)
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ments the drug testing facilities im the
Central Laboratorks. A plasned pro-
gramme of sampling of essential and fife-
saving drugs meving in inter-State com-
merce has been arranged by the Central
Drug Control Organisation throughout the
country.

mwhhﬂiﬂm
st Paradlp Port during 1973-74 and

Ban Period !
’
1149. SHRI ARJUN SETHI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) what are the develapmerits proposed
to be undertaken at Paradip Port during
1973-74 aad during the Fifth Plan pe-
riod; and

(b) what would be the handling capa-
city of the Port at the end of 1973-74 and
at the end of Fifth Plan period?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(@) During the year 1973-74, the last
year of the Fourth Five Year Plan, the
important items umder construction are:—

(1) General Cargo Berth.
(2) Sea-wall

(3) Raillway siding.

(4) New staff quarters

(5) Improvement of extting break-
waters.

(6) Augmentation of cxisting ore
handling plant for exporting upto
4 million tonnes of iton ore per
annum,.

As regards the kifth Plan. proposals
have not vet been finalised.

(b) The improvements being cffected in
the unon-ore handling plant will increase
the capacity 1o 4 million tonnes per an-
num. but this will not be complcied by
the end of 1973-74 The handling capa-
city at the end of the Fifth Plan cannot
be indicated as the proposals have not
been finatised yet.
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Talchwilniidh-Bekare rowe Jor im-
proveliont ‘as National Highway

1150. SHRI ARJUN SETHI:
SHRI HARI SINGH:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

Ji§ whether Talcher-Rourkels-Bokaro
fo6te hag been included for improvement
a8 a National Highway during the Fourth
Plan; and

&0 if so, the total amount allotted for
such an improvement?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI M. B. RANA): (a) and
(b). Chas-Bokaro-Ranchi-Rourkela-Borkot-
Talcher route hag been added to the Na-
tional Highway system in March, 1972.
The programme for the improvsment of
this new National Highway is under for-
mulation in consultation with the State
Governments  Necessary funds for the
same will be allotted after the programme
is finalised.

Regulating Admission of Students in Uni-
versitles

1151 SHRI ARJUN SETHI:
SHRI, HARI SINGH:

Will the Minister of EDUCATION, SO-
CIAL WEIFARE AND CULTURE be
pleased to state.

(a) whether Government have taken de-
cision to regulate the admimistration of
students into the Universities; and

(6) if so. the bioad featurcs thereof
and when it 15 likely to be implemented?

THE MINISTER OF EDUCATION,
SOCIAT Wl FARF AND CULTURE
(PROF & NURUL HASAN) (a) and (b).
The need to regulate enrolments in high-
er cducation has been highlighted in the
Approach Document to the Fifth Five
Year Plan The relevant paragraph i%
reproduced below:—

‘Judged bv the long-term perspective,
the problem of ths educated job

© JULY 90, 1978

university education but
greater diversification and voca-
tionalisation of secondary educa-
tion to reduce the pressure for
entry into institutions of higher
learning. Furthermore, no regu-
latory measure can Re justified
which denies equality of cduca-
tional opportunity. For promot-
ing vertical mobility, education
can be a very powerful instru-
ment. The ineffectiveness of the
present education system in this
regard calls for important inno-
vations and hard decisions.”

The details of the strategy to imple-
ment the above policy were discussed by
the Steering Group on Education of the
Planning Commission and the Standing
Committee of the Central Advisory rd
of Education 'and were broadly approveéd.
While formulating these proposals, both
the Steering Group and the CABE em-
phasized that care should be taken to en-
sure that-the weaher sections of the com-
munity, including the Scheduled Castes
and Scheduled Tribes, and the bachward
are¢ag of the country should have an ‘in-
creasing and mdequale access to higher
education These proposals are now un-
der the consideralion of the Govern-
ment The policy as finally approved will
be implemented during the Fifth Five
Year Plan

Asian Conference on Teaching and Re-
search in Soclal Sciences

1153 SHRI BHOLA MANIHI: Wil
the Minister of EDUCATION, SOCIAL
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WELFARE AND CULTURE be pleased
to state:

(a) whether the recently held \Asian
Conference on Teaching and Research in
Social Sciences at Manila has made strong
plea to the UNESCO to give more atten-
tion to Asian countries in itg social ser-
vices programme;

(b) whether the UNESCO has accepted
the plea; and

(c) what steps are being taken by UNE
SCO to implement the recommendation of
the Conference?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN)- (a). Yes.
Sir,

(b) and (c). The recommendations have
been sent to UNESCO. Iis decidiong are
awaited. /

Decision regarding receiving of contribu-
fion by CARE

1154. SHRI BHOLA MANIJHI Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have decided
not to receive any further contribution by
CARE and other foreign voluntary orgd-
nisations to the Children’s Nutrition Pro-
gramme;

(b) whether thix has 1esulted 1n a 40
per cent cut in the special children’s Nu-
trition Programme; and

(c) if so, whether any steps mie bemng
tahen to restore the cut bv rusing res-
ources indigenously”

THE DEPUTY MINIS1IFR IN THF
MINISTRY OF EDUCATION AND 50-
CIAL WLLFARE AND IN THE DF-
PARTMENT OF CUITURE (SHRI D
P. YADAV) (a). The whole questibn is
under review as a part of Government's
policy of self-rehance. No decision has
yet been taken in the matter.

Written Answers 178

(b) and (c). No, Sir. There has been
a cut of 40 per cent in the Budget for
the year 1973-74 on Special Nutrition
Programme on account of financial cons-
traints. However, there has been no cor-
responding reduction in the coverage of
the programme which iy being maintained
at the level reached at the end of 1972-73.
Efforts are being made for additional
funds necessary to sustain the programme
at the existing level.

faweit % afcrgm & firg wal o wirasosan
wqT WO wal o sy
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Nesshor of Tuberqulosis Patients in fhe
Country

4486, BHRI M. K. KRISHNAN will
the Mmuster of HEALTH AND FAMILY
PLANNING be pleased to state

(a) the total number of Tuberculosss
Patients throughout the country,

(b) what was the number 15 yeais ago,

(c) whether there Is any improvement
of the situation after the introduction of
T B Control Programme, and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAITH AND
FAMILY PLA.NNINQ (SHRI A K
KISKU) (a) Based on the findings of
National Tuberculosis Prevalence snivey
carried out m 1955—58 1t 1, estimated
that about eight million persons aged S
years or more would show X-ray ¢ sidence
of Tuberculosis of whom 1bout wo
milllons would be bacterologically con
firmed (sputum positive)

(b) Basced on the same findings 1t
estumated that there would have been
approximately 6 mullion persons with X
ray evidence of tuberculosic of whom
about 15 mullion would be bacteriologl
cdlly confirmed

(c) Prevalence Sample Suncy cuned
ont m Delhi and rural aress of Mad nu
palle have rovealed that there has bien a
substantial reduction m the pievalence of
sputum postive tuberculoss

(d) Does not arise

Amount Spent for Water Supply During
Fourth Plan and Allocation of Funds
1 During the Fifth Five Year Plan

1157 SHRI § P BHATTACHARYYA
Wil the Minister of WORKS AND
HOUSING be pleased to state the total

JULY %, 1878
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ambunt spent by Goverssest $or water
supply dunng the 4th Plan and what
amount will be allocated towards supply
of drnking witer during the $th Plan
period?

THE MINISTER OF STATE IN THRE
DEPARTMENT ‘OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHR1I OM
'‘MEHTA)* ‘During the [Vth Pian an ex-
penditure of the order of Rs 47200
crores 15 likely to be incurred on Rural
Water Supply and ‘Urban Water Supply &
Sanitdtion Schames This inclydes an
estimated expenditure of Rs 34 10 crores
to be incurred by the Central Govern-
ment under the Accelerated Rural Water
Supply Programme.

Regarding Fifth Five Year Plan the
document, ‘Approach on the F'fth Five
Year Plan’ envisages an outlay of Rs 800
crores for Rural and Urban Water Supply
Rs 550 crores for Rural Wate} Supply
and Rs 250 crores for Urban Water
Supply, Sewerage and Samitation How
ever, the exact out-lay to he provided for
the Vth Plan will be known only when
the Vih Plan 15 finalised

Proposal to increase Strength and
Efficiency of DTC Fleet

1159 SHR1 ISHAQUF SAMBHALI
SHRI VIKARAM MAHAIAN

Will the Minster SHIPPING AND
TRANSPORT be pleased to stat:

(1) whether the experts of the
opmion that unless urgent measures are
taken to substantrally increase the st ¢ngth
and efhciency of DTC fleet the Capital
mav be soon mn the transport .rivus,

(b) 1f <0 the nature thereof,

(<) whether cxperts urged for a mult
mudia transport system for Delhi and

(d) 1f so, what v Government's deci-
sion’

THE MINISTER OF STA1E IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B RANA) (a)
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to (d). On the basis of the comprehen-
sive survey undertaken by the Central
Road Research Institute about future
transport needs of Delhi, the Metropolitan
Transport Team set up by the Planning
Commission has recommended a tcchno-
economic fegsibility study for selecting a
rapid transit transport system to meet the
future demands of commuters m Delhi.
These studies are in progress. Th: provi-
sion of a rapid transport system is, how-
ever, likely to take considerable time.
Till then, and even thereafter, the Delhi
Transport Corporation, which is the onaly
mass transportation media in the Capital
at present, will be required to .ope with
the transport requirements of the citizens.
On a broad assessment, the Corporation
will be required to carry about 20 Iakh
passengers daily hy the end of the Fifth
Five Year Plan. For this purpose, it has
been estimated that it will be necessary
to acquire about 2200 additional buses
during that Plan period. The DTC's
Fifth Plan proposals have been drawn up
on this basis and are. at present, under
cpnsidemion by the Planning Commis-
sion,

Housing Ministers Conference at Srinagar

1159. SHRI P. A. SAMINATHAN:
SHRI R. R. SHARMA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Housing Ministers’ Confer-
cnce was held al Srinagar in Jwiv, 5th
and 6th, 1973;

(b) if so, what were the subjects dis-
cussed; and

(c) the decisions arrived at?

THE MINISTER OF STATE IN THE
DFPARTMENT OF PARITAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a) Yes, Sir. The Con-
ference was held from Sth 1o Tth July.
1973,

(h) and (c). A statement indicating
the items of the Agendg and the Tusin
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recommendations of the Conference is laid
on the Table of the House. [Placed-in
Library. S¢e No. LT-5240/73].

Rs. 3 Crore Plan to Rake Output of
Pulses

1160. SHRI P. A, SAMINATHAN;
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Union Government have
prepared a Rs. 3 crore plan to raise out-
put of pulses;

(b) if so, the main features
proposed plan; and

(c) the total output
of the Rs. 3 crore plan?

of the

after completion

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir, a Centrally Sponsored Scheme on
production programme for pulse crops has
been launched at a cost of Rs. 1.85 crore
during the Fourth plan,

(b) Under this scheme subsidy has
been provided to the State Governments
for, (i) lay-out of extension demonstra-
tion, (1i) nucleus seed and (oundation
seed multiplication. (ii1) plant protection
chemicals for adoption of plant nrotection
measures by the farmers, (iv) supply of
seed of improved and short duration
varieties of pulses and rhizobium culture
and (v) equipping of the microbiological
laboratories of State Department of Agri-
cultural/Agricultural Universities for pro-
duction of rhizobium culture for -upply
to the farmers.

(¢) As a result of the above mentioned
efforts it is expected that production of
pulses may increase to 12.00 million
tonnes n 1973-74 from the production of
1105 million tonnes in the year 1971-72.

Reduction in Educational Plar Outlay

1161, SHRI, P. A. SAMINATHAN:
Will the Minister of EDUCATION,
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SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether ths educationpl outlay for
Fifth Plan has been reduced, if so, the
reasons for such reduction;

(b) what are the heads that have been
reduced, and

(¢) to what extent this reduction wll
harm the educational growth in India?

THE DEPUTY MINISTER OF
EDUCATION AND SOCIAL WELFARE
AND IN THE DEPARTMENT OF
CULTURE (SHRI D P YADAV) (a)
to (c) The Central Advisory Board of
Education had approved an outlay of Rs
3320 crores at its meeting held 1n Sep
tember, 1972 for Education ind Culture
mn the Fifth Plan However, subsequent-
ly, taking mto account the overall hmita-
tion of resources and the requircments of
various sectors, a sum of Rs 2,200 crores
was suggested for Education and Culture
1n the document “Approach to the Fifth
Five Year Plan” approved by the Natwonal
Development Council In view of this
education programmes have been repnased
and a revised strategy has been worked
out by the Standing Commuttee of the
Central Adwisory Board of Education at
a total cost of Rs 2,200 crores

Report of Committee to Implement Re-
forms in Examination System

1162 SHRI P A SAMINATHAN
SHRI PRABHUDAS PATEI

Wil the Minister of EDUCATION,
SOCIAL WEIFARE AND CULTURE
be pleased to state

(1) whether the Unmiversity Granis Com
mission has appointed a Committee to
lake steps to implement the i1cforms m
the examination system

(b) if so who are i1ts membuis, and

(c) when the Committee 15 hkely to
submit it report?

THE MINISTER OF EDUCATION,
SOCIA1 WELFARE AND CULTURE

JULY %0, 1673
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(PROF. S. NURUL HASAN): (a) Yes,
Sur.

(b) (1) Prof Satish Chandra, Vice-
Chairman, University Graats Commission

(2) Prof Rais Abhmed, Professor of
Phymcs Chemustry, Madras University.

(3) Prof M Santappa, Professor of
Physics, Aligarh Muslm University

) Prof M M Ghani, Vice-Chancellor,
Calicut University

(5) Prof R C Mehrotra, Professor of
Chemustry, Rajasthan Umversity

(6) Prof Moomis Raza, Professor of
Geography, Jawaharalal Nehru 'Jnneruty.

(7) Dr A Edwin Harper, Jr Bureau
of Educational Research, Ewing Christian
College, Allahabad

(8) Prof S B Ranganchar, Piofessor
of Economics, Punjab Umiversity

(c) The Commuitec has finalised ity re
commendations  These are outhned »
the booklet ‘Examunation Reform—A
Plan of Action’, which has rccently been
publishcd by the Commussion Copies of
the booklet are bemng circulated to all the
Universities

The Commitiee will continuc to meet
from time to time 10 assess the progress
made by the Universities in implementing
examination reform measures and to pro
vide guwidehne to the Umwersities for
future action m this regard

Offer from Argentina to meet Wheat Re-
quirements

1163 SHRI JAGANNATIT MISHRA
Will the Mmister of AGRICULTURLE be
pleased to state

(a) whether Airgentina have offered to
meet India’s wheat requircments,

(b) if s0 the terms and conditions 1f
any, altached to the offu1, and

(c) the rcaction of the Government

thereto?

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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ANNASAHEB P. SHINDE): (a) No spe-
#fc offer from Argentina Governmeni
for meeting India's wheat requirements
bas been received.

() and (c). Do mnot arise.

Tiger Sanctparies'in Bihar

"1164. SHRI JARANNATH MISHRA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal for
creation of two sanctuaries for tigers in
the State of Bihar in the current year; and

(b) if so, the main features and central
assistance ‘asked for in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) The Forest Depart-
ment of Bihar is considering the creation
of Two Tiger Sanctyaries in Bihar, They
are:— =

(i) Bhalua in Gaya District; and
(i) Madanpur in Champaran District.

The proposal for Madanpur has been
submitted to the Bihar Government for
approval, that of Bhalua is yet to be sub-
mitted.

(b) No Centrul assistance has been ask-
ed for these sanctuaries.

Recommendation of the New Delhi Re-
Development Advisory Committee

1165. SHRI JAGANNATH MISHRA:
SHRI SHRIKISHAN MODI:

Will the Minister of WORKS AND
HOUSING be pleased to state.

(a) the main recommendations made by
the 23-Member New Delhi Re-Develop+
ment Advisory Committee in their report
submitted in September, 1971;

(b) whether Government have examin-
ed the recommendations of the Committee;
and
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(c) it so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) A statement is
attached.

() and (). The recommendations
are under consideration of Goverament.
|

Starement

The main recommendations made by
the New Delhi Re-development Advisory
Committee in their report submitted in
September, 1972 are as follows:—

(1) The Metropolitan City Centre of
Delhi (Connaught Place and its
environs) is to be developed
primarily at a Floor Area Ratio
of 2.5 instead of 4.00 recom-
mended in the Master Plan.

(2) No buildings proposed in the
Connaught  Circus—Connaught
Place Sector should be more

than 48 ft. in height. In other
party, of the City Centre, build-
ings should not exceed 120 ft
in height (exception: NDMC
plot is permitted 200 fr).

(3) The manner of development in
the cjty centre complex may fol-
low one of the 3 following
forms:—

(a) Area dcvelopment on compre-
hensive basis

(b) Plotted development on inte-
grated basis;

(c) Plotted development on indivi-
dual basis;

(4) Traffic extraneous to Connaught
Place area should be diverted to
the extent of at least 75 per cent
through a system of bye-passes.
The primary  vehicular move-
ment system in the City Centre
will be through Connaught Cir-
cus Road.

() Approximiately 21,780 car park-
ing spaces are required in the
City Centre on ultimate develop-
ment. The recommendations
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would involve municipalisation
of all parking
pooled, off street or within plots.

ment Price of Wheat

1166. SHRI HARI KISHORE. SINGH:
“Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are paying
Rs. 110 per Qquintal for imported wheat
in hard currency; and

(b) if so, why the procurement price of
wheat in the country has been kept at
Rs. 76 per quintal?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The pay-
ment in hard currency comes to about
Rs. 93.00 per quintal including ocean
freight where foreign flag vessels are used.

(b) The procurement price of indigen-
-ous wheat cannot be linked with the price
of wheat imported from abroad. While
the prices of imported wheat are govern-
ed by the prices prevailing in the inter-
national markets the procurement prices
of indigenous wheat have been fixed on
the basis of the recommendationg of the
Agricultural Prices Commission  which
takes into account the cost of production
and other relevant economic factors.

Progress in Execution of Pahlezaghat—
Muzaffarpur—Sitamarhl—Sonebarsa
National Highway

1167. SHRI HART KISHORE SINGH:
Will the Minister of SHIPPING AND
‘TRANSPORT be pleased to state the pro-
gress made in the execution of Pahleza-
ghat—Muzaffarpur—Sitamarhi—Sonebarsa
National Highway?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA): This
road is not a National Highway but a
‘State Road, the construction and mainten-
ance of which is the responsibility of the

- JULY 80,1918

sent proposals of new , addhtions to e
existing National Highway System in the
State for inclusion in the, Fifth Plag which
includes a proposal covéring the Patna—
Hajipur—Muzaffarpur—Sitamarhi—Soneb-
ghat also. This proposal will be consider-
“ed along with proposa)s received from
other States while finaliting projects relat-
ing to National Highway for inclusion in
the Fifth Plan.

Art Objects Exported to Europe and
USA. by Members of Former
Princely States

1168. SHRI HARI KISHORE SINGH:
Will. the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any assessment has been
made by the Government of the quantity
and quality of precious art objects export-
ed to Europe and U. S. A. by members
of the former princely States; and

(b) if so. the facts thereof and if not,
the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. §. NURUL HASAN): (a) and (b).
It would be difficult to make such an
assessment. However, no member of the
former princely States has cver applied to
the Government for the grant of a licence
to export antiguitics under the Antiquities
(Export Control) Act, 1947.

Staff and Patients In Hospitals in Delhi

1169. SHR1 JAGADISH BHATTA-
CHARYYA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(2) the number of hospitals in Delhi
and their mames;

(b) the number of dottors, nurses,
Class IV staff and the sweepers employed
in each hospital, bospital-wise; and

]
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(c) the numbet of patiests, indoor and
outdoor, served by the hospitals during
the last two years, hospital-wise?

THE DEPUTY MINISTER IN THE
Y OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(2) According to the information available
in this Ministry, the number of hospitals
with bed strength of 100 and above in
Dethi as on 1-1-1973 is 24. A statement
is laid on the Table of the House indicat-
ing their names. [Placed in Librarv. Swe
No. LT-5241/73].

(b) and (c). The information so far
collected is given in the statement laid
on the Table of the House. (Placed in
Library. See No. LT-5241|73.]

Information in respect of the remaining
hospitals will be fornished in due course.

Provision of Accommodation to Blind
Students in Delhi

1170. SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of FDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the plight of blind Colle-
gians of Delhi has been brought to thc
notice of Government; and

(b) whether Government are consider-
ing any proposal to provide ‘accommoda-
tion to the blhind students of various
Colleges affiliated to Delhi University?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (2) Government have
received representations from certain
blind studentg of Delhi University rcgard-
ing the difficulty faced by them in the
matter of accommodation.

(b) The blind students are being accom-
modated in hostels of the Delhi University
and of its affiliated Colleges. Some volun-
tary organisations are also assisting the
blind college students in the matter of
accommeodation.
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Prevalance of System of “Bhumidas™

1171. SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware of
the system of “Bhumidas” still prevailing
in some parts of the country; and

(b) if so, the measures Government
proposes to take to eradicate this?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): w) Accord-
ing to information available to the Gov-
ernment, no such system jg prevalent in
any part of the country.

(c) Does not arise.

Sealed Dalda Tins containing Water sold
in Delhi during May, June, 1973

1172, SHRI §. M. BANERIEE: Will
the Minister of AGRICULTURE be
pleased to state;

(a) whether sealed Dalda's Tins contain-
ing ‘Water" were sold to the consumers
in Delhi in the month of May/June, 1973;

() if so, whether any person or per-
sons responsiblc for this have been arrest-
ed; and

tc) if not. the reason for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) According to the
Delhi Administration, no such case was
reported in May or Junc 1973,

(b) and (). Do not arise.
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¥ ghawr worrd o ot § fored wewle
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Resentment of Repert of Gajendragadkar
Enqguiry Commits:e

1179. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether pgross resentment have
grown among the scientists on the recom-
mendations of Gajendragadkar Enqurry
Committee into the affurs of Indian
Council of Agricultural Research; and

(b) if so, the reaction of Government
thereto? \

-

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No re-
ports of resentment among the scientisis
on the recommendations of Gajendra-
sadkar Enquiry Committee into the affairs
of Indian Council of Agricultural Research

bave been received by the Ministyy or the
LC AR

(b) Question does not arise.

Shortage of Manpower Humnpers Shipping
Tommage Target

1180. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether manpower shortage is gomg
to hamper his Ministry's efforts to achieve
its shipping tonmage target of 10 muilton
GRT; ang

(b) if so. whether his Ministry would
also have to cope with the problem of
building up adequate qualifie! manpower
to run the country’s shipyards?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) There is no doubt some shortage of
marine officers. Steps are, however,
being taken to overcome this. Manpower
shortage is mot, therefore, likely to ham-
per achievement of shipping tonnage
target which may be fixed for Fifth Plan.

(b) Yes, Sir.

Inclusion of Roads in National Highway
System during Fourth Plan

1181. SHRI K. LAKKAPPA:
SHR1 P. GANGADEB:

Will th: Minister of SHIPPING AND
TRANSPORT be pleassd to state:

(a) whether the Shipping and Transport
Ministry has included ten roadg with a
total length of 4,800 km. in the National
Highway system during the Fourth Plan;
and

(b) whether the States and the Uniom
Territories had wanted a total of 32,008
km. to be included in the oystemt?



Written Answers

199

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING ~ AND
TRANSPORT (SHRI M. B. RANA):
(a) Actually, eleven roads having total
length of 4,819 kms. were included in the
National Highway  Systzm during the
IVth Five Year Plan.

(b) Yes, Sir.

Transfer of Temples to a piace mear
Aurangabad

1182. SHRI K. LAKKAPPA:
SHRi P. GANGADEB:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are consider-
ing a scheme to transfer two temples of
the twelfth and thirteenth centuries from
their locations, which will bz submerged
by the waters of a project under construc-
tion, to a place near Aurangabad; and

(b) if so, whether the contingency is
likely to arise on many other occasions
as more and more river projects arz con-
structed?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a} Of the
two temples, one each at Szvta ‘and
Saokheda, protected by the Government
of Maharashtra and which were threaten-
ed by submergence as a result of the
completion of the Jayakwadi Project, the
one at Sevta has been dismantled by the
State Department of Archaeology and
transported to Aurangabad. The other,
at Saokheda, is proposed to be dismantled
and transported to Aurangabad after the
MOonsoons.

The reconstruction of the temples s
under the consideration of the State Gov-

ernment.

(b) Yes, Sir.

JULY 30, 1973

Newg Item Captioned “Wheat Stocks De-
cline, Purchase Efforts Sag” in ‘Indian
Express’ dated 6-7-1973

1183. SHRI: INDRAIJIT GUPTA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news appear-
ed in ‘Indian Express’ dated the 6th July,
1973 under the heading “wheat stocks
decline, purchase efforts sag”; and

(b) what is Governmsnt's concrete sug-
gestion to meet this difficulty?

THE MINISTER OF STATE iN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) ‘and (b).
Government has seen the report appsaring
in the ‘Indian Express’ dated the 6th July,
1973. Szveral steps have been taken by
the Government to meet the situation.
Purchase efforts have been intensified.
The scheme of incentive bonus for pur-
chase of wheat has been extended up to
31st August, 1973. Imports of wheat are
being made to replenish the stocks.

Improvement of Ports in Gujarat State
and Construction of Shipyard at Hajira

1184. SHRI P. M. MEHTA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Gujarat Government had
appointed a Committee to go into the
question of ports in that State:

(b) if so, whether this Committee has
suggested to them to press the Centre for
constructing a large shipyard at Hajira;

(c) if so, whether the Trivedi panel has
suggested many wavs for improvement of
the portg in the State; and

(d) whether the Uinion Government
have agreed to help the State Govern-
ment for implementation of the recom-
mendations of the Committee and the
details thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) Yes; the Government of Gujarat had
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constituted two  Committees in August,
1972 both under the Chairmapship of
Shei H. M. Trivedi, M. P., to study:

(1) the development requirements of
ports, and

(2) to study the Administrative Ser-
Up of the Port Organisation,

(b) The first Committee has, inter-aha,
‘recommended siling a Shipyard at the
mouth of Hajira (Tapti) either as 3 Cen-
tral Government Project or as 1 Jojnt
Project of the Central and the State Gov-
ernments.

(c) and (d). The Governmen! of Guja-
rat have not, so far, made any pioposals
for improvement of ports in the State on
the basis of the Report of the Trivedi
Committees.  Certain proposals have
been made by the State Government for
port development works to be inclided in
the Fifth Five Year Plan for minor ports
under the Central Sector which will be
taken into account when Fifth Plan sche-
me for minor ports is formulated. So
far as the proposal for siting a shipyard
at Tapti is concerned, a techno-economic
group has been set up to evaluate sites
proposed by various State Governments
including the site proposed by the Gov-
ernment of Gujarat.

SRAVANA' 8, 1895 (SAKA)
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Shortfall in the production of groundnmt
in Gujarat, Mysore ang Andhra Pradesh
due to drought

1185. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether drought in Gujarat, My-
sore and Andhra Pradesh has caused a
serious setback to the groundnut crop re-
sulting in a 25 per cent decline in the
overall groundnut production of the coun-
try;

(b) if so, the estimated crop in 1972-73
and 1971-72: and how much less it was
than thay of 1971-72;

(¢) what was the total production of
groundnut in Gujarat this year: ang

(d) whether Government had taken cer-
tain measures to offset th  production
shortfall by introducing a mew package of
practices and incentives and if so. the out-
line of the proposed measures?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB- P. SHINDE): (a) and (b).
It is correct that the drought in Gujarat,
Mysore and Andhra Pradesh caused a se-
rious set back to groundnut crop during
1972-73 resulting in a steep decline in
the overall groundnut production in the
country as indicated below:—

Production 1n ‘007 tonnes

e — —— i ———— ——

Decreage in 1972-73 over 1971-72

- - Total in Percent
ST 197273 000 tonnes) e
“"—5:3;-5__“_ 3923°% 2256°7 36°5

(¢) The total production of groundnut
in Gujarat during 1972-73 was 349.5 thou-

sand tonnes.

(d) To increase the production of
groundnut in the country, the Ceatrally
Sponsored Scheme for Maximised Produc-
vion of Groundnut is being continued dur-
ing 1973.74 with a coverage target of
26.33 lakh hectares out of which a target

of 5.60 lakh hectares has been assigned
to Gujarat. The salient feature of the
scheme and the incentives provided there-
under are:—

(i) Adoption of package approach
over sclected areas.

(i) Laying out problem oriented de-
monstrations for which Central
Assistance upto Rs. 250 per hec-



ernment of India.

Proposal from Gujarat Government to
import Batter Oil

1186. SHRI P M. MEHTA.
SHRI PRABHUDAS PATEL

Will the Minster of AGRICULTURE
be pleased to state:

(a) whether Gujarat Government has
forwarded a scheme to the Union Gov-
ernment for 1mport of butter oil;

(b) if so, whether the experiment 1o
make ghee out of butter oil has been
tried successfully in the Soviet Umion
which has made bulk purchases recently
in Europe;

(c) whether the State Government's pro-
posal, if accepted, would bring down the
price of groundnut oil; and

(d) if so, how far the Centre has exa-
mined this point and when the final de-
cision is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) Yes, Pobd Minister
of Gujarat forwarded a propasal. The
propowal is for import of ghee converted
from mtter oil

Weitivn dAnsie¥s a0g
() We have me duformmsion abobt the
wkperimiomt cadlid wat Wy Soviet Utkm
excesfilng that ¥he Sosdst Ulhige bim 'pee-
chased 2 lakh tonnes of butter wad not
tuueroﬂ.lunnﬁc:nwntrh
(c) and (d). The projawel & fmport ghee
from EEC countries is to meet the short
supply of Vanagpgti and ghee noticed i
the country and has no direct Mfasico-
ship with the price of groundnut oil. The
question of import is still under consi-
deration of the Government and the In-
dian Dairy Corporation has been autho-
rised to explore the possibility of manu-
facturing ghee at source and its shipment
to India. The final decisien will be taken

after knowing the feasibility of proposal
and also the prices prevalent and the
foreign exchange avmilable.

News-item “One-million toddlers die due
to malhutriion™

1187 SHRI C K. CHANDRAPPAN:
DR. H. P. SHARMA-

Will the Minister of HEALTH AND
FAMILY PLANNING ,be pleased to
state”

(a) whether the attention of Govern-
ment has been drawn to the news-item
appearing in the ‘Indian Express' dated
the 6th July, 1973 under the heading
“one Milhon toddlers die every year due
to malautntion”,

(b) if so. the reacton of Govérnmer.
thereto; and

(c) the steps Government intend to take
to check this?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJI BA-
SAPPA): (a) Yes.

(b) and (c). The Government are :m-
plementing the following programmes to
improve the nwtritional status of children”

(1) Spegial Nutrition programme for °
children in the wge group 06
yéurs are undertalen in Urban
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Slums and Tribal areas through

State Governments ard Union
Territory Administrations.
i (2) Prophylaxis programme against

Nutritional Anaemia among chil-
dren and pregnant & nurising
mother is being implemented
though distribution of tablets
containing Iron & Folic Acid,
by Health Centres.

(3) To prevent irreversible blindness
due to Vitamin ‘A’ deficiency,
children of age group 1-5 years
are being supplied with oral dos-
es of Vitamin ‘A’ once in sjx
months iu areas where Vitamin
‘A’ deficiency is predominent.

(4) Provision of curative, preventive
& promotional services for the
health «of childrea.

(5) Control of comtnunicable diseases
like Small ‘Pox, Malaria. Tuber-
culosis through WNational Pro-
grammes.

These measures are be'nz further step-
ped up during the Fifth Plan period,

Press comments on “Youth against Fa-

mine Programme”

1188. SHRI C. K. CHAMDRAPPAN:
Will the Minister of ED'ICATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

fa) whether the attention of Covera-
ment has been drawn to certain press com-
ments on thz failure of “Youth Against
Famine” programme; and

(b) if so, the reaction of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE {(SHRI D.
P. YADAV): (a) Government's attention
has been drawn to both favourable &
unfavourable reports which appeared in
the Press on “Youth Against Famine

Programme”.

SRAVANA 8, 18% (SAKA)

Written Answers 206

(b) Government is of the view that ge-
nerally speaking, the aim with which the
programme Wag launched, has been large-
ly realised, although at some places better
planning would have produced much bet-
ter results.

Starvation death in Keonjhar, Orissa

1189. SHRI SAROJ MUKHERIEE,
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether several deaths have occurr-
ed in Keonjhar District of Orissa due te
starvation;

(b) if so, the reactiom of the Govern-
ment thereto; and

(c) the measures being adopted by Gov-
ernment to remedy this?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Orissa
Government to whom the matter was re-
ferred for inquiry and report has stated
that the inguiries made so far have reveal-
¢d that no deathg due to starvation have
taken piace.

(b and (c). do not arise.

Policy regarding absorption ef blind and
disabi:d educated persons in Government
and semi-Government jobs

1190. SHRI SARO! MUKHERIJEE:
Wiil the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Ministry of Education
ane Sociai Welfare has implemented the
declared rpolicy of the Government of
India to absorb blind and disabled educated
persons, mainly youths, in Government
and Semi-Government jobs during the last
two financial years 1971-72 and 1972-73;

(b) the percentage of employment (Gov-
ernment) fixed for (i) blind and (ii) dis-
ubled educated persons; and

(c) the figures of such employment pro-
vided, State-wise?
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+IHB- DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND. SO-
CIAL' WELFARE.AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV): (a) The policy of the Govern-
ment of India is to do its utmost to pro-
mote the placement of the disabled in
employment, This it done through special
employment. This iy done through Spe-
<ial Employment Exchangea for the Physi-
cally Handicapped, normal Employment
Exchanges, presentation of awards to out-
standing employers of the handicapped
efc.,

o) No percentage has been fixed.

(¢) This information is not available.
However, during the years 197] and
1972 ending on 31st December, 1972, the
Special Employment Exchanges for the
Physically Handicapped had placed 2,226
handicapped persons in employment.

Vasectomy Operation of persons belong-
ing to Forelgn countries

1191. SHRI B. R. SHUKLA- Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether complaint was made to the
District Magistrate, Bahraich in December,
1972 that persons belonging to foreign
countries were subjected to vasectomy ope-
ration;

(b) whether any enquiry was made re-
garding the same; and

ter what uaection, 1f any. was  taken
s,dinst the dclinquent authority concern-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI KONDAJI BASAP-
PA): (a) Yes.

(b) Yes

() Acuon is being tahen by the State
Government against the concerned.

JULY 30, 1973-
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Taking-over of Medical College,
+  Lucknow

1192, SHRI B.-R. SHUKLA: Will the
Minister of HEALTH AND FAMILY
be pleased to state whether

_there is any scheme wnder consideration

to take over the Medical College, Luck-
now and make it a Post-Graduate Medi-
cal Inmstitute in the Hoes of All-India
Institute of Medical Stiences, New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
No.

Reorientation of Housing Policies in Urban
and Rural Areas

1193. SHRI SARJOO PANDEY. Wil
the Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have decided
to reorient housing polictes m urban and
rural areas,

(b) if so, the main features thereof; and

(c) how far the previous schemes were
implemented in the States?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA)  (a) and (b) Pol
cies are reviewed from tme to time on
the bisis of availability of resources, relat-
ed priorites of different ficlds and the
past experience. The question of evolv-
ing a national policy on Housing and
Urban Development has been under con-
sideration of the Government of India,
keeping in view the various constrains on
resources, and their ideas on the subject
will be reflected in the Fifth Five Year
Plan, when finalised

(c) According to the progress reports
received so far from the State Govern-



259 Written Answers SRAVANA 8, 1895 (SAKA)

ments E_tc.. total physical and financial
progress undet varlous social housing
schemes (except Scheme for Provision of

Physical Progress:

Number of houses comstructed upto
80th April, 1873,

Ares of land acquired and develop-
ed upto 30th April, 1973,

Financial Progress:

Financial  assistance
ture ncurred.

drawn/Expendi-

As regards the Scheme for provision of
House-sites to Landless Workers in Rural
Areas, projects of 3 flats for provision
of 6,52,828 house-sites at a cost of
Rs, 16.12 crores approximately have been
approved upto the 31st May, 1973,.and
funds amounting to Rs. 4.39 crores have
been released so far, 65,918 house-sites
are reported to have been developed by
the State Governments for allotment to
lundless worhers,

Target Fixed for Rural Housing in the
4th Five Year Plan

1194, SHRI SARJOO PANDEY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the target fixed for Rural Housing
in the Fourth Five-Year Plan;

(b) the progress so fai achieved in im-

plementing the Ruwral Housing  Scheme;
and

(¢) what are th: proposuls tor expamd-
ing Rwial Housing for the Fifth Plan
Period?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINI>TRY OF
WORKS AND HOUSING (SHR] OM
MEHTA): (a) As per information receiv-
c¢d from the State Governments the total
allocation mvade for the Village Housing
Projects Scheme for the Fourth Five Yeur
Plan is Rs. 5.68 crores. 1n addition, a
provision of Rs. 10 crores has been made
for the Central sector scheme for Pio-
vision of House-sites to Landless Work-
ers in Rural Areas during the Fourth Five
Year Plan. This scheme was introduced
in October, 1971 only.
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House-sites to Landless Wotkers in Rural
Arcas) is as follows:—

50,000 houses

26,400 acres of land acquired and
14,500 acres developed,

Rs. 517.42 crores

(b). Since the inception of the Village
Houing Projects Scheme in 1957, cons-
truction of about 83,000 houses have been
sanctioned under the Scheme out of which
about 52,000 units have been completed
and an expenditure of Rs. 12.09 crores
has been incurred. As regards the Scheme
for provision of House-sites to Landless
Worhers in Rutal Arcas, projects of 13
States of the value of Rs. 16.12 crores
for provision of 6.52,828 house-sitey have
been approved and Central financial as-
sistance amounting to Rs. 4.39 crores has
been released so far. 65,918 house-sites
are reported to have been developed by
the State Governments for allotment to
the landless workers,

(c) Fifth Five Year Plan
have not yet been finulised,
National Housing Policy

1195. SHR1 SARJOO PANDEY: Wwill
the Minister of WORKS AND HOUSING
be pleased to state:

proposals

(a) whether Government propose to
evolve 'a National Housing Policy to tack-
le the housing problem in the country m
an effective and coordinalted manner; and

(b} if so, when such a policy is expect-
ed 1o be evolved?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) and (b). Formulation of a
national housing policy to tackle the hous-
ing problem in the country in an effective
and coordinated manner is a complex
issus und is dependent upon several fac-
tors, c.g. availability of resources for over-
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saving capacity of the masies, ofe. Keop-
ing these comstraints in view, the Govern-
ment are giving thought to the matter.
It is expected thag the components of such
a policy will be reflected in the Fifth Plan
document, when finalised,

Reorganimtion and Development of Tech-
nical Edueation

1196. SHR1 V. MAYAVAN:
SHRI PRABHUDAS PATEL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) whether a plan of action for the
reorganisation and development of techni-
cal education within the frame work of
the education plan has been prepared by
the Planning Commission;

(b) if so, the salient features of the

proposed plan; and

(c) the expenditure involved in imple-
menting the technical education program-
me as studied by the Planning Commus-
sion?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. §. NURUL HASAN): (a) Yes,
Sir. A Task Force appointed by the Com-
mission has recommended a programme
of development and reorganisation of tech-
nical education during the Fifth Plan.

(b) The proposals visualise all-round im-
provement in the quality and standands
of iechnical education. The specific pro-
grammes include: consolidation and deve-
topment of all technical institutions; mo-
dernisation of laboratories and workships;
divensification and reorganisativn of poly-
technic diploma courses; development of,
sandwich courses; ecxiension Service Pro-
gramme and further education; revision of
staff structure in technical institutions; fa-
culty and curriculum development pro-
gramme; establishment of Centres of Ad-
vanced Study; etc,

(c) The outlay necessary for the im-

JuLy 30, 1978
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Toddlers Mortality in the country and
amount spent in Child Nuirition

1198. DR. H. P. SHARMA: Will the
Minister of HEALTH AND FAMITY
PLANNING be pleased 1o state:

(a) what percentage of the country’s
population do the children in the age-
group uplo five years constitute and what
percentage of deaths occur in this age-
group;

(b) the amount spent od child-nutrition
programmes during each of the past three
years and how child's mortality hag in-
creased|decreased during this period; and

(c) the child-nutrition programmes in-
cluding foreign aided prograames for the
year 1973-747

THE DEPUTY MINISTER IN THE
MINESTRY OF HEALTH AND FAMILY
PLANNING (SHRI KONDAINI BASA-
PPA): (a) Percentage of coumtry's popu-
Iation in age group 0-4 years is 14.36
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bedlitily wt of ol M Adwuant spetit o eifid  mutrition’
ﬁﬁ.mﬂrum i¥ 528  prigranihies by the Déparuient of Familty
(SKS—1969). Planning and Deprtitséte of Social Wel-

fare doring the last three years as the
Iaformation in the age group 0-5 years ppogrémame was started osly in 1970-71,
is Bot availible,

is as follows:—
1. Department cf Famly Planning :

— .

1970-71 9-72  1973-73
(Rs. 1n lakhs)

(1) Prophylaxs aguinst Nmﬁmul Anaemia
among mothers and children ! . . 1071 37°60 48-00

@ Prophyhxis aganst blindness m chnidrcn
Vit ‘A’ defictency 800 8«00

IL. Department of Social Welfare :

12°00

@) Specual Nutniion Programme through Stare
Governments and Umjon Terntory Admns 128-21

(1) Nutistion Programme through Balwad:s/Dav

Care Centr.s . ) . 6 07 77 37 I20 §I

Data on the trend of child mortality dunng thi. period are not avatlable.
(¢) Child Nu trition Programmes for 1973-74

I Department of Famly Plarmung

870:73 1721+ 57

Targets

Scheme Financial Phyical

(T1gures mn lakhs)

(1) Prophylaxis agamnst Nutriional Anaemia among mothers
and children - . . . . . . 29°00 66-co

(n) Prophvlaxis agamst blindness in chldren caused by Vit
‘A’ dﬂﬁﬂfﬂc} . . . . - . . . - 12°00 85'Co
(Nu foregn assistance was tahen under these progiammes).

11. Department of Socral Welfare ;

(6] Specwl Nutnition Programme through State Goverm'nents
and Umon Territory Administrations 2000°00 40° 57
(1) Nutntion Prognmme through Balwadis/Day Care
Centres . . . . . . . . 150°00 2°00

(CARE assistance to the tune of Rs. 5.44 lakhs is expected in the form of food-
commodities like G.S.M., Bulgar wheat, Salad oil, Milk Powder etc).



215 Wrilten Apswers

. -Siops for sucomm of take-over
mm;m
P-h

h—-ul

1199. DR. H. P. smnm.:-wm the
Minister ,.of AGRICULTURE be pleased
1o state:

(a) the stepg taken to make foodgrain
trade take-Over a success in Rajasthan,
Haryana and Punjab; and

(b) whether the wheat prices have lately
been revised for the purpose, if so, the
revised prices and the result of such steps
taken in each of the States?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a). A state
ment is attached.

(b) The wheat prices have not been
revised. The steps taken have had a salu-
tary effect on procurement m all the three
states.

Statement

HARYANA: Wholesale trade in Har-
yana was faken over on the 5th Amil,
1973 when the Haryana Wheat Dealers’
Licensing and Price Control Order, 1973
came into operation. Procurement in
Haryana is partly undertaken by the State
“Government through its Civil Supplies De-
partment, partly through Haryana Market-
ing Federation and the rest through FCI
The number of procurement centres has
been increased from last year's 99 to 126

PUNJAB: Whole-sale trade in wheat
was taken over on the 3rd April, 1973
when the Punjab Wheat Dealers’ Lic:ns-
ing and Price Control Order, 1973 came
into operation, The Procurement is un-
dertaken through the State Food & Civil
Supplies Department, FCI and the Pun-
jab Cooperative Marketing Federation,
in 404 Mandis.

RAJASTHAN- Wholesale trade in wheat
was taken over on the Ist April, 1973
when the Rajasthan Wheat (Regulation of
Trade) Order, 1973 came into operation.

JULY 30, 1973
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Procurement is
FCI and the mw
Btianhg mbodﬁq

The various statutory orders issuéd for
the purpose of take-over of wholcsale
trade in wheat are being strictly enforced
by the Governments of Rajasthan,’ Hary-
ana and Punjab, The stocks held by re-
tail dealers are restrioted. The stock limits
for producers and mmaximum retail prices
of wheat have been fixed in Haryana and
Rajasthan States. In Rajastifan, the maxi-
mum prices at which producers in the
surplus areas may sell wheat to consumers
and dealers have also, been fixed at the
same level as the procurement prices.
Under the Inter-Zormal Wheat and Wheat
Products (Movement Control) Order, 1973
issued by the Government of India, Har-
yana and Rajasthan are separate Wheat
Zones, whereas Punjab and Chandigarh
together constitute a separate Wheat Zone.
In order to maximise procurement, an in-
centive bonus scheme has been introduced
for the wheat procuring States ncludmg
Punjab, Haryana and Rajasthan, to sub-
sidise agricultural inputs for the farmers,
who help in procurement.

AWA! NG AR AT WA

1200. st TR TR [AT @ AT
wareen Wit gfen T fadtws weft a8 qae
FT F9T FA fF -

(%) v g7 ® A =T
FTA TN FICEET T AL T ATTHD
felt 2; WX

(@) afe &, &Y e A a9l & T
iy o afg P T 8 7

e v afcre fam SneR
¥ g st (s qo o feew) : (%)
Wi (w). Toa vy o qsAt &
g ga S @ e qe Tﬁl‘
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12.00 hrs.

RE. ATROCITIES COMMAND ON
HARIFJAN WOMEN IN BIHAR

=t wew fagrdt arwaar (arfaax)
weder Sf1, gfvsq wfgamt aw st garEmr
e ST FAR HEH T FW R
geaE fear 0., ... ... ..

FeaW WEITE : FIA UH TE7E Al
TR AT AT FEAr 9EqT g fF A
TUT & T T3 |

12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED HUNDRED PER CENT |NUREASE IN
THE PRICE OF NYLON AND ARTIFICIAL YARN

ot wg fad o (atFr) o weAd
AEEd, § "faaegdrs @vF 7T F
freaiwfas faaa a7 A1 arforsy wdT #r
e faamar g AR AT w3ar g 5 ag
3T T H 0F J37A &

“AIEAT a1 Flaw g FT AT 7
wq wiand gfe g g & afwormeaws
2w & fafas qrml F g7 & foa seam
AT FFT & gEEr< |

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Mr, Speaker, Sir, the production of man-
made fibre in the country covers a wide
range of cellulosics and non-ceilulosics.
In 1972, the production of viscose staple
fibre was 70,337 tonnes, viscose filament
yarn 39,900 tonnes, nylon filament yarn
11,812 tonnes, acetate yarn 1,988 tonnes,
polvester fibre 6,604 tonnes, and polyester
filament yarn 682 tonnes.

Production figures, therefore, suggest
that so far as weavers are concerned, the
most commonly used variety of yarns are
viscope spun yarn (spun from viscose
staple fibre), viscose filament yvaru and
nylon filament yarn., in that order. The
other types of yarn are used only by
organized large scale units.

According to available statistics, there
are just over 1 lakh powerlooms in the
country, of which as many as 66,000 are
in the States of Gujarat and Mahavashtra.

SRAVANA 8, 1895 (SAKA)
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However, most of the powerlooms in the’

decentralised sector use viscose spun yirn

or viscose filament yarn. “While there

has been considerable discussion in the

Press and elsewhere, it is worth emphasis-

ing that only 10 per cent of the consump-

tion of these powerlooms consists of
nylon filament yarn. The bulk of the
nylon filament yarn is consumed by

organized weaving units and by warp
knitting machines and hosiery units.

I will now briefly explain the position in
regard to prices and and distribution of
the three most commonly used types of
yara.

FIRST

The price of viscose spun yarn have
been voluntarily regulated by the spinners
since December, 1969, when they acvreed
to supply varn at prices ruling in July.
1969. However, an agreement was reach-
ed between spinners and weavers in Feb-
ruary 1972, which covered 50 per cent of
the requirements of each State, and stipu-
lated the maximum prices at which spinn-
ers would supply the yarn. In May, 1972,
this agreement was further revised cover
ing the entire preduction of wviscose spun
yarn and with an increase in prices of
roughly 80 paise per kg. There has been
no increase in prices in this category of
yarn since May, 1972, The distribution
of this yarn is made through the Directors
of Industries of the State Governmients

SECOND

In the case of wviscose filament varn,.
there is a voluntary agreement Dhetween
the spinners and weavers from July, 1969,
which regulates its pricing and distribu-
tion. According to this agreement, while
18 per cent of the total production is
earmarked for allotment to exporters . of
rayon fabrics by way of replenishment,
60.5 per cent is available to actual users
and the balance of 29.5 per cent is
allowed to be sold in the open market.
The prices under the voluntary agreement
have been fixed at Rs. 11.35 per kg. for
exporters and Rs. 14.35 per kg. for actual
users. There has been an increase in
prices in respect of the open market sales,
from Rs. 20.81 per kg. in March, 1973,
to Rs. 33.61 per kg. in June, 1973. A
substantial part of the price escaiation can
be related to the fall in production conse-
quent on power cuts, the abolition of



firmly asked to comform to the agreement
being followed by the pther spinners,
failing which Government would tahe suit-
able action. The increase in exports of
rayon f{abrics has also contributed to

smaller domestic availability leading to
further pressure on prices.
THIRD

Prices and distribution of nylon yarn
have been similarly regulated on a volun-
16ry basis by an agreement beiween the
spinners and weavers which has been in
force singe 1st July, 1970. Under the
agreement, the distribution of the entire
production is to be made available through
dealers. The agreed prices are subject to
revision by mutual agreement, and such
a revision was made in April, 1972, These
prices were being maintained ull Febru-
ary, 1973. Since then, the global shortage
of caprolactum resulted in a significant
decline in production of yarn from about
1.200 tonmes per month in March, 1973,
to about 900 tonnes; in April, 1973, and
800 tonnes in May, 1973, Therc was also
some impact on prices due to fiscal
changes introduced in the current year's
budget. A contributory factor to the up-
ward tendency in prices was the conduct
of the cotton yarn dealers who srvitched
-over their trading/speculative activity 1o
nylon yarn after the imposition of the
Yarn Control Order in March this 3ear.

The voluntary agreements berween
spinners and weavers had, therefore, been
working, by and large, satisfactorily until
February, 1973. There was no reason
for Government to interfere with these
arrangements, as the needs of the decen-
tralised weaving sector were being met.
Government have been fully alive to the
subsequent developments and have taken
a number of remedial steps like—

{1) State Trading Corporation has al-
1eady bought 9,200 tonne; of
caprolactum. A part of this pur-
chrase has already arrived and the
balance is in the pipeline. This
is expected to meet the imme-
diate needs of industry.

CeuRE
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(2) There is a global shortase of
caprelactum and prices over the
past few months have escalated
very sharply. In otder io make
maximum purchasgs, puichase
teams have been and are being
sent to locate all possible sources
of caprolactum and make .on-rhe-
spot purchases.

(3) In addition to direct purchases
being made by State Trading
Corporation, purchases are also
being permitied dijrectly by the
spinners through the Letters of
Authority granted to them.,

(4) Indigenous production of capro-
lactum from the Gujarat Ferii-
lizers Complex i expected %0
commence in early 1974, This
will augment substantially the
availability of raw material for
the spinning industry.

(5) Unfortunately, there is a concur-
rent shortage of nylon yarn along
with that of caprolactum. None-
theless, State Trading Corpora-
tion has already purchased over
400 tonnes of nylon yarn. Lfforts
are being made to locate and
purchase further quantities

(6) In the case of viscose filament
yarn, in order to conserve the
available supplies and meet the
requirements of weavers in the
country, exports have been bann-
ed.

(7) With the restoration of power-
cuts in States, the production of
all types of artificial yarn is ex-
pected to go up and this is al-
ready beginning to have a down-
ward effect on prices.

1 am aware that complaints have been
voiced about the distribution of the avail-
able supplies of yarn. particularly nylon
yarn, While we are taking all possible
steps to augment production and improve
availability, 1 intend to take additional
measures along the following lines:—

(i) Prices of yarn have to be related
to the costs of production, nnd
if there is any propensity on the
part of some spinners 10 make
undue profits, this has to be
brought down to reasonable
levels.



(li) Under the present pattern of dis-
ixibution, scme intermediares are

nat functioning mn overall nation.-

al interests and are wndulgmg 1m
speculative activities, These ten-
dencies have to be curbed.

{iu) An appropriate distnibutive me-
chanism will be evolved so that
yarn at reasonable prices are
made avalable to the actual
users, particularly the weavers in
the decentralised sector In the
mmplementation of rhe above
measures Gavernment will conti-
nue to seek the co-operation of
all sections of ndustry both pro-
ducers and consumers

1 hope all sections of the industry .nd
trade will themselves act with full .erse
of responsibility in the mterests f the
weavers and the consumers. failling which,
I can assure the House, Government will
not hesitate to take firm action

st w1 fead  wemr  wom,
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TR & g ®Y o W Ay e
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3 brought down to 70 ;per kilogram.
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PROF. D. P. CHATTOPADHYAYA:
Most of the questions raised by the hon.
Member have already been referred to, if
nut answered in full, im my original
statement. However, 1 would uhe to say
something about the other pounts which
have been emphasized, not that I have
not referred to them before. Firstly
coming to the excise duty, in our coun-
try the sort of garments using synthetic
yarn are used by the elte and affluent
sections. So, if excise duty has to be
imposed, it is a very suitable and permis-
sible area for taxation. Even then, |
would like 1o assure my fnend that his
view will be conveyed to the Finance
Ministry.  Secondly, coming to ‘the re-
commendations of the Tarff Commission,
I had occasion to say something about it
on the floor of the House, which 1s pub-
lic record and which everybody can 100k
into. It will be very clear from the Re-
port that the Tanff Commission suggested
the prices on the basis of detailed study
of the factors of production. relative
weightage of the factors of production, the
prices of the raw materials and also some
desirable parity between the international
prices gpd domestic prices and the actual
prices till February this year did not devi-
ate from those prices in any significant
manner. It Fas deviated in some cases
very marginally, almost megligibly. To
bear out my point, for example, for nylon
yarn of 20 denier the price prior to the
agreement of 1st July, 1971 was Rs, 75
per kilogrami. After the agreement .it was

28th Pebruary, 1972, The ‘agrestient
price 'from 1st March, 1972 was a ghin
Rs, 70 and not more. The 'market price
was Rs. 73 in December 1971, Rs. 77 in
June, Rs. 73 in December and Rs. 71 in
January. It should be remembered that the
Tarif Commission, which had submitted
its Repory in 1970, had suggested some
prices.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Don't forget that U.P. elec-
" tions are coming.

PROF. D. P. CHATTOPADHYAYA:
Let him take care of that. He has no
locus standi, no influence, nothing of
the sort in U.P.

The price of 20 Denier was Rs. 30 per
kg. It is only after taking into account
the excise duty that it comes up to some-
thing more than that. So, the actual
price between the Tanfl Commission's
price recommended in 1970 and the
actual price obtaining in 1973 was als
most comparable. ...

SHRI MADHU LIMAYE: What about
the July price?

PROF D, P. CHATTOPADHYAYA"
1 have already said in my statement that
it was much more; it was hundred per
cent more. 1 did not deny it. But what
is more interesting to know is that the
Tanff Commission's Report about which
s0 much has been said in the House that
it has been suppressed—the suppressed
thing 15 surfacel—is now available for
everybady and evorybody can see that the
price recommended by the Tarifi Com-
mission in 1970 was maintained by the
Government till March this year, Tt s
only between March and June that it has
gone up. My hon. friend is correct there.
As to why it has gone up, I have said
very clearly and, firstly, it is a world-
wide phenomenon. ... (Interruptions) I
listened to you patiently. You have 1o
listen tp me now.

It js very interesting to know that when
in 1970 the Tariff j suggested
the price, they gssumed that the price of
raw material chprolsctuft woulR be
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'Rs, 600 per tonne. Mr. Madku Limaye
"Wrust know that when the Tarfff Commis-
‘sion ditfpested the price in 1970, it was
on their assumption that the 'price of
caprolactum was Rs. 6,800 per tonne.
Now, this year, in February, when the
caprolactum price went up as high as
Rs. 9000, even then the price m Indian
market was the same, It rose only bet-
ween March and July. ‘Why? Firstly, it
was because the caprolactum price had
gone up in the world market. The whole
world knew that caprolactum was a
scarce commodity and it was physically
non-available. It is not price debarred:
it is physically-debarred, absolutely non-
available.  (Interruption) Mr. Jyotirmoy
Bosu, you will have your time and T will
listen to you Now, it is your turn to
lisen to me patiently.

Now, the world price of caprolactum
is Rs 12,000 to Rs. 13,000 per tonne.
That 15 one reason why between March
and June it had gone up....

SHRI JYOTIRMOY BOSU This Mi-
nister was a professor He thinks he
is addressing his students

PROF. D P CHATTOPADHYAYA
If a tea-taster can be a good parhamen-
tarian, a professor can also be a good
parliamentarian.  (Inte rruptions).

‘SHRI JYOTIRMOY BOSU Don't con-

sider us to be your pupls

PROF D. P. CHATTOPADHYAYA:
An antecedent does not make a man
competent or incompetent

PROF. MADHU DANDAVATE; Irre-
fevant

PROF. D P CHATTOPADHYAYA-
Tt is very much relevant. If the phvsical
shortage and high prices are not relevant
to the cost or price of a thing, what else
18 relevant I do not know,

I come to the second guestibpn ..
MR. SPEAKER: Being a professor is

not bad, It is a great honour in any
country to be a professor.
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SHRI JYOTERMOY BOSU: ‘We Tnow
you were g professor also. (Interruptions)

MR. SPEAKER: This gentleman does
not like professors,

PROF. D, P, !CHATTOPADHYAYA-
T have said that that was one reason. I
have not denied that. The first reason is
shortage and high price of caprolactum.

My second point was, after the intro-
duction of cotton yarn scheme, some
speculators and traders hoarded some ny-
lon yarn. That is a fact. I have said
that. Now the quesaion is why some
people have made exorbitant profits....

MR SPEAKER: Please be brief.
tip to success is being brief,

The

PROF D P. CHATTOPADHYAYA:
The third point is, there are some people
who have made exorbitant profits. I have
already said that against those who are
making exorbitant profits, we are taking
firm action, and some admmsuative
measures have already been taken to curb
the profitability.

st wy  fewy  worw wdm,
oA WAl AgrRw Wi 751 § % ag
% s § | TOFT wAww 4g A@r
tfm = Mg sawdta &
¥ sfefer wam s @ foew
xu;‘rica’matﬂm?m wTiwe %
B &1 wrr saEA s s oy
¥ fomr &, &t o afew wries,
17 a1 A 50 4T T4wT, A femr
WT omEAT &1 AR e R oA ¥
W1 g ¢

MR. SPEAKER: He should answer all
your points.

PROF. D. P. CHATTOPADHYAYA:
I have already said that some units have
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taken. In respect ¢f bme particular firm,
it has already been takem,

MR. SPEAKER: May I remind the
House again that we have decided in the
Committee that the time allotted to each
motion is five minutes
should also be squally
We were to finish this call-aiten-

the first member and the Minister have
taken 40 minutes. I would, therefore,

Mr. S. M. Banerjee.

SHRI S. M. BANERJEE (Kanpur); 1
have read the statement of the hon. Min

about price ‘and about distribution, J
agree with many of the points that were
raised. He has also confessed in his
statement:

“Under the present pattern of distri-
bution, some intermediaries are not
functioning in overall national inteiests
and are indulging in speculative acti-
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they propared and will they copsider ma-
tionalisation of theps ;, mylon apd rayon
factorigs which are, minting money at
lhﬂﬂoﬂotﬂnmﬁgﬂu,

Secondly, will the excise duty be charg-
ed from the source point? Jt should rot
be shifted to the consumers as in the case
of cloth. Let it be charged at the source
point, Then, I fully agree with hon.
Shri Madhu Limaye thet it should be
distributed through the agency of weav-
ers’ co-operative societies and where co-
operitive  societies -are not there, they
should be formed.

I am sure the hon. Minister’s attention
might have been drawn to the Economic
Times of July 21 wheremn a full article
has been published saying *High ials
join hands with powerful interests to Jdefy
Government's policy.” I do not want to
read the entire thing but I am sure
Prof. Chattopadhyaya would have read it.
Even the Textile Commissioner has been
accused of siding with one group or the
other. I have got nothing agamst the
Textile Commissioner. I know him per-
sonally,. He is a man of integrity, But
the question is whether it is a fact that
some organisations and especially, I am
told, one organization headed by one
Mr. Chokani who is a multi-millionaire —
this organization is called Art Silk Manu-
facturers’ Association—want to come in
the queue. They have nothing to do with
nylon or rayon. Art silk is something
which can be mixed. Rayon can be
mixed with it. 1 am sure this organiza-
tion is not capable of distributing to the
POOT WEavers.

When we talk of weavers, unless these
mills are taken over by the Government,
the distribution can never be fair or
equitabls. Therefore, my suggestion will
be: take over all these mills and not to
have any patronage with organizations
i Art Silk Manufacturers Associa-
it is Chokppi or Chutani and
be clearly mentioned to them
Government is interested to see
distribution is made to all

giﬁgsi
EEE ;5

Mwwhrbm
weavers, handloom weavers who

L
£
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aro dealing with cofton yarn but it has
been clubbed snd nylop has been piyen
preference © cotton yarn,

1 might abso request the hon. Minister
to Jot us keow what arrangements he has
made in this regard.

Previously he announced in this Ilouse
and in the other Housc also that neccssary
arrangements have been made and I want
to know whether ovn  account of  those
steps the prices have been reduced and
whether cotton yarn has been made avail-
able to these weavers, There are 14 lakhs
weavers in UP alone and theve weavers
get only in 3 months or 4 months time
2} kg of yarn. Sir. you can imaginc how
they are going to survive. T would re-
quest the hon, Minister to kindly let me
know something about cotton yarn weav-
ers also.

Last but not the least, T would request
him to kindly let us know whether this
will be taken over by the State Trading
Corporation and a machinery will be
evolved free from corruption (Interrup~
tiont) The private trade mav he efficient
but it is out and out corrupt wh-izas the
State machinery may be mefficient but not
that corrupt. Private agency is .orrupt,
but the State Agency is nefficient though
not corrupt to that extent. So, blate ma-
chinery should be there to take over this
particular  distribution, I+ *he Jovern-
ment seriously considering tahme over of
the nylon and rayon mills? May I \row
whether excise duty will be levied at the
point of the source and not at the pomnt
of the consumer so that the burden may
not be put on the consumers? May I
know whether distribution will be done
through actual weavers’ socicties? May [
know finally whether Mr. Gokani, * hair-
man of. SASMA (Silk and Art Silk Ma-
nufacturing Association) will not be given
any preference in this regard hecause they
are the sort of people who loot the Gov-
ernment and cheat the weavers?

PROF. D. P. CHATTOPADHYAYA:
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of raw material is regulated consistent with
the object of guarding against poofitabi-
lity. But the question of nationalisation
does not arise at this stage and there is
no proposal at the moment with us. Re-
garding distribution, it is a very complex
question. In the last few weeks we have
received numerous complaints and also
counter-complaints for and against the
association, spinners, etc. etc. As I said,
it is a very complex situation. We have
looked into the matter and we are cvolv-
ing the polity which- has got thice main
features. They are: (i) Curbing the pro-
fit-motive of the spinners; (ii) Minimising
the role of the intermediaries; and (iii)
helping the actual users.

My hon, friend Mr. Banerjec has en-
quired if we are ready to give yarn to
the actual weavers or their cooperatives.
Certainly we will be very glad to help
thern and make any such arrangements
whereby such actual users will thems:lves
get them, but I do not know whether It
is possible at this stage. It is a very com-
plex problem. But we are evolving the
formula which will benefit the actual users
and societies,

SHRI VASANT SATHE (Ahkola): 1
would like to invile the attention of the
hon. Mimster to certain facts so that we
get at the whole matter in the iight pers-
pective. 85,000 powerlooms are there 0
the non-cotton fabrics sector in the coun
try., 81 per cent of those who
have 1 to 9 looms and only 19 per
cent belong to those who have more than
10 looms. Hardly § per cent are those
who own looms above 100. And mow
this so-called SASMA (Silk and Art Silk
Manufacturing Association) is publishing
huge advertisements comprising of whole
page and even two pages. How much
that would have cost. nobody knows.

AN HON, MEMBER: His name s
Gakani,

SHRI VASANT SATHE: I am told that
his name is Gokani.

T am told that this gentleman, the chair-
man is being given 3000 kg per modh,
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although by has mot got a singls rusmiag

SHRI SHASHI BHUSHAN (Sawh
Dellii):~ He i Goksni.

SHRI VASANT SATHE: 1 Jo naot
know tb; name.

Now, what is the position? Conuider the
capacity of production in use. As Yyou
know, Governiiént are alive to this pro-
blem, 75 per csat of the capacity is in
the smailscale sectbr, at the rate of one
to ten looms por umi, and it is only 25
per cent cApacity which is in the larger
sector. And yet, what is the domand and
how is it being fulfilled?

It is true that there was shoitage of
caprolpctum and therefore, there was &
tremgndous rise in prices from Rs, 400 to
Rs, 1200. nearly three times, in the inter-
national market. It is these things which
make the prices shoot up and create a
scarcity. The result was that even those
persons who were not dealjng with yarn
rushed for this yarn, and even :otton pro-
ducers rushed forward and started indulg-
ing in speculation.

I must say that as is our habit in ths
country we talk too much about taking
firm action against hoarders and black-
marketeers, but I have yet to sce any
Mupistry taking action. Do Government
not have enpugh laws for the purpose?
They have got even the MISA now and
also the Ementipl Commodities Act. Why
should they not put at least one man, one
non-iyer behind the bars and then see
what happens?

SHR] PILOO MODY (Godhra): The
MISA is only for the students.

) SHRI VASANT SATHE: But the pity
is that mo actibn is taken. The demand by
fhe large manufacturers is thar we should
impory yarn, particulsdy what is known
as 6X6. This is required by them for
wmmmmhbﬁuwhmmmmm
is betwpen Rs, 30 to Rs. 900. Gwalior
Rnyonslmapntinhtnuhs cloth
mw;m.sooperm. It is these

Who ate demanding that this. yam
sheuld, be. Jmparted, T, alogs. asp . in

the total capital employed.
how fantastic by any standard this profit
is. Hhen, in the case of Modipon.—Ido
not know whethér this has something to
do with Shri Piloo Mody.....

SHRI PILOO MODY: It has romething
to do with Pon-Pon.

SHRI VASANT SATHE:...it was 38.6
per cent of the gross on sales and 23 3 per
cent on the total capital employzd. In the
case of Nirlon Synthetics, 1t was 18.3 per
cent, in the case of Garwari Nylons, it
was 42.0 per cent, in the case of Century
Enka (Birlas), it was 562 per cent on
gross sales and 28.7 per cent on the total
capital employed. Now, this is ubsolutely
a loot. (Interruptions) The chartered
accountant, who 1s an expert, is saying it
is an absolute loot, by any standard, Yet,
you are not asking them to stop it. fou
allowed them to increase their capacity
Ag that tme there was an understandng
that they would reduce the price at least
by 15 per cent. Did you see to it that the)
reduced the price? Today, I ask the Gov-
crnawnt, these questions. Will you get
these manufacturers across the table, bring
them round, rope them together, and tell
them to bave an agresment with the actual
users, the small weers, that a oertain per-
cantage—

MR. SPEAKER: The hon. Member's
tima-is o

SHRL VASANT SATHE; §-am. pyiting
oply -quastions,, Siv; 1, 2r that. My
Boxi queationds, will yau ses-taab ey have



tion™ I given to“the small grewer? Second-
ly, will' you see that they reduce the price?
Thirdly, will: you see that lhe_immd

These -are. the. basic things required to be
done for the small weaver, Do not  be
carried away by those who talk in the name
of the small weaver and who arz, in fact,
wepresentatives of  the big spinners—
indirectly spioners and weavers themselves
such as the association, SASMA, and
monopoly weavers also, (Interruptions)
1 do not want anybody to plead the cause
of those who are giving advertisements, 1
am sure you will not be carried away.
“The Goverament ig already doing its best
‘to import caprolactum. Up till now they
‘have, [ am~sure they will do more.
Kindly do. Please reply to my questions.

SHRI PILOO MODY: One question:
what share did the Congress Party got in
all this? (Interruptions)

PROF. D. P. CHATTOPADHYAYA:
‘Nothing; whatever there was, went to
others. (Interruptions)

MR. SPEAKER: I do not allow; it is
not permitted. Mr. Bosu, you take up the.
‘time unnecessarily. Now, the Minister,

PROF. D. P. CHATTOPADHYAYA: 1
‘have already said that some of the spinning
units have made unjustifiable profits. It
“has -been-brought 10 our notice and appro-
priate action is being taken and in respect
of one or tweo units some drastic action has
to bé ‘taken. T can assure you that we will
It you know sometime leter on; this is
bemg pmdmﬂ '

SHRI TYOTIRMOY BOSU: Pdlitical
‘M. SPEAKER: What are+
He it usitiosssdtify -dimarting . e Iowse;:

IRAVAMB.IM (§AKA) Price of nylon &

" out of your observations.
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PROF. D. P. CHATTOPADHYAYA:
What the hon. Meémber said is wbsclutely
a -Baseless: chasge,

MB. SPEAKER: I have not called him.
I do not permit him.

PROF. D. P. CHATTOPADHYAYA:
About the price, 1 have already said that
8 high-powered Commission like the Tariff
Commission has gone into the matter, and
recommended certain things and we are
going to follow them with suitable modi-
ficationsi Thirdly, as I have already said,
our distribution system will take care.
primarily, of the interests of the weaker
sections, namely, actual users....(Inter-
mpﬂanxj

13.00 brs.

MR. SPEAKER: He sits too near me;
it is not only the Minister who ‘s involv-
ed; the Speaker is also involved. He sits

too near me distracting my attention
every time,
SHRI JYOTIRMOY BOSU: On a

poiny of order, under rule 376, arising
Did they not
receive Rs. 20 lakhs as donation to their

party? . \Interruptions)

MR. SPEAKER: Order, order. He
seeks protection, 1 seck protection from
“him.

SHRI JYOTIRMOY BOSU:
ways in obedience to the Chair,

I am al-

SHRI & A. MURUGANANTHAM
(Tirunelveli): T would like 10 ask a few
questions. In Tamilnadu Jarge number of
weavers engaged in the power looms are
unemployed due to the sudden increase
in the prices and the blpckmarket, The
actual number of power looms .is higher
than the authorised number. .The weav-
ers are unable.to get sufficient yarn to
work for 26.days to earn the wages; '

Will the GMmem ﬁelp to ensure
the proper distribution ‘of yasns an. jhe
basis of .the actual number. of pawer .

logms, and.fgke egessary .achion to curb
the bltck-narke‘l?
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Was the Century SIRKA of Birias kept
out of the woluntary price agreement on
the plea that its earning capacity is less?
Can the Minister give us deiails e¢s 10
who examined the earning capacity of the
concern, and what is the profit made by
this concern in the last three years,

What are the steps that the Govera-
ment are going to take to effectively

check blackmarket in the distribution of
nylon yarn and artificial silk and may I
know whether the entire stock of yarn
will be brought under control for effec-
tive distribution?

MR. SPEAKER. That is the ught
manner, the way n which questions
should be asked in call-attention matters

PROF. D. P, CHATTOPADHYAYA.
I have already said that action will be
taken against the units which have gone
out of the voluntary agreement. Secondly,
T have said that the high price was due
to many other factors, shortage of cupro-
lactum, etc, We are aware of th., diffi-
cuties of the powerloom wcavers i Tamil-
nadu and we are evolving a scheme, the
mam features of which [ have already
submitted to the House

SHRI S. A. MURUGANANTHAM-
1 have raised about Birla Mills.

PROF D P CHATTOPADHYAYA:
The mill he mentioned was Birlas, so far
as I know,

SHRI C K. CHANDRAPPAN: The
hon Minister said in the statement that
the voluntary price agreement was work-
ing quite all right and there was no
reason for the Governmeni to interfere
with that arrangement as the needs of the
decentralised weaving sector wer, being
met. According to the voluntary price
agreement you have fixed certain price for
these commodities but the poor weaver

said that we are going to bring down and
control the prices, etc., but he failed. You
are also failing in the same way because
you came with a kind of complacency
saying that the voluntary price agreement
18 wonderful This dark reality of en-
couraging black money in the name of
voluntary price agreement is scottling the
voluntary price agreement, Government
sitting all the time as a helpless spectator
I want to know whether you will come
out of that and take some firm measures
against that

Secondly, 1 would repeat Mr. Muiu-
ganantham’s question which you tried to
evade successfully. That s about the
Birla Company—Century In another
paper the mame i1s given in a different
way  That Birla concern has been ex-
empted from the voluntary price control
by the Government Whether it was due
to your excessive love for Birlas or due
to something else, I do not know, I want
a categorical answer whether the said
Birla firm has been exempted, whatcver
might have been the excuse for that and
if s0, what are the reasons for that. I it
not a fact that this Birla concern has
amassed huge profits?

In reply to comrade S. M. Banerjee's
question whether you are going to na-
tionalise this industry, she Minister said,
the time has not yet

has not come. But i3 it not m fact (hat
you are taking over the sick mills because
housss are mo more istesmated jn themy



Increase in Price of SRAVANA 8, 1895 (SAKA) Re: Atrocities on 343,

Nylon & Artificial
yarn (CA)

polists out of it. Herp i» .n industry
which is continucusly being profitable and
you say, we tanmot nationalise it. I want
to know when the sime will come, what
is the criterion for taking over these mills
and whether you have a policy by which
monopolies will be curbed and the inter-
uuoflhepoormmwi]lbewrved/.

1 hope the minister will direcfly answe:
my questions without going round and
round.

PROF. D. P. CHATTOPADHYAYA"
My hon, friend has said that the volun-
tary price agreement has totally failed, 1
do not share his view, nor his figures. 1
have already said that the price recom-
mended by the Tariff Commusion in
Suptember, 1970 for nylon 15 denier was
Res 73.80.

SHRI C K. CHANDRAPPAN, T have
said that the voluntary pnce agreement
15 there. The price will be writien n
the bills. But when the weaver goes to
the market apart from what s written in
the bill, he has got to pay black money
to get the yarn,

PROF D P. CHATTOPADHYAYA.
1 have said that in between September,
1970 and January, 1973 there was no
question of price increase T lLiave already
said that because of the scarcity of the
commodity there has been some malprac-
tice. I have also said very clearly that
some units have went out of the svolun-
tary agreement and action 1s being taken
against them I have already said that
profit motive was evident from the high
dividends declared by some companes.
In the lormula that we are evelving we
will take care of thesc things so that the
high prgft rate is not allowed. Then he
2 question abwt nationalisation,

i

Harijan Women

SHRI PIROO MODY: Thirdly, the
most isgportant thimg is that sou do not
know how to manage them.

PROF. D. P. CHATTOPADHYAYA.
I will solicit your help in this matter.

I can only say that whatever voluniary
statutory agreement we arrive at will be
uniformly applicable and nobody will be
exempt from it

13.13 huwe.

RE. ATROCITIES COMMITTED ON
HARIJAN WOMEN IN BIHAR —contd,

(Interruptions)
MR. SPEAKER: I have not allowed
<ny adjournment motion
(Interruptions)
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“The State shall promote with special
care the educational and economi: in-
terests of the weaker sections of the

peopls, and, in particular, of the
‘Scheduled  Castes and the  Scheduled
Tribes, and shall protect them from
social mjunloe and all forms of ex-
-ploitation.”
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RE USE OF TEAR GAS ON DEMONS-
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All I can do 1s to send your nrotest to
the Home Minsster and ask him to riake
4 statement

SHR1 PILOO MODY (Godhra) If the
procedure s that the Mimster should
make a tatement, then he should Favi
sug motu come to make that statement
and not after we have brought ths matter
to the notice of the House, after we have
agitated so much on it

MR SPEAKER 1 suggest a vi1 media
What they say, I will send it to hm 1
shall allow two or three membeis

SHRI PILOO MODY The Minster
should have come out with 1 statement
on his own and not after my friends have
raised it After they have demanded every
type of motion in existence, you say, ‘I
will ask the Minmister to make a state
ment’ It does not make any sense We
must have a discussion first befor:  the
Mimster can reply

MR SPEAKER
three members

I will allow two or

SHRI JYOTIRMOY BOSU I' want to
bripg to the notice of the House the atro
cities that are committed on Harijans
particularly on women, almost every day
It happened 1= Bpndg district, then 1.
Monghyr district.

MR SPEAKER Yuuinﬂslrudy made
your pomt eatfer:
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'MWO'IHMOY:IGGU !'l\ghﬁu
Mihister is here. ‘' We Want ap assuranc:
that the matter
once. This is happening every day. We
th&MmMnm hetore
themtotthew&ld_ -

SHRI S. M. BANERJEE (Ka.npu.r,) My
point of order is this. On the 27th when
thousands of workers, including women,
were demonstrating outside the ' Old Sec-
retariat against high prices, black market-
eers and hoarders under the bamner . of
the Communist Party of India, they were
cane-charged, lathi-charged and tear-gass-
ed. It was only a demonstration against
hoarders and black-marketeers.  When
the President of India said in Luckaow
that hoarders and black-marketeers should
be punished and put in chain. we thought
that he said it seriously, Now this has
happened in Delhi under the very nose
of the Prime Minister and the Home Min-
ister. If no statement is made Y  the
Minister, then we should be allowed to
move our Adjournment Motion to censure
this Government. We want some action
against hoarders and black-marketeers. If
no action is taken against them, We
would be constrained to believe that the
Home Minister of this country, Shri Uma
Shankar Dikshit, does not want to take
any action against the hoarders and

black-marketeers but wants to take action

only against, the polittcal parties. T re-
quest you to  alow ns to dfscuss 1his
matter.

| WHE W7 WAE ARy,
ERA ¥ ®E-OF TEIA W gEAAT
wimrdr ¢ frawiagat ag @ &
Wi gEx  fAr g W afr
e @ 1 9§ wAwRT Wit
Wil # aft gz v
Wk frdw ¥ feeft wfyen dw
o wgfre et w gha ﬁ'lﬂ't
¥ ov wieqd selr e wan

gﬁmamm«m
U & fre v wm
fear 1| wm & fomrwes vl

will “be ‘looked rito at

fatrerr 5wy mm«w n&
fargft wrefier wroe - o S
wrd famr §, waw gk fwft
T W wene § el
wifelt & - fgemenn wrivdr ot o
ay sy faege - Wi a4
st qw §fe 1 o & ot
dait g2 gk, rEerd e
e ¥ faww . wifeepet
whwam g s <gr @ 1w feely
5 0 g sy ¥ @ A
Tl g f& &1 Iw § % &7 WwT
wigw fayr sy 7 ogw Ao g &
g @y Wiy % we @ aw-aEr
TEIT ® WST ¥ A FANT
wafi A 7wz 33 fE aur ag
Sar & wig § @ SengiE w7
s e ¥ wig @, @miw wfag §
T NFIT FT gﬂ'zﬂ'ﬂt T dmA o
w&T 1

it wew fagrd awddt @ oew
wgen, g4 @y # fx gmiawglaee
fag ot ww s & 99 3 3aT
gar @ & 1 (@wwmw)  wT
T FT AT AA-LEAZC WA @ 9T,
wa ag gaifa 9% o aEr § 1 f&e
A feafa s falsa g1 faeell
® WET I W @AW & fav
fardae a1 faselt & = waww
g & @t gfew wia e ol R
¥ 8T W1 T I w7 A% a7 8,
7 arfsat AR e §7 AW
HWr & o FAW THR G W
* zuw a{f hﬂ T '

-' mq‘?« qu‘&q@tft-
qulﬁﬁmu (-

sm mm m
m-ephuﬁuun
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MR SPEAKER' I will sond it to the
Mm-‘ '

Nédt itess, Shri Raf>Bahsdur, -

ot wry fag < ey foeh
& WY % U ST ATHSET F8 FT
T AN wrEEAT §1 W wfege
skasfedi oL Rsrw fagr soar
Ot ug wmean qfegrae T oaE@
I3, A TR IZWM 7 T AT
e ww a7 marw wg v =@
¥ AR TG E T G IH FI
W FT g9 ¥ fao aag Faifa
L

SHRI SHYAMNANDAN MISHRA
(Begusarai): With your permssion under
Rule 377, 1 want to draw the attention of
the House and of the Government to the
most unusual speech made by the Piesi-
dent which raises great constitutional
issues, I will seek your permission to
Table a motion.

MR. SPEAKER: That is to come under
Rule 377, not here....(Interruptions) 1
do not like President to be brought in
into the proceedings like this.

SHRI SHYAMNANDAN MISHRA
Don't you think that his speech raises
great conmstitutional issues?. . (interrup-
nons)

SHRI S. M. BANERJEE: I congratu-
late the President when he said that the
black-marketeers and hoarders should be

Delhi

that in wpite of the big majority secured
by the ruling Party, it was not able te
fulfil the promises it has made to  the
people .. (Interruptions)

ot wEw fagr WAy A
wgEw, ug o a3; Arfeafas qigar
g1 uggfa & waw ¥ I
frrg si¥ 1 T S §B FEA
g, S® ¥ wg wudl sfwm@ aF
wFE W W@ & | s@ A%
gAwias ®7 ¥ WF g, a1 5T
#g Frzwwa g Alww wgair
Ty f& & egafa &y 75 7ar
g f qreErn & 9we Al
I F AN T ATg 7, ag FIA
I wee1agl | wfaw & g sAaT
g g g snwRiAfEeE?
T G A9 I HWEWH AIFIT R
freft ot 7

st gy e s
wgry, ¥6¥ FEF AN ST IAF
Tk X w21 T AL G AwAT
W AT A & A F I Ay
o & sdw Wrdhfegd WX g
¥ fawis &7 2w 50 Wi |
Zw a1 wgq f& w7 {afaeed &1 1
fEgefefyganv@mrsy | 8w
ar qgraw vz @ § fw fefeed s
O X A AR F EA X TR Y
7% foo Wt S ¥z w@ag wwEr
]| voo (v )

SHRI PILOO MODY: I have written
to you.....

MR. SPEAKER: Such matteis should
not be rased here. Order please. This
was raised earfier. 1 gave my ruling. T
said, these are State matters. Why should
such matters come to Parfiamemt? ¢

SHRI PILOO MODY: You will your-
self realise, Sir....
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trators in Delhi

MR. SPEAKER: ' sw Your photo-

griph, you arp seén siéving feily in the
streets of Karmil.

SHRI PILOO MODY: 99 per cent of
the territory of this country falle in one
State or the other. Are 'yéu Juggesting
that we only discuss things that happen
in Delhi?

MR. SPEAKER: These are not within
our competénce,

SHRI PILOQ MODY: If there are
certain atrocities, are we not allowed to
discuss those things? Are we to discuss
only what Mr. Raghuramaiah says?

MR. SPEAKER: Law and order is a
State subject. I saw your photograrh
where you were freely moving in  the
streets. 1 have seen your picturs,

SHRI PILOO MODY: You don't know
that policemen were there at every place.
I would have liked to take you over there,
Then I am sure you would have scen
things for yourself

ot wEw fagd wwqq) . mue
WG, FA W AAFR w1 PasAY
AY7 arAY w1z fagr war #4777 wifaw
qEATET ®Y EAAAT 7 qram T
2 (wwwry)

weaw mYaq : & ww &7
az sgm f5 r 1ifafewa wrezn
g qifefeasr  Faw qTw qifear-
AT FamrEr oA qrA g 7w
HAFAA] §, AW BEE  FT AHA

g 1 .

SHRI PILOO MODY: Therc were
policemen on every roof-top. Repression
and oppression of the population is not
law and order, Sir. Thousands of police-
men were there.

MR. SPEAKER: Pdpers to ‘be laid on
the Table.

1333 hrs.
PAPERS LAID ON THE TABLE

Acctis. QF Bomsay Porr TRuUST FOR
1971-72 AND NOTIFICATIONS UNDER SHIP-
PINO AcT, 1958

THE MINISTER OF SHIPPING AND-
TRANSPORT (SHRI RAJ BAHADUR:
I beg to lay on the Table—

(1) A copy of the Annual Accounts
(Hindi and English versions) of
the Bombay Port Trust for the
year 197172 and the Audit
Report thercon.

(2) (i) A copyeachof the following
Notifications (Hindi and English
versions) under sub-section (3)
of section 458 of the Merchant
Shipping Act, 1958:—

(a) The Merchant Shipping (Con-

tinuous Discharge Certificates)

Amendment Rules, 1973, pub-

lished in  Notification WNo

G S.R. 305 in Gazette of India
aated the 24th March, 1973.

(b) The National Welfar= Board
for Sea-furers (Amendment)
Rules, 1973, published in Noti-
fication No. G.S.R. 616 in
Gazette of India dated the 9th
June, 1973,

(c) The Merchany Shipping (Certi-
ficates of Competzncy}
Amendment Rules, 1973, pub-
lished in Notification No.
GS9R. 638 in Gadette of India
dated the 23rd Juhe, 1973.

(ii) A Statement (Hindi and English
versions) showing reasoms fos
delay in iaying the Notification
mentioned at (x) axbove,

[Placed in Library. See No. LT-5229/73.
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' NOTIFICATION UNDER ANDHRA PRADLSH
" T MygNicALITiEs Act 1968,

THE MINISTER OF WORKS AND
HOUSINGH (SHRI BHOLA PASWAN
SHASTRI): I beg to lay on the Table a
copy of Notification No. G.OMs. 632
published in Andhra Pradesh Gazette dated
the 8th September. 1972 making certain
amendments to the Andhra Pradesh Mum-
cipal Councils (Conduct of Elction)
Rules, 1965, under sub-section (2) of
section 327 of the Andhra Pradesh Muni
cipalities Act, 1965, read with clause (c)
(iii) of the Proclamation dated the 18th
Janvary, 1973 issued by the President in
relation to the State of Andhra Pradesh,
together with an explanatory memoran-
dum. [Placed in Library., Ses No. LT-
$230/73.]

NOUFICATION UNDER ESSENTIAL COMMO-
DITIES AcT, 1955

THE MINISTER OF STATE IN "HE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to lay on
the Tuble a copy of Notification No. 5.0.
394(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 13th
July. 1973, making certain amendment to
the Delhi, Meerut and Bulandshahr Milk
and Milk Products Control Order, 1973,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Pluced
in Liprary. See No. LT-5231/73.]

13.33 brs.
MESSAGE FROM RAJYA SABHA

-SECRETARY: Sir, 1 have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provisions of
sub-role "(6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am directed 1o
return herewith the Manipur Appro-
priation Bill, 1973, which was passed by
the Lok Sabha at its sitting held on the
24th July, 1973, and transmitted to the
Rajya Sabha for jts recommendations
and to state that this House has Do
recomumendations to make to the Lok
Sabha in regard to the said Bill."

Dussage from SRAVANA -8, 185 (BAKA) Election to Committee 254-

13.34 brn.
ELECTION TO COMMITTEE

ALL Inpia CounciL Pom TECHNICAL
EbucATiON

THE DEPUTY MINISTER IN THE
MINISTRY OF BDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to move.

“That in pursuance of clause i(g)
of paragraph 3 of the Ministry of
Education Resolution No. F. 16-10/44-
E. IIL dated the 30th November, 1945,
the members of this House.do proceed
to elect, in such manner as the Spcaker
may direct, two members from among
themselves to serve as members of the
All India Council for Techmical Edu-
cation for the next term of three years,
subject to the other provisions of the
said Resolution,”

st vy faad (amar ) @ weow
wgew, qRE 7 I adsifEl 9
wEdt we), wfr ®@ @ w6
wifeqr = g1 0 | ST ¥ oAE
dzor wmA ® Avaw wr wE | ad
afersr & & W@ A qg T
FT WA E AN OE w? W
FHaifgt @1 mwen feewr mmer
g? ()

waaw wiew : & @er § oy
T MG AW W 1 g
@ wfeaw @ sl ¥ wAd
fegamy & femm & &t <@Ar
Tzr qfeww g w@T g

MR.- SPEAKER: Thé question is:

‘Thet in pursumscd of tlaose i(g) of
Paragraph 3 of the Ministry of Bdu-
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€Mr. Spesker] MR. SPEAKER: 1t may be there om

vation [Reselution No, F, 16-10]44-E. the Otsler Papor, but oaly what I had

1M1, dated the 30th . 1945,  allowed came on the meoord..

the members of this House do proceed r . .

to elect, in such manoer as the ¢+ SHRI $ M. BANERIEE: Bu, whea

may direct, two members from among you allowed it, it did nof come on the

themmselves to serve as members of  record....

the AN Indis Councll for Technical _

Bducation for the mext term of three mmagkmmurnh:

years, subject to the other pravisions of ﬁﬂmm m';'{“’ M:‘ =

the said Resolution.” ng it to ome Minister.

MR. SPEAKER: After my observa-
tions, J do not think that it is neces-

SHRI S. M. BANERJEE: 1 want to
raise the whole thing. Kindly permut
me to raise it

MR. SPEAKER: This motion was re-
Chavdg and thea Prof Madhu Danda-
vate and Shn Jyotirmoy Bosu I allowed
the first one

SHRI S. M. BANERJEE: Kindly per-
mit me to raisc it, because many facts
Thave not been brought to light ...

in that, After the statement
‘comes, we shall take it up later on.

o wew faygrdt vt (vanfea) ¢
TN WERG , EW WA A FTHOET
sany & N R A ag § W ag (e

afy wur 7

MR SPEAKER: Part of it has Leen
written

SHRI S M  BANERJEE: Kmdly

allow me to raise this

ot wew fgrt wreddt Ay
waw WERY, & ¥ & ®%T A gar
fger @1 MY wemfonddr a1 wiv
formr oy, w1 ? gy AT mwEer

MR. SPEAKER: When he raised thus
question, I said that I would be sendimg
it to the Home Minister. .

it wrw few (FTEOT) Wi
¥ g off wyr w1 fir oY B T AN A
w1 & ag T Iw w1 W feg s

[whomw fogd wwdeh: @,
v wgwY, T M ow T qedw
@fr § f& @ T o7 g® AW
oo wg ferar Y S
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og WY 3 Tord A grx Hifwy |

MR. SPEAKER, 1If anything 13 pot
asudible due to nowse, then I must know
it

frezs da3ff, wav ag wg™ # grar
Nar w7 W9 w7 w¥AT 7 FA7 A
& Twwa ¥ )

W Q%o ge waWt - memw
aier X dvar wawar g fr st s
® wAT L1AZFT ) A FT WG .
37 "R THZ Tm £ o
WA L sy T T W
FHaavg ATME I A W
W AP & A4 FTR AF AAT
A AT WA WG FT AH T BT
@ o marh w7

ot wew fagrdt Aot o sreaer
TEET, ST IAIT A qqr TS
¢ 7

MR SPE~KER The press will wnitc
only what 15 on the 1ecord 1In ths case
a record of the observations which aie
on the taperecorder will he given 1o them

a7 AWTFITEN T2 n
g At AT yrTTeT o gt
A 3T R 1N gfery or wAT 2
Rt g1t Al far A o oAr
¥ oam F aferr w2 A oo
frnidd @7

oft wrw fegrt xdd® 3 40
a‘rgr gz ¢ fr w0y oy A
1 AT arT qIT AT J/T T
TF 0§ ®' YT WO T OF FEw
#t AT AT Azaz {aFga A AL,
Ffwr wq o fady 1 T 77 TR
g dregs ama g

SHRI PILOO MODY Everything must
©ome on record
1160 1LS.—9
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st gUo TRo wWWi  wsgH
ngrem, & wodt aF & fee ¥ ™
gt

MR SPEAKER Now, Shri Banerjee
may please sit down We shall see to 1l

later on

SHRI S M BANERJEE I have given
notice under rule 377 and my name is
there on the Order Paper, and 0, I may
he permutted to raise 1t

PROI MADHU DANDAVA1E (Ra
japut) 1 had also given notice under
rule 377 and [ have been informed by
the Sccietanat thit T woull be permutted
1o rdlse 1t

SHR] K & CHAVDA (Patan) You
have admitted my notice also inder rule
377 and according to the rules, I mus
be dllowed to raise it, bui you are rot
allowing me

MR SPLAKIR Pleas, st fown Do
not get excited Now 1f one motion
in the name of a Member, and 1f 80
many othur Members come then on he
basis of fitst comes first he 1 qiven the
chance T have been following that pro
cedure  (Inierruptions)

SHRT K § CHAVDA My [ submil
one thing to you regarding this?

MR SPEAKER Rule 377 1+ there, but
please do mot mahe 1t 45 1 matier of
claam mnght and title Plew. do not do
it Pleie wit Jlown T am not going to
hear anybody on at

SHRI k. S CHAVDA When sou
allowed forty munutes for A upplemin
tary rcgarding represeniition for the mu
norities when there 1y no reservation, you
do not 1llow this important thing What
wrong hive I commutted? (Interruptong)
May I make one small suggeshon to
you Sir? In this casc, the Speaker of
the Bihar Legislative Assembly—

MR SPEAKER T know it

SHRI K S CHAVPA What I am
gomg to suggest, do you know that” You



450 Mysore State

[Shri K. S Chavda)]
know whag I am going to suggest? That
is our difficulty,

SHRI S. M. BANERJEE: I am No. 1.
He is No. 2. Kindly allow me,

MR. SPEAKER: 1 am wnot allowing
any Member. Please git down.

SHRI K. 5. GHAYDA: The Bihar Le-
gislative Assembly appoi a committes
of the Assembly fof an on- t duty
and report the findings to the Speaker.
May I suggest to you, Sir, that you may
appoint a committee of the Members of
Parliament for an on-thespot studv and
report it to yom?

MR. SPEAKER: Why not wait ior
that?

PROF. MADHU DADAVATE: Sir,
may I seek 2 clarification from you regard-
ing procedure? Accoiding to the rules,
the membcis write to you. and we are
informed through the office that “you aie
permitted to raise this issue when your
time will come after item No, 7 or such
and such an item.” And that is why
some of us do not get up and try to
browbeat the House. I think that is the
procedure and I think all of us follow
the procedure.  When the time comes,
when we are not ‘allowed to raise it, what
is the point, Sir, in our writing about it
earlier and being informed that we are
permitted to raise it?

MR. SPEAKER: An identical issue
was raised on one and the same matter.

PROF. MADHU DANDAVATE: But
you aré not allowing us to speak.

13.43 hrs,

The Lok Sabha adjourned for Lunch
till Forty-five Minutes Past Fourteen of
the Clock.

The Lok Sabha re-assembled after Lunch
at Fourty-nine minutes past Fourteen
Hours of the Clock.
MYSORE STATE (ALTERATION OF
NAME) BILL—Contd.

[Mr. DeEPUTY-SPEARER in the Chairl

MR. DEPUKY-SPEAKER: We shall
now resume discussion on the Mysore

JULY 30, 1078 {Altevation of Nome) Bill

abo

State (Alteration of name) Bill. 1 sl
have quite a number of Members. May
I repeat that they should not teke more-
than five minutes?

SHRI MOHANRAJ KALINGARA-
YAR (Pollachi): I just want a minute or
two. I fully support the Bill brought
forward by the Government to alter the
name of the State of Mysore; on behalf
of my party I fully support it. This Bill
should have come long time when our
State, under the leadership of the late
Annadorai, wanted to change the name
from Madras State to Tamilnadu. The
people of Tamilnadu wanted the change
and the late Annadorai fulfilled their as-
pirations and he successfully implement-
ed their wishes. 1 congratulate the people
of Karnataka on attaining the long-await-
ed goal and oncc again on behalf of my
party I should like to congratulate the
hon, Minister for bringing thus Bill for-
ward.

SHRI DHARAMRAO AFZALPUR-
KAR (Gulbarga): Sir, T wclcome this
Bill on my behall and on behalf of the
people of Mysoie Karnataka consists of
thc old Mysore State two districts from
Madras, three districts from Bombay and
thiee districts from Hyderabad and Coorg.
At the time of Stales’ reorganisation on
the basis of lauguage, some Kannada
speaking areas had been merged in the
adjoining  States I request that those
areas must be brought into the Karnataka
State.

Karnataka has got fts own history,
language, culture and civilisation. It has
got matural resources which unfortunately
Government has not exploited so far. It
is rich in forests and minerals. So many
nvers are flowing in this area.  There
are river disputes between Andhra Pradesh
and Karpateka about Krishna river and
between Tamil Nadu and Karnataka about
Cauvery. I request the Central Govern-
ment to solve these problems by using
their good offices as soon as possible so
that Karnataka may develop in all res-
pects, because it is a predominantly agri-
cultural State,

Upper Krishna Project is pending since
long. It was included in the third plan



but even no

This may be taken up as u natiomal pro-

ject in the fifth plan and compieted
Apart from that there

I request that one plant may
be set up in the Hyderabad—Karnatak
area. Other indusrties should also be
established. Bima and other
should be completed so that the regional
imbalunces may be ended and all round
development may take place.  Vijaya-
nagar steel plant must also be expedited.
Some ports have been pending for a long
time and they must be taken up because
this area ig rich in mineral resources
Recently some copper deposits have been
found in Gulbarga  district. In these
circumstances, unless and until these
patural resources are exploited, regional
imbalances will not be removed I only
submit that we should not forced to take
up any issue in the manner in which
Telengana and Andhra are doing due to
regional imbalances.

*SHRI P. M SAYEED (Laccadive,
Minicoy and Amindivi Islands) Hon, Mr.
Deputy Speaker, Sir, 1  wholeheartedly
welcome the Mysore State (Alteration of
Name) Bill, 1972 which is under discus-
sion

Sir you were kind enough to inquire
of me about the interest I have in this
Bill. Even thoughl my mother tongue
is Malayalam I studied Kanpada during
my school and college days in Mysore
State. | acquired the Lnowledge of
Ksmnada and thus created a love for
the language of the State of Karnataka,
I decided to dedicate myself to the
development of this language Kannada.
|

projects’

SRAVANA 8, 1885 (SAKA) (Alteration of Name) 262

. Bill

wish to point out that upto 1956
of the Lakshadweep—Amindivi
wag under the administrative charge
of the Collector of Mangalore, n other
words for nearly ten years aiter the
departure of Britishers from India balf

the Lakshadweep was a part of the
Mysore State, which was then in com-
posite State of Madras. I might say
here that even the court judgement there
were delivered in Kannada. [ am sure,
Sir, that you will now appreciate my
genuine love of the language Kannada.

Sir! I do not wish to take more time
because many hon. Mcmbers are desirous
of participating mn the discussions, 1 have
taken the privilege of paiticipating in the
debate because even in my school days
T have heard the song, namely,

“Udaya vagali namma cheluva Kannada
Nadu”

(Let the beautiful Kannada Nadu arise)

I am happy to say that this song has
become a reality, Sir, after the Mysore
State Legislative Assembly passed a un-
animous resolution last year in this regard
the Central Government have come for-
wand with this Bill 1 express mv sense
of gratitude to all those who made this
possible and I wish all prosperity for the
State of Karnataka With these words I
conclude.

Tt wa fesd (amer )
TTHA ¥ o qury w1 F ap faw
FadT FIAT WEAT F

3

£
3
¥ 2

gav
TF AT /A A W § (T gAY
THA TH AAT AY AT OA K
™ ¥ A FET A ¢ ol T
T 9F & wTw few v v 3 fmy
FAfzF F 2T AW qF gaay A AT
#1 @@ o qagd "Ar 3 awe ¥
@ e TR o oAwmIE &
famms  fag® #7 wTT ET A owwT

*The original speech was delivered in Kannada.
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[sY #y, fiwag)

fear ar §fes €8 AT ®Y W
¥ ot ow g whT A ge ¥ oW
s ® gt o sefea
dz% YA ArEvEwR o7 & 79 v
st wg TEry Witz gl o @
fey @0 4 9 wAfEE & F7 W
7z M FfAm a&ET F afew A7Ew,
frepe oft wifr Y g9t WAV E ITT
WAF AT AT § 946 gz &' g
FRA sgafa o ¥ fawdt A o
a7 woT 97 fr g7 "fanr ¥ faars
oY ¥9 & fAm o+ sy s@Ew
fror wq | {A FTE AvET AW
gy ¥ g A =AEm g fF oA
TR FATer wawg Y 0T FM 3
ST 9 gRT sy ¥ oIAT "RT
qgr A swar 1 " T o4 fma,
frax =19t g¥mer w2 IAET
qERM Z7@T T KT IS fAArE
AT FAAT FEAF VAT N0 | TET
®  graFr wET FEAT AR T )

THE DEPUTY MINISTER IN JHL
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN)* Hon Mr Deputy
Speaker, Sir, I rise  to say a few words
on the Bill to change the name of the
Mysore State to the State of harnatuki
which 1 under discusston | wish to say
Sir, that the demand for chwngng the
name of Mysore State 1s long standing
I am happy that today that this demand
13 being fulfilled The cntire people of

Karnataka are jubilant and happy beyond
wonds

1500 hrs

Sir, I wish to say here that it 1» not
simply a question of the switability of
name ‘When the States were rcojganised
in 1956 a4 question arose as to whether
the Stale should be named Mysore State
or Karnataka State The Icaders of the
old Mysore wanted that the mame of the
Mysore State should continue In defer-
ence to their wishes the State was mamed

*The original speech was dehvered in Kann;dn
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Mysore. Now the clected représémtatives
of the eatire people ‘of the State of Mysore
passed a unammous restlution in the
State ] cpslative Assembly to thange ‘the
name of the State to Karnatake They
had to do this because people of ‘itate of
Mysore had expressed therr unhanimoms
Jesire changing for the name The uram-
mous resolution passed by Mysore State
Assembly 1s an expression of the desire
of all the people of Mysore This Bill 18
the fulfilment of the aspirations of the
people of the State of Karnataka I tan
say without any hesitation that this Bl
has brought to the forefront the feeling
of emotional integration of the people of
the Siate At the tme of the reoiganisa-
tion of the State this kind of emotional
wmtegration was not visible The unant
mous resolution of the Mysore Assembly
has confirmed that the people of the State
are emotionally integrated and this 18 an
indication that they will all work together
for the prosperity of the State In fact,
this augours well for the State of Kgrna

taka I am sure that this <ense of umty
among the people of the State will be
everlasting

Several hon Members who preceded me
rcferrcd to the greit  ccomomuc jotential
of the State with its vast untapped mine
ral rcsources, forest weilth water
tsotices etc They cxpiessed the desire
thit the natural wealth of the state should
bo wxplomted in full for the benefit of the
pcople T am in full igreement w th their
demands, because I am convinced that the
economic potential  of the Statc 1, yet to
be caploited fully

Sir, T mi1y be permitted to point out
here that several leadurs of Orgamisational
Congress had imputed some ulterror mo
tives for the delay in changing the name
of the “tate They even went to the
extent of saymg thag the Ruling Congress
Party was determimed to male th, isue
an clection strategy As far as rulimg
Congress was concerned there was po
need for it to exploit the change of rame
for election purposes The Ruling Party
has its own programme of development
which assured the people of their welt
being and prosperity The Ruling Con-
gross Party did not want to catch the
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votes of the peopls on this issue. We

SHRI PAMPAN GOWDA (Raichur):
Mr. Deputy-Speaker, Sir, I rise to welcome
this Bill to change the name of Myrore
State to Karpataka. It is a day of gieat
rejoicing and happiness to all the 30 mil-
lion Kannadikas. We had to wait for 17
long years, after the States Reorgansation
Commussion, for this, Now the ciedit for
this should go to the piesent Chief Mins-
ter because hg carried uall the pattics and
all the scctions of both the i{ouses of
Legislature with him  What the pievious
Chief Ministers could not do, he has done
I congratulate lum on this point, and also
our Mimster of State for Home Affairs
for having brought forwaid this Bill to
chinge the name of the State

On this occasion | wounld pomnt out that
there v a great ymbalanc, n the Lfferent
regrons, gencrally the northern sstiicts
and particuatly tho « thice districts which
have come from the ustwhile Hvderabad
Statz wme  backward 1 this  state  of
affans continues, if this dissatisfaction and
discontentment comtinues, [ fear that 1t
may take a very bud tarn as it has tiken
in Andhra Pradesh So 1 feel ihat the
present Governmeny should try to 1emove
this imbalance and try to develon the
backward regions

On this occauion I would point out that
the Capital city 1s in the southern most
part of the State, and the common man
has to travel from Bidar to Bauogalore—
he has to travel about 500 mules So, 1
would suggest that some of the offics mav
be shifted to somo convenient place—to
Dbarwar o1 Munirabad or Raichur—so

Bin

similarly, the High Court sittings also
should be held there for same months in
a year so that it may be comusmiepnt 0
the people.

rise to welcome the Mysors State (Altera-
tion of Name) Bill, 1972. The Stata of
Karnateka with its hoary past, age old
traditions, ancient literature and cultural
heritage Of its own has carved for imelf
a distinctive place m the map of the
country. The Kannada people have got
now am opportunity for reviving the
ancient glory of the State. Several poets

for the revival of the Kannada lterature.
Further several rulers Chalukya, Nripa
Thungs, Vikramaditya, rulers of Vijay-
nagar Empire and Maharajas of Mysore
had also contributed greatly to the unifi-
cation of Kannada Nadu We are happy
that we have got an oppottumty now to
recall the services of all these gicat peo-
ple to the State of Kuarnataka. 1L may
nut be out of place fo me to pont out
hee that after the reign ol Ram Raya in
the vear 1565, the Viyavoagar Empne had
splt amd it ook nearly four centusies to
unie  the State of Kainataka

In 1956 the Staic, were (eorgansed,
then Bombav-h uaatvha  Huwdural ad-kar-
nitaha and Madras Karnatahn  were
brought together and the dream ol the
hannud 1 speaking people to have a vishal
kannad1 Nadu camg to be realised After
17 years thc aspirations of the Kannada
spcahing people to have the name of the
State as Karnataka State has also been
fulfilled I had pointed out eather that
the State of Karnataka had the benefit
of the unselfish services of many emunent
thinkers In the 12th century, the State
of Mysore was blessed by the rmergence
of Basaveshwara He was bom m Bage-
wadi of Bijupur district. Basaveshwara
is even now being remembered by the
people of the State for his progressive

*The original speech was delivered

in Kannada.



267 Mysore State

(Sidrameshwar ‘Swamy) )
views of socialism and religious tolerance.
Thatks % the great efforty of umm
Basaweshwara, Karnataka has the dis-
tinction of being the State of practical
socialism which is now being implemented
by Smt. Indira Gandhi. I might also say
that Coorg in the State of Karnawaka has
produced valiant warriors like Gen. Cari-
appa and Gen. Thimmaya wad Gen
Bewoor who is also from the State of
Karnataka. All these people have 1¢n-
dered yeoman service to the coumtry, 1
may be permitted to say that in all these
respects, Karnataka is the backbone of
our country. Eminent leaders like Alur
Venkata Rao, Modubied Krishna Rao, and
Shri Hanumanthiaya former Chief Ministet
of Mysore worked ceaselessly for achiev-
ing Vishal Karnataka. I am happy to say
that the untiring efforts of these leaders
have borne fruit today,

I wish that Karnataka should prosper m
all sphere and I request that the Central
Government should extend iheir helping
hand in this regard.

I conclude my speech by thanking Shri
K. C Pant for having brought this Bill
before this House,

Wt T @ (arx) : ITnam
9%, ¥ gmEE ¥ T g 1
Wi g wvar g 9 wew dgv
Rz & At & far fored wod ary
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SHRI B. V. NAIK
Deputy-Speaker, Sir,....

AN HON, MEMBER, Please speak in

(Kanara): M

SHRT B. V, NAIK: I speak for
audxglwe....

the

§ wa ¥ 5@ vgw g IT
aqg & wwz # O dvmog
{Interruptions) I can as well speak 0
Marathi as in Kannada

Sir. I welcome the Bill brought forward
by the hon Minster, Shri K C. Pant for
the re-namung of the State of Mysore mto
a State of Karnataka In this behalf, Sir,
I take this opportunity to .ongratulatc
the present Government and niore parti-
cularly the present Chief Mimster of My-
sore, Mr. Devray Urs, [ join completelv
in the sentiments expressed oy the hon
Member Shri Pampan Gowda that the
C. M. Sbri Urs was principally the archi-
tect in regard to the change of name, with
this one difference, Sir

Shri Pampan Gowda said that he
was able to achieve what the previous
Chief Ministers could not do. I would
like to make a change in that, He huas
been able to achieve what the previous
Chief Ministers would not do and that
shows that he is very secular and he
considers himself not this part of Karna-
taka State or that part of Karnataka State
from which the hon. Member, Shri Pam-

pan Gwda comes. mcefore. the gloomy
attitude in which the hon. Member looked
at the future State of Karnataka, I think,
under the leadership of Shri Dev Raj Urs,
does not call’ for anything at Jll because
he feels himself a part of every part of
Karnataka, Under these circumstances, I
join the sentiments expressed by ull our
colleagues in felicitating the Chief Minister.
At this time and at this juncture I would
like to bring out a certain amount of
misunderstanding that has occurred, parti-
cularly in the case which has been very
well publicised —for good or bad. T do
not know, Sir, and in regard to whizh you
had once stated about the relevancy; but
1t has goné on record It has been said
by my hon. friend...

MR. DEPUTY-SPEAKFR: Well that
does not mean that you should repeat it

SHRI B. V. NAIK- I may b: peimitted,
Sir, 1 seck your protection

“In our country. our women 4ad al-
ways been given an honoured placc in
the society and they contimie to have
that status cven now. It 15 1eally re-
grettable that onme Miss Sumutra Desar
who left the residence of the Minister in
the Government"

I wonder,
considers

Sir, whether this hon Member

MR. DEPUTYSPEAKER You first tel!
me how 1s it connected with the re-nam-
ing of Mysore State nto Karnntaka State?

SHRI B V NAIK- I wonder, Sir, whe-
ther this hon Member considers Miss
Desar as an honourable part of th: Indian
womanhood. I think going to protect peo-
ple like Miss Sumitra Desar 1s an snsult
to Indian womanhood 1 therefore, feel
very strongly that this is an irrelevant
matter as far as the question of re-naming
of the State is concerned and it should
not be brought in, becaunse there are great-
er problems that we are facing.

MR. DEPUTY-SPEAKER: What have
you done yourself?
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Under the circumstances, I would hke
o welcome once again that the re-naming
of the State has got its implications as
far as the emotional integration of the
State i> concerned 1 am quite ‘ure that
emotionally, socially, politically ond cul-
turally we stand united to-day.

SHRI K. HANUMANTHAIYA (Banga-
lore). Today happens to be a very happy
day in the annals of Kannada-spcaking
people. Kanmada-spcaking people suffer-
¢d much moie than the people of any
other languuge group. Before Independ-
ence they had becn divided under five
difierent  administrations No other
Janguage group had heen so divided. and
this was the only one. Naturally, there-
fore, the Kannada-speaking people want-
ed to come under one admrnistration and
forge their destiny along the lines of
progress,

Along with the frecdom movement, the
demand for linguistic States also grew
side by side. It was inevitable that after
the winning of Independencs, the carving
out of linguistic States had to be done.
As soon as | c¢ame to Delhi for the first
time as a member of the Constituent
Assembly in 1957, almost the first thing
that some of us did was to walt ina
dcputation on Mahatma Gandhi.  Shri
Nijalingappa, Shri Diwakar and myself
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bas come happily, a little later, with un-
animity. It was the unanimous opinion
that was sought for and it took quite a
long time to see that everybady agreed
to this position.

Without blammg anybody, [ would
only say that historical events take their
own course and the course has fulfilled
today the hopc and Jesire of three
crotes of Kannada-speaking people.

After the formation of the Karnatuka
Statz, we have rather not realised yet our
aspirations of economic progress, Some
Members were very proud that our State
was very beautiful. T have travelled all
over India. Probably, T havg visited
cvery Stale in this country of ours. 1
cannot say that one State is more beauti-
ful than the other. God and Nature
have been s0 good that each State has
its own special attraction and special
pattern of beauty. To claim that one
State is much more beautiful than another
is to betray one's own fondness for one's
place. Apart from beauty, has this inte-
gration which took place in 1956 led to
the progress that we all hoped for?

Sir the National Council of Applied
Economic Research has made a study of
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Mysore State 3 fow years ago. I will
mercly read four semtences in order to
show whether the hopes and expectations

“Mysore 1s comparatively backward
as far as mngation is concerned Only
83 per cent of its gross area cultivated
1g wrrigated as agamnst the proportion of
18 per cept m India”

So, far as power 1s concerned, 1t says

‘Although a pioneer Statc in the
field of power gemeration and utihsa-
tion, Mysote 15 now occupying a lower
position than the neighbouring States
of the southern region Both in respect
of power availabiity and pe capia
consumption This 1 putly due to
the intcgraton of the  comparatnely
poorly developed distircts of the n=zh
bouring State. when the State wa re
orgamised 1 1956 "

But m one thing Mysoie wan boast
what 1s called a higher figure and thit
1g m thc matter of taxation The report
says that the incidence of tandation m
Mysorc has gone up fiom Rs 777 m
1957 58 to Rs 145 in 1963-64 Durnng
the same period, the per capita 1niidence
of States taxes in all the States had gone
up from Rs. 8,7 to Rs 13

This gives briefly the picture, and the
nature of the bargain that we have entered
mto; whether those responsible are the
State Government or the Central Govern-
ment is g matter of opmion All that
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people call, beaytiful State on
a par with other neighbouring States,
lJeave alone some of the most economi-
cally forward States Lik¢ Haryana and
Punjab.

mn other forums, but it is g hard fact, If
these political and administrative oppor-
tunities had been given to the people of
the Mysore State on an equal basis, on
the basis of theur deserts, the State could
have made much more progress than it
ha, attained today

MR DEPUTY SPEAKER The hos
Member's time s up
SHRI K HANUMANTHAIYA

Kindly give me four or five minutes more

MR DEPUIYSPFAKFR T have
eiven vou 10 munutes insicad of five

SHR[ K HANUMANIIIAIYA Fne
minutes Jdoe not mattier much  Many
of my hon fucnds here spoke ot me and
several other lcaders who are responsible
for this intecration of hrincng thi new
State of Karnat. ha nto exmstence  This
Kirnatiha his to be mcasured not merely
bv its economics not merely by s
forest wealth 1 want to measure it, and
the people have measured 1it, by its cul-
tural value

It has to be measured by its wealth of
dharma and mn One of my frniends
spoke of Basavanna who hved 800 years
ago He was a samt-statesman-Chief
Mimster of the stateruled by Bijala
those days Then the Vijayanagar empire
came the biggest empire in the South and
safeguarded the indigenous colture and
society and religion. It was born in Kar



who was the Minister under Sugriva and
later with Rama, gnd Vidyaranya the Min-
ister of Vijayanagara empire, and Basava-
nna the saint-statesman-minister under Bi-
fiala. Those are our standardg and tra-
"ditions; and we judpe the standards of any
Mysore Ministry those traditions and
standards. It is not a matter supporting
or ng for the sake of one’s own
selfishness. Those traditions have been
esablished and they have 10 be looked up
to and followed. If in this context some
friends who had spoken felt a little dis-
appointed at the performance of some ad-
ministrations, it hag to be taken with good
grace

One or two Members mentioned the
episode of Sumitra Desai Papers have
published different versions. Many people
say that this episode is not merely of a
sexual scandal and also of a smuggling
racket. The Bombay area and Gujarat
ere a smuggling people were involved in
it. People make allegations against min-
istries of one or two states also, It is
such a serions matter that it is ths boun-
den duty of the Government which is in
charge of Central intelligence, to ascertain
the truth behind those allegations. Many
of us who are laymen do not.have the
necessary evidence or the machinery to get
at the truth, Government is equipped
with all the paraphernalia so that it
could do justice by finding out the truth.
A minister has resigned. It has attracted
wide publicity. The Chief Minister of
Mysore hag been saying for the last two
months that he had not been able to trace
aer  Two months have elapsed; the girl
has not been traced and truth has not
been made known—this itself is a com-
mentary upon administrative tactics and
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techniques. It is pot the Mysore State
alone which is Involved: it is also ‘the
Government of India, 'The “Mome Minis-
try, the Central IntelHgence Departinent
and the C.B.I, ‘are alsf concerned. It i
*the Centre's moral and constitutional res-
pongibility to see that things are revealed
and resolved so that the guilty might be
canght &nd the innocent might be proved
that they were innocent, Tt is an urgent
matter and I appeal to you in the fair
name of Karnataka' which has. as I said,
such good traditions, to see that this Su-
mitra episode is resolved to the satisfac
tion of the State, the Centre and the
House.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Sir, I wouki like to begin
by thanking Mr. Vir Basappa and some
other friends who made personal ieferen-
ces to me to my father. 1 am very happv
to have had the good fortune to come
before this House with this Bil, This
Bill had the unanimous support of the
Mysore legislature and that unanimity has
been reflected in this House All the
speeches that have been made have 1e-
flected the satisfaction and the joy of the
legislature and the pcople of Mysore at
the fulfilment of their long cherished de-
sire to mame their State as Karnataha.
So, this House is today about to name
the State in a2 manner which many peo-
ple in Mysore had wanted even in 1956
at the time of Stales' reorganisation But
as was mentioned by several members. at
that time in deference to the wisheq of the
old Mysore State, the leadeis and people
of other parts of Mysore agrced to hecp
the name Mysore for fhe Sgute and
through this act of statesmanship. they
brought the State of Mysore into heing
17 years ago. In these 17 years, the new
State hag resolved its teething troubles,
It has forged ahead in various directions
and has an cnviable record of peace, quite
industrialisation. utilisation of its resour-
ces and exploration for further resources.

Many hon. Members referred to the his-
tory of Karnataka. They referred to the
beauty of Karnataka, Dr. V, K. R. V.
Rao spent the major part of the time
allotted for his speech in referring to the
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- wvarious beautiful aspects of Mysore, Its
culture, the contribution # has made to
the history of India, ity flora and fauna,
ratural resources, etc. In fact, the only
thing he failed to mention was the My-
sore also sends a very fine batch of M.Ps.
to this House, "

2

There have been references to the need
to develop Mysore, references to regional
imbalances and to the need to step up the
rate of growth. While these are not strict-
ly germane 1o the point we are discussing,
the anxiety for development ig natural ex-
cept that I must mildly and respectfully
protest against Shri Hanumanthaiya’s say-
ing that the Centre has not been fair
to Mysore in the last 25 years. Even if
on other occasions the Centre might not
have been wholly fair, when he was there,
representing the heritage of Hanuman...

SHRI K. HANUMANTHAIYA: I
would very much wish that my friend does
not touch on the point. It does not lie
in his hands. It is at the higher echelons
of the Government and organisation.
There are other forums. By merely stat-
ing, he will not be able to carry convic-
tion because he has not got the mecessary
power or responsibility on these matters

SHRI K. C. PANT: Unfortunately, as
my hon. friend does not need to be told,
when anyone from the Treasury Benches
stands to reply, it becomes his painful
duty to take vp the points that have been
mentioned.

SHRI K. HANUMANTHAIYA: Tech-
nically you are right.

SHRI K. C, PANT: And as one who
had been in the Finance Ministry, 1 had
some little knowledge of the distribution
of resources to the various States. I can
say that there is no State in India which
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and I repent what 1 said earlier.
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SHRI K. HANUMANTHAIYA: I stand
by what I say. Therefore, let us agree
to differ.

SHRI K. C. PANT: Well, | diufer; but
I speak with knowledge.

SHRI K. HANUMANTHAIYA; ]
speak with better knowledge of 25 years
of politics and sdministration,

SHRI K. C. PANT: Sir, there was a
reference to the Andaman and Nicobar
Islands, again not germane to the issue
under discussion. I would only like to
say that when thc people of any territory
want any change to be brought about in
its name, then alone we consider a change
in its name.  Therefore, it is for the
people of Andaman and Nicobar Islands
to make proposals, which we shall con-
sider. 5o far as [ hnow, they have not
been very hecn to change the name of
those islands. It is really in deferencs to
then wishes that no change has been
brought about in their name

Then a reterence was made to the lady,
Shrimati Sumitra Desai. The State Gov-
ernment have sought the help of CBI in
their effoits to locate Shrimati Desai.
The Central  Government will provide
whatever  assisiance 1s possible in this
regard,

Another point to which some 1eterence
was made was with 1egard to the various
ouistanding disputes, border disputes, water
dispates and the like. All T would like
to say is that the manner in which the
State of Mysore became the State of
Karnataka provides g fine instance—though
this was not' exactly a dispute—of how
it is possible through  persuasion to
achieve the desired objective. As I said
cailier, this was an act of statesmenship;
over the years the people of different
parts of the State have come close to
cach other and they have all now jointly
come up with this proposal

So, without any agitation, without any
violence, without any bitterness what was
sought to be achieved was achieved in a
manner that has to be emulated. I hope
that this method will be adopted for the



MR. DEPUTY-SPEAKER: Although
this Bill seeks to amend the Constitution,
it is not the Constitution Amendment Bill
within the meaning of article 368. We
can, therefore, dispose it of as an ordinary
Bill.

" The question is:

“That the Bill to alter the nume of

the State of Mysore be taken into
consideration.”

The motion was adapted.
MR. DEPUTY-SPEAKER: We now

take up clause-by-clause consideration of
the Bill.

Some amendments have been uiven
notice of by the Government. But they
relate to Clause 1 and the Enacting
Formula. We will come to those amend-
ments later on.

There are no further amendments. 1
think, I can put all the Clauses together.
The question is:

“That Clauses 2, 3, 4, 5, 6, 7 and 8
stand part of the Bill.”

. (Alteration #_'-N!!‘;."JI, W ;.’3’-"
The mie- was M K
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SHRI K. C. PANT: T NI o e
Page 1, line 4—
for “1972" substitute “:m'- @
MR: wm This s
only a formal mnd;nbnt. changing the-
year.
The question i
Page I, line 4,—
for “1972" substitute “1973". (2)
The motion was adopted,

MR. DEPUTY-SPEAKER: The gques-
tion is:

“That Clause 1,
part of the Bill.”

as amended, stand

The motion was adopted.

Clause 1, as amended, wu.v-addcd to the:
Bill.

Enacting Formula

SHRI K. C. PANT: 1 beg to move:

Page 1. line 1,—

for-  “Twenty-third"”
“Twenty-fourth™ (1)

substitute

MR. DEPUTY-SPEAKER: The amend-
ment that has been moved is also a
formal one,

The question is:

Page 1, line 1,—

for  “Tweaty-third”
“Twenty-fourth” ( 1)_.

The motion was adopted.

substituts

*Spoke In Kannada,
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MR DEPUTY-SPEAKER The ques Government of Mysore The Public

tion 15

“That the Enacting Formula, as
amended, stand part of the Ml '

The motion was adopted

The Cnacting Formula as amendud wa
added to the Bill

MR DEPUTY SPEAKER The ques
tion 1

‘That the Title stand part of the
Buat”

The motion was adopted
The Tule was added to the Bill

SHRI K C PANT 1 move
“That the Bill as
passed
wft wg fegd 3T Wy
ATTF HETT A Fo qHo WA F
qerg W ovreafs 1S darEw
WETTIT FFITN Fo UHo GEHF AT
A4 I q, AT AR A AT &
qEE B H § A Prar ar Ay ¥
qEA § T2 97 A+ Y gaqfy s
&
MR DFPUTY-SPEAKER You
1t over to me We will examine 1t

ot vg fead  AF a1 W A A
Y #e0 ¢ A@ A qfeT  wE-
e Tt 4 Fo oo Mzt Fav w
o A FfOE @ 7 TEr 91
grr =ifgr | s ueafe o F1oSY
ew famm oy ¥ AT Eme §
W AR T Y TR Ad T £B T )

amended be

hand

SHRI B V NAIK I nise on a pont of
order Shn K H Patil 15 a part of the

Undertakings Commuttee of Mysore 18
responsible to the State Legisiature of
Mysore Under the circumstances 1
would like to know whether 1t » within
the competence of this House (0 distusy
the conduct of Shn K H Patil, 4 Mimms
ter 1n the Government of Mysore Time
and agun they have been told, of it 15 to
be politicalised as an 1ssue 1n order 10
twist the arms of the Goveinment of
Mysore which has been carrying on very
wiell it s g different matten

MR DEPUTY SPEAKLR Gnder
plewc T do not think st s nrope~ for
this House 1o dicuss the conduct of any
Stite Mimister  especially when the State
Assembly s there But Mr  Madhu
I 1maye has only sought permission to lay
certun papuis on the Table of the “douse
and I hive sud that he could hand th m
over to me for exymmition That s all
that T have said

Now the question 15

Tha the Bl a
pissd ”

amended  he

The motion way adopted

15 57 hrs,

1 ACCADIVE MINICOY AND AMIN
DIVI ISLANDS (Al TERATION OF
NAME) BIL 1

MR DLPUL1Y SPI AKFR We take up
the nuxt Bl 1o alter the nime of the
Union territory of the Lacewdive, Minicoy
and Anundna Islands

[Shn K C Pant]

THE MINISTER OF STATL IN THE
MINISTRY OF HOME  ATFAIRS
(SHRI K C PANT) 1 beg to move

That the Bill 1o alter the name of
the Union territors of the I accad ve,
Minicoy and Amindivi Islands be tahen
into consnideration

*The Speaker not having subseguently

accorded the necessary permission,

the paper was not treated as laid on the the Table
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[Shri K. C. Pant}

Sir, the Laccadive, Minicoy and Amio-
divi Islands form three district groups of
islands in the [Laccadive Archipelago
which lies in the Arabian Sea. Prior to
reorganisation of States they formed part
of the State of Madras. They were cons-
tituted into a Union territory in 1956 and
at that time this Union territory was
named after ull the three groups of -
lands.? Since then, with the :mprovement
in communications between these islands,
a sense of unity is growing among the
people of these islands. This led to a
suggestion that the Union territory should
be given a single name ‘Lakshadweep”,
There are indications that in ancient times
also these Islands were known by the
collective name of ‘Lakshadweep’ mean-
ing a hundred thousand islasus The
present nume °laccadive’ which survives
n respect of only one group of islands
seems to be an anglicised veision of the
old name. The Administrator's Advisory
Council for the Islands who considered
this matter unammously  recommended
that the Umon terntory should be 1e-
named as “Lakshadweep™ as this would
give to the people of the Tslands a feeling
of onemess. The suggestion was later
considered by the Home Mimster's Advi-
sory Commitiee for the Islands and was
supported by them.

15.58 hrs. ..

[SHr1 S. A. KADER in the Chair]

Sir. keeping in view the wishe. and
aspirations of the local people, the Gov-
ernment have put forth this Bill, which I
commend to the House

MR. CHAIRMAN: Motion moved.

“That the Bill to alter the pame of
the Union territory of the Laccadive,
Minicoy and Amindivi Islands, be taken
mto consideration,”

It seems that the time allotted for this
Bill is one hour. I have got a list of ten
speahers on thjs side and about four or
five on the other side. 15 speakers can-
not be accommodated in one hour...

1073 Amindivi Islands (Alt. of ~ 284
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SHRI P M. SAYERD (Laccadive,
Minicoy and Amindivi Islands): The
" time may please be extended by another
balf an hour or one howr,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAUHU-
RAMAIAH): It may be extended by half
an hour.

MR. CHAIRMAN: The time is ex-
tended by half an hour. Even them I
would request the members to bs brief
because 1 do not think any member can
be allowed more than five minutes even
with this extension of time.

Mr, Bhattacharyya ... Not here, Mr.
M. K. Krishnan .... He is also not here.
Mr. Ishaque Sambali.

!ﬂ“m LR {WﬁET)-
i Age, waaRE, fafE 6
FHIFETET AL FT AIH TG F AL
g I wary & fF o fa s man
2, &Iy arzwwarg ) Afe Aw
FEAT AtFE TN T@AE & T
s 2 TR R W Ag -
¥z g uAEA &1 ¥ 9g FmeT AT
z &5 St a7 fam A
¥gwaw v fEar B W agr
# AT W wAoHawy g9 oW
TAT HE |, AN FIEP @
gar & 1 3w S ¥ owmva A
Fgafrar 7 T A & 1 ST
Tga T8 areTE ¥ el o1’ e |
fardrs femé ¢ qerfrs Avar &
fwritsr & agd 7 AR F qHAT
¢ | wis wafadr § Awr A fggEm
¥ ot fzrgee & amge Wi TgE T
& | g1 fafaeeT Fr T TN fF IEE
ol & Sqad & faq o rew ww
aq i | faava¥dad < fisw-
A9 # 3wy fegr o w91, AT
g & ag A fearam g

Lt Ul Wrirﬁﬁw;ﬂv-
gt e ge  wan fear ¥, sfeed
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MR. CHAIRMAN. I would like 1o

remind the House that the Bill 1 spect
fically for changiog the name of a terf-
tory. Are we gowng to tuke up the deve-
lopment ot the territory’ If that i so0,
then we will not bec able to conclude the
debate

at wifaad 2 (arer) - Awnafa
WEIET, HEATH & a1 7 1A 57 A1HT
Fa faam

aavafe wiza : o Ay far 7

# enfor g fr oaa 93¢ @vT A,
A I7g I3 FX AGT AT AMGY | AG
AT AT qHAE

I would request the hon. Members
mainly to confine to the Bili—that is,
changing the name of the territory. A
side remark, a little bit here ani there
may be all nght but if you go into the
development of the whole tertitory, then
I think we are going out of the scope of
the Bill. So, 1 would request th: Mem-
bers to confine to the Bill.

PROF, MADHU DANDAVATE
(Rajapur): If anyone feels that the
development of the territory should be
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[Shri Madhu Dandavate]

tune with the beawty of the new name,
that theme can be developed.

SHRI K. P. UNNIKRISHNAN
(Badagara): You, should not ‘be very
technical and hard and fast about the
rule It 15 not very often that we get an
opportunity to discuss the problems of the
territory; It is only when the. Home
Ministry’s Demands come up when
hundreds of other things are also involved

MR CHAIRMAN, T would hke to
point out that although the Bill is con-
fined to a certain thing, if irrelevant issues
are rawsed, then you cannot rcxpect the
Minister to amswer all those irrclevant
{ssues I would request that in view of
the beauty of the island, the speeches
should also be equally heautiful
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DR HENRY AUSTIN ( Ernahu-
lam) 1 welcome the Bill to Jlter the
name of the Umion Termtory of Laccadive,
Mmicoy and Amundivi Islands In wel-
commng this Bill 1 recapture certain
historical developments concerning  tnese
beauntul mlands From umes immemo-
rial  this teirtory had been conuidered
part of my own State, Keiala. it hat
been called Visala Keiala Duang the
Sangam period that 15, from Ist to the 3rd
Century AD, this was one ot the leading
overseas outposts of Kerala It was the
time when tradc of the Chera Kings with
the Roman Empire was at s zenith.
During that period the Chera Kings of
Kerala used to have this as an offshore
outpost of Kerala The Chera navy was
also stationed there, Cranganore was the
mternational seaport, an interport where
ships from Rome and China and other

places used to come 1 want to bring
these historical aspects to the notice of
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(Dr. Henry Austin)

the House becpuse in the subsequent cen-
turies, particularly in the British period,
this territory was separated from Kerala;
still, strong emotional attachment has
survived in the minds of the people of
Kerala and those in the Union territory.

Therefore, we are proud today that our
neighbouring territory is getting a oew
name in tune with its historical past and
consistent with their emotional attachment
to Kerala.

This Bill focusses our attention to the
offshore possessions of our country. I
think all of us would do well 10 disabuse
ourselves of certain incorrect geographical
notions. 1f any one is asked as to which
1s the southernmost point of our country
one would jump up and say, Cape
Comerin is the southernmost oait of our
country. It is not really so. My fricnd
hon. Mr. Ganesh is here. He would say.
Cu1 Nicobar islands is the southernmost
part of our country. It is in a way true.
And, perhaps, a part of the ,outhernmost
part of the Minicoy Islands could also
claim to be the southernmost part of the
country.

So, we have got to disabuse ourselves
about wrong geographical impression. and
to bring to bear on our understanding the
fact that these islands are part and parcel
of our own great country and dJeserve
better understanding of their iole

As I told you the Chera Emperors of
Kerala had converted some of the islands
into a big naval base. One of the reasons
why it was called Lakshadweep was that
these 100 thousand islands were fully In
by the Chera Navy, so much so, that the
sea pirates imperialists, who camc threa-
tened the islands. It was then an area of
peace protecting the Coasts of Kcrala
Even the Portuguese imperialisn. whao
came to Calicut in 1498, were able to
dominate our West Coast only after
Knecking down our naval base in the
islands, The Laksha Dweep ‘wvas once
known for our defence position. So, when
we consider enhancing their statu; and
moving to bring them closer to our main-
Jand we should also explore the
possibility of converting this as a fine
naval base. The problem of Indian ocean,

JULY 36, 1078 Awmindivi lalang (AR, of

292
Nume) Bill

these days, is assuming go much impor-
tance. We had debates, discudsions and
seminars on the diffieult problems in the
Indjan Ocean. The Laccadive islauds
developed gs a bastion of -our mnaval
dtrength could perhaps take care of (hus
situation,

Another point that 1 would like to high-
light is that there is a Iremendous possi-
bility of beautifying this sland for pyr
poses of tourism. 1 am sorry I had not
been able to go there so far. I have besn
talking to my friends who have visited
these 1slands which is in a way contiguous
to my own constituency. This beautiful
island could be converted as one of the
best tourist centres of our countiy
perhaps of the world. Such are the
attractions of the paimgroves, lagoons and
bach waters which beautify these islands.
From an economic point of view, there
are tremendous possibilities of fishery
development. Tuna fishing prospects in
these islands are well known, The marine
experts have discovered the possibility of
tuna fishing. We can even develop the
fishing. In the matter of fishery develop-
ment, as 1 smd, we can develop marne
products. The theory of salt water .nl
land loched myths have been exploded by
those advanced science and technology os
also advanced commumcations. The fact
however, 1s that these islands are not only
off-shore possessions and we should
persuade the people to think thay this 18
a remote area and so this requires to be
integrated with the main land Therefore,
the Bill, that has been brought betore the
House by the hon. Home Minister, is
particularly, welcome

In this connection T would request th:
Home Minister to afford better commum-
cation facilities between the mainland and
the island. For instance every M.P. is
allowed to travel anywhere in the country
during the inter-se <~ 'n peried Bur you
have not given us the faciliies to visit
these islands. That facility should also
be given to us to visit Andaman Nicobat
islands and others.  Shri Ganesh weull
be particularly interested to see that we
charge our rules so that we are allowed
facilities to travel to these islands also,
This would give the people the feeling
that they are very much part and parcel
of the mainland. :
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.1 am sure my hon. friend Shri P. M,
‘Sayeed will agree with me when I say that
he should also take the initiativa in
securing further communication facilities
%0 these islands. There is already one
'ship running between the islands and the
mainland, byt this is ratber inadequate.

It is a beautiful territory, and I snaure
1he joy of these 35,000 compatriots scatter-
ed over a number of islands in this terr-
tory. I hope that after renaming the
islands as Lakshadwip, they will be able
to better recapture the great historic past
of these islands which served as a bastion
of strength and security for the whole
country.

Once again, I congratulate the hon.
Minister on having brought forward this
Bill.

MR. CHAIRMAN: I think the House
would like to hear the hon. Member who
rcpresents these islands in the Howse, <o
that the discussion also can bhe more

meaningful. Now, Shri P. M. Sayecd.
*SHRI P. M. SAYEED (Laccadive,

Minicoy and Amindivi Islands):

Mr Chairman, Sir, I would like

to express the emotions of Lakshad-
wip Islands in a language which is spohen
there Sir, Malayalam is my mother
tongue. Half an hour back 1 spoke in
Kannada. Even though Kannada is not
my mother tongue it is as good as my
mother tongue. I did not get ‘an oppor-
tunity to gain mastery over my mother
tongue, That bemng so, on this occasion
it is in the fitness of things that 1 should
express my feelings in my mother tungue.

Sir, this Bill has been brought before
the House long ago. We have been cailing
these Islands by the name Lukshadwip
This name was given to these group ot
islands long ago. I do not know how
‘these group of islands came to be known
as Laccadive, Minicoy and Amindive
Islands. If you will look into it vou will
find that it gives us different interpreta-
tions. The most sustainable intcrpietation
is that Cheraman Perumal once went to
Arabia and he dreamt of Prophet
Mohammed as a result of which he went
10 Mecca. It was said that at the time
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of his departure he met these group of
islands. This belief is prevailing «m that
part of the coumtry. Another version is
that Cheraman Perumal went to Mecsa
without seeing these islands and his
followers who went to trace him found
these islands. This is the mosy accepted
interpretation.

I do not want to go into the details n
regard to that. When we are now re-
naming Laccadives as Lakshadweep it is a
very welcome thing. This is a2 long-
cherished desire of the people of these
islands. This is the wish of the people
of that area. In Malayalam we cell it
Lakshadwip and not Laccadives. [here-
fore, the Advisory Committee under the
Administrator which advises th¢ Home
Ministry also has acknowledged it for-
mally.

Sir, this Bill was to be introduced .ur-
ing the last Session, but due to paucity
of time we had to postpone it 1o this
session. On this occasion I would like to
say a few words about the development
we have ‘achiecved in that part of our
country. Sir, we have finished the First
Five Year Plan, the Second Five Year
Plan and also the Third Five Year PMan.
But these islands did not cven know that
these Five Year Plans were executed by
the Govermment. By the end of the Third
Five Year Plan we achieved a certain
amount of progress. Now the Fourth
Plan is coming to an end. Ceriamly it
is a good beginning. I am happy to say
it is a good beginning. We have to
achieve progres, in all its dimensions,

The reason why we have not achieved
this so far is that our planning has not
been fully in tune with the needs of that
area, The minimum distance between
the islands and the main land is 124
mies and the maximum is 240 milss.
Sometimes in order to cover this dis-
tance we take one month. This is be-
cause there are many obstacles. The
weather is one factor. The transpory faci-
lities are inadequate. That is the major
problem there. That is why I said in the
beginning that lack of planning has been
responsible for the problems ubtaining in
these islands.

""*The original speech was delivered in Malayalam.,
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The hon. Minister should take rpecial
attention in the welfare of these islands.
I know he is taking a large amount of
interest. 1 hope he will continue doing
that. When he came there I told him that
he should pay special attention for the
welfare of the people there. 1 also told
him that if he does not show interest 1
will also not take any interest in the
welfare of Lakshadwip. Before he came
the Prime Minister also paid a visit to
those islands. ] brought the problems of
those islands to her notice also. After
that we have achieved many things. We
have still to go a long way, tiavel &
long distance.

In fact, Sir, the people of that area
are not considered for employment. Out
of 12 Class I officers only six arc from
the local people. Out of 25 Class 11
Gazetted officers only two are from the
local people. Out of 16 non-gazetted
Class II officers only one is from Lak-
shudwip area. This is a fact. This is a
very soiry state of affairs. In the Class III
category out of 855 only 350 are from
the local people. In the Class IV sector
out of 496 about 300 are from the local
area. I am saying this to tell the Gov-
ernment that in the Claws IV sector at
least people from the islands should be
appointed. T had been demanding this
many times in the past. 1 have guoted
these figures to show that the demand of
the people of that areca has not been
met.

Sir, 1 have to mention only thiee points
reparding these islands. Fishery iz the
major industry in Lakshadwip. Unfor-
tunately, in order to exploit 'he marine
products to the fullest extent we ure
not making any decisive c¢ffort, 1f thiy
is done it will increase the income of the
people there. Till recently no wignificam
effort has been made We cannot make
any serious effort in that direction be-
cawse in our country the Tuma fish 1
available only in Lakshedwip area Other
varicties like shrimp, mackere]l and sar
dine are there, These cannot be found
in other places The mos; imporiant
fish is Tuna. What have we done to
exploit the marine products. We Should
compete with countries like Japan who
have gene a long wav in exploiting ma-
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rine products, Other countries will
really laugh at vs. Having got the ro-
sources we should exploit them and
develop our country, In our country no
effort has been mitle to catch Tima fish,
No facility has been provided so far.
Therefore something should be done im
this matter. In Minicoy islands the
common fish caught was Tuna fish. Gov-
ernment has not done anything in that
direction. Government should, thercfors,
provide the necessary facilities for us to
exploit our marine’ products, That will
help in the overall development of the
country. The people in this arca should
be piven training in this matter. From
1957 we have been demanding on the
floor of this House that this facility
should be provided. The Government of
India should provide it at least now The
Government had given us the assurance
that they will give us all facilities, )
congratulate the Government and 1 wel-
come it.

Mr, Chairman, Sir. 1 will touch upon
only two points more. As far as fish
catching 15 concerned much has to be
done. We have not got enough number
of boats. We have no marine facilities
for catching fish. One pamniul fax
which | have to state 1» that in the
Amindive 1slands—the  Minister visited
that placc—they have only common
country boats. That cannot be wusi
because there are many big stoncs 1n
those islands. No machinery has been
provided to remove these stones. No
big boats are ulso available there. We
have only two ships. One ship could uot
be taken to the capital. In this matter
1 must say that the Govesnmeal should
give subsidy for acquiring fishing boats
and the stones that are there at the en-
trance should be rerwved. The subsidy
that was being given earlier has beem
stopped. Therefore, anybody who come:
forward to catch fish is discouraged be-
cause the subsidy is not there. Looking
at the technical aspect, the Advisory
Committee had passed a resolution urg
ing the Government to restore the sub-
sidy.

As far as tourism is comcerned there
is immense potentiality. Tourist centres
can be established in this group of
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islands. There are certain islands which
are not inhabited. When I went *o that
area a study team from Germany and
Italy also came there. We found that
there were several spots which zould ne
developed as tourist centres. There aie
very clean lagoons and all facilities of
modern tourist oentres - are available
there.

For improving the transport facilities
when Lakshadwip wanted some ships
only after ten years we could get one
ship. Since there is mo proper planning
for development of that area tourism is
sufering and we are losing our income
from foreigners. Foreigners should be
-attracted to ihis area. The Government
.ot India took ten vyears to give a ship.
So we can imagine how many years it
‘will take before something tangiblz is
done,

One more thing, and that is about the
un-employment of educated people. That
has not been solved so far That is a
very burning problem, Many hon. Mem-
bers will be shocked and surpnsed to
know that even in such a small area big
problems are there. Hon. Member Shri
Vajpayee who visited my area knows
that the people there are very mild. Shri
Vajpayee himself will say about . that
But those mild people should not be
forced to resort to revolution. The Lon.
Minisier should take a serious view of
this. The other day I spoke to him
about this. I am saying this "from my
heart. He may not be able to see as

much as I do because I am emotionaily
He is a very busv man

involved in it.
and he has many things to do. He wnay
not be able to see the seriousness of the
problems there as I can see. Therefore,
I urge him to do something to provide
employment to -the people in these
islands,  Sir, this is the nerve-centre of
our country Therefore the peopie here
should be Kkept'satisfied. Tt is due to
lack of proper planning that such prob-
lems are there, Communication facilities
are 1ot adequate’ and the Governmatt
have not done anything. If communica-
tion facffities are provided many of the
problems can be solved. I am not a
technica! expert and I do aot know
much about technical education. It may
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take another five years to provide experts,
but if the pn:l-l:alci:ﬁi is to be solved the
Central Government should take up the
responsibility,. On behalf of 1he psople
of Lakshadwip I once again request the
hon. Minister. to pay  special attention
to the problems of this area. I thank
you, Sir, for having given me an oppeor-
tunity and I lay stress on the problems
of that area. I hope the Minister will
do everything  possible to solve thz
problems.

oy e famd araady (arfems)

Tarifa ot , s w1 few S Tar &
sfagme & aioFowr dew fRag & &
¥ e fFOr Snam o war w0 W A
R @ Tar e f@ar g AR
g AR FAZT F &7 # Faemme g
Jud qedT FEATarE, e oz
aaradEr faaqat st g7 aadls 9w
@R FgAM AZA TN AT E,
ga fedt A% am & =@ flvang 7
qIGH T AR 2 1 S€F AMF
g UF gfagra sigrgmr 2

TH 3 M wag A @ T EGHIRT
faar @ 1+ @R A AR § 3T
FAT AT Fluang qrafos gra &t 3fie
g oF WA T 3 93fa d w3a
T T AU dve ;P faEm # o
e aFfa 7 A dng wEw g X
A & $1F ag 8 GOTUT @ 5T A8
&

ol T WAt ¢ 5 5w ez
4 fagrig & TR U4 3w @wrae
afafga 21 @l fiz & woma
& a8 98Ag aga WAL 7 M4
g1 M vz F AT 7B W @3,
fawafr woiFdstfag srize vaz @

BT @M A LT WA SHATAT
Tt € mw. o fegaw g ox
Fgr Agfem wgra=mr war ¢ saaa
# AW ¥ 7@y gy M §, 7 uRg
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wr Ty, XA AW T g gl
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wtT v forg o ey A¥wr *r vy gw
WAT aed I ww &, ot e agr
frare ok aré s A wfeard 7 @,
wyrfre w7 avd g

weft g Tgr ¥ qry gfafafy st
gz wuf w3 7R & awi ¥ Aoy ¥
ey I W | T ATET WO
TfIT ®T T FTE & 1 Afww
& quwar g s o & Aoaw omr ¥
& arre # AT F dwF WE, A
qATAY, T WYY THYA qY TARY
qrEqTma ¢ oAy & T g ¥ aw
& dormA & A ¥ Paar o gy
¢ v 7 Faq wqw  grfama feo o
ara &, I smafawar & e TR
% smwar g e @ At & geanh fag
g w7 35 ® fg oF AemeET 4
oY mw o

Ta¥ g §Y g IAwT F fawa
w1 form am §Fr ofgd o1 et
aw M gw 2 W R omF
od Ay g & AgAT 12
o) gaR foa weisv 73 & fo g
qqew wad | AfEe Tiew fre amaa
¥ T | MR W7 T AR SEe
AN maaelazymafen m &
JaRT WMgTHAI # ) AAAEY
ey aaeqr gt wifge 7 owen qfw
& awy ®) 9rex & 518 faac mar
qrE w g9H T 1 WMT 3% 3N OF
araave &7 w1 Ty @ TV ANy

gram WYY & ) sALagg d
nR & far awerd wanfy @ e
gAr § 9% ©@ wrare 9 fiwar mar
g fs oy zrew ofar g1 fer
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ava &) W< qFEwt wy oy & fog
et 3 & seTr qeitet frcagew
w1 fesfam wft fear o abr | g
9% s T ROSAIT aew WY €EAT
W gAred AT ¥ awer & 1 & orraar
g #w & O acx fawar § o e ity
ot o orew & Far wrgd ok oy
WMt g weram R T
Wiy Hrawmr o § ) ey
WA wr #1€ W A W IR |
SRV ¥ ot g g A IE6T Anr
® 7 ¥am wyaly W TRy afew
IT% FgA w1 AT I yArq o Qi
=rfg? | Qar w7 & & arfan Y wew-
foxr fegr o aver & ) Bfer sa%
fag sgz # fawre 9y B
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fe ag ot aft G F@t & HIT AT
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OF WYY AT FIaET qear & wer
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T F 1 EW WAT IF OF g ¥
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for feet X a= s AP gaT &
AT W A% a1 e g #7 o1 fawrg
gt arw &, ™ fRer qar oo
ST Y AT & Wi gw waq fadar
TITT FT AT T A%S 1 x9 fam
T AT I

78 Wt it T § e agr g d
wmomg fesfen gvn wT gt
AGT T FC e a%, gy & que
gt ¥ ¥ AW T o | g
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g TFY ¥ EAE § @ wiy av | fer
e ax fiwer $T g Hv &% wga T
i ox g Wl @it O anre ¥ wowr
& ¥ ave fear wk wdw s &
w5 ¥ qg vawr  fer grov€ fe v
I awrfg A gy w@ S ey ?

wiT ey & gfear fradr w
T ¢ Tmgw I@ s oA
BT wRATME  wI FAr e g o

fre® a% s or a%  Fm o9z 9%
|17 w% AYAw giew A4 FAT a9 Ay
TET W T FTFY SAAT THAT G 7
68 FI A FEETATERT § 1 ¢l
M7 & fam gw sty ¥ Riafaan &
arf I § ¥l FE ¥ ORT IMETT
04 afaf=fiy ® & quré ¥ &) am?
=y w1 gor ary Sz wfgd or
afes g wmedr fast & zar
A KT CwEA ¥ awg MY Afe @
TN 3 AW ) goAT T 41 T4
fom & 1 3 wgd awa wer 0 2
ITTER ATEESIAE ) AT AT ]
fr ag a3 smonar aftfafs &) g
I3 gue B mrmdt & 3naT InA
TET E

qN ooy yrwfaqm 2 Lawr
ToaE AT frge Tt 70 wiawa
NUHE HIT H AT E | OITTR hEA
o @) swar Y wEes et F
SOTE A F afa awira s g
wferr 1 & frar aberd ox T
= w7 o g AT A W
g AT SWTES FAT A1C A Flay
F REATHY T WP, T F 9 qUA
¥1 URTRIT F7 Q7 A WAT T 356
TT A K AT Y9 & a6 & ST
™ ¥ e R wgfyy wX 9% A
LLLLCL I S
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g wifgd 1w afrada & "9 §B
oy afexas ot g wnfed | qa rawr
N o ww & W ofwd
FA | FIW, AW AN ¥F A ¥
ANeAq ¥W 37 & AW 7 qgT g
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oy ot 7 w7 fF g & fRw
o wq fer & we gw AR BReR
19 qOET AT ATH AT YA A A1
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A97 &1 Fh T APT AT g

A9 WEAT A1 AYAT §F A9 9%
i€ & e &A@ G & A.IAT
T gar & 97 orwiye fear @, AWfre
qruar F A areiA Far @ o ¥
qFTF AR 0 G917 I I T G R
2 w7 o %, @@ As
7 WT AL N I AR I WAw
fa™ 7 g | G W AT W
et 71 Fmwm @, fezw W
@ gaeW Ar ¢, sE & faaf
g¢  afen faw & feax S fraT
@Al § ¥E WAL FE @A QY Al
OTTE  WeT Y AT 9@ 4
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funsin vz i vownalt (W @
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oft T were Tt Ry & g
@A aTEE | S g AvfeET qEA
g W e wefve &yt §, oY 39
W w) WA & g s oA g

forsr st v e Awfre semwat
¥ g fRqro Y wT w@ O
FordY g WX grTe & w8 A
qg I9qwE T & | AT Ao 7 SrE
¥ & fF e wre Y A R q@r g
ag §i @ag gaTdl grar a1 afw A
Nugaraar § | damrmmradg
afer T@r fraX weg AvT YT @ At
% gv % uww sfafafa s 7, 5
gD AAR A6aTE  fow) fwadr
graT WTAT  fRAAT WeBT STETW N
foaT woeT wETETHTT RO

% AT 2 g0 WY 9T §198AE wai-
9T & H1eor S 7F AR ¢ J=ET AH-
70 & 7 OFy AF g7 AR | W
gw el ga ar gAY & arwe ¥ Vg @
a1 Iu& wiae # afresqar gard Ao
FHY 7 ArfF am % wAAT IW AT
MAT [ JIZ A1 7T 1T IR
g 9t A% f@me ) gwo oA A
foAagFram g am fear 37
* WY FI W IW KT HEAT A AN
< 3a% wiiag faww & w70 907 O
WYX a7 UF 7 WV 19 A7 & A0 |

TH WeXTF AM T ot v W S
art 2 g AR o) @y a4t 39
dloqag & amfet & qurk Farg )

SHRI K P UNNIKRISHNAN (Bad:
gara) Mr Chairman I wish to confine
my remarks, very bnefly, to the new
change of name, a verv welcome change
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that has beem introduced by Shn K C
Pant and also to the pressing problems
of development of the Islands which s
our uland néighbour and which 18 an
outpost of freedom of thua great country
1 the Arabian Sea which 1 assuming
very strategic importance after the ¥ndian
Ocean has become a matter of consl-
dérable interest and controversy all over
the world It 1s a very gratfying for me
to take part m thiys debate today be
cause Lakshadweep, not only the word
but also 1ts products, have hutorical
associations with my State and also the
town from where I come, which 1s the
nearest point of Indian mainland to the
group of Islandv—it 15 only about 120
miles away As a child 1 still iemem
ber, with great avirie 1 used to «on
sume the special gur which we can gt
only in Lakshadweep, muade out of cocu
nut, and also the vinegar and »mall types
of coconut which are grown the e

Shri Atal Bihari Vajpayee mentioned
about the look that Kerala was (astrig
on its Island neighbour but | vould
emphatically deny  this suggestion and
sdy that there mught be some clumen®s
some irresponsible people who would
want to make it a part of Keralh or
something of that kind but responsibl.
leaders of all partic, have cmphaticily
denied this  We would wish them all
prosperity in their own present politic il
form as 4 Union territory as a part ol
this great countiy rather than s a4 pant
of the problem-ridden Stite of keial:
When T wish them well T agaim under
Iine the close cultural links because we
share the common languige anl ilso the
¢love economic ties that have develoned
over the centuries This T hope will be
further  strengthened Unfortunately,
there may be some elements—they are
not here now—belonging to the Marxist
Party who have been 1n recent months
trymg to create trouble in the islands and
encoi raging the unemployed young men
of my State to enter unauthoiredlv nt~
this group of islands

While T do not say anything about an
other important factor which M: Atal
Bihart Vajpayee mentioned, that s about
the need for permit to travel to these
slands, I do think that if the character of
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these islands has to be maintained —by
character, 1 mean the identity, the cul-
tural {raditions and the progress of the
local people—then a certain amount of
restraint and licence may be necessary.
A certain amount of regulation may be
necessary. But, at the same time, in the
presperctive of development, if it is neces-
sary to throw the islands open to a large
number of people, not only to the people
of this country but a certain amount of
foreign tourists also, I think the people
of the islands will not object.

1 also suppart ‘another suggestion made
by Mr. Atal Bihari Vajpayse that in
the matter of recruitment to our Navy
and also to our Merchant Fleet, there
should be some reservation and considet-
ation shown to the people of Laccadives
and also Andamans so that they could
feel not only that territorially and gcogra-
phically they are the outposts of our
freedom but they are actual part'cipants
in the whole thing.

My friend, Dr. Austin. referred to the
Chera angq others. T do not wish to say
anything about this because this day
it continues its  thistorical associations
and also what [ am more concerned is
the growing important rule the Aisbian
Sea and the Indian Occan will play in
future. Very recently, 1 do remember
to have read an article in The Guardian
by its military correspondent «tressing
the strategic importance of the laccadive
islands and also the Andaman islands and
more so0. the importance of the !acca-
dives in the context of the Acvelopment
of a British base in Maldives and 0 «n.
Here we tuke ten years to find a ship
for them as well as for the mainlanders
to communicate and we still find it very
difficult  There are other people sitting
in the other capitals of the world, military
correspondents and naval stratepists and
so on who find them very important and
study in depth about the potential of
these territories. It does not augur very
well for us that more than Delhi, it should
be Londén and Wadhington that should
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be taking interest in matters of Laccadives
and Andamans,

So, it is absolutely essential that deve
lopment should proceed along with the
change of the nume and this development
should mean not only the development
of the possibilities of the fishery industry
or tourism or development of coconut
and its bye-products but we have to cieate
an awareness among the people of the
island that they belong to this great coun-
try and its traditions. In the context of
the international developments this will
not be possible unless you give them a
stake in jts development. So I would
appeal to the Home Minister ana 1o the
Government that we would not mind ani
the House would not mind if a little more
money is speny on the developmental
efforts of this two gioups of islands.

A reference is also made to the fisher-
1es  development and especially, Tuna
development and Laccadives Tuna i> made
very famous in France by those French
men who used to live in Mahe. In scme
restaurants of Paris Laccadives tuna is
still preferred even if it is not available
It is also a fact thap the Arabjan sea tuna
is fetching much more than what the
Japancse are getting for their tuna. It is
a matter of deep regret that this industry
has not been developed. Still only a
pilot plant 1s operating. 1 hope that this
industry will be developed in th= future
on right lines.

Now, about tourism., I am told that
Indian Tourism  Development Corpota-
tion and Air India have taken great ;nter-
est in developing tourism in Laccadive
islands  Some of the internauonal air-
lines and charter companies are very much
interested. They have also suggested that
a very modern airport within 3 radius of
100 miles should be developed in Calicut
or Cochin. A plan for this Calicut Air-
rort has been before the Government ot
India for the past 25 years. It 1y ideally
suited and it is within a radius of 120
miles. A study team of tourism has re-
commended the development of this air-
port. But, it is hanging fire between the
Ministry of Tourism, Civil ‘Aviation ar’
the Planning Commission. The hon
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Minister should look into al’ the aspects
of the problem. It is & maiter of com:
munications; it is 8 matter of development
of a vital and strategic area.

I congratulate the hon. Minister for
bringing this Bill, and, while felicitating
my hon. friend Mr. Sayeed and the peo-
ple of Laccadives, I would urge upon the
hon. Minister to look iito the develop-
ment problems also.

SHRI P. R. SHENOY (Udipi): Istand
to support the Bill to alter the name of
Laccadive, Minicoy and Amindivi Is-
lands as Lakshadweep. The Bil! sceks
to make only formal change becauss
people throughout the country knew this
islands always as Lakshadweep und we
are only recognising this fact by passing
this Bill. My friend Dr. Austin said that
Laccadive, Minicoy and Amindivi Islands
formed part of Kerala State, Sir, I do
not want to reputiate this, But, these
islands formed part of South Kanara

District which is now a part of Mysore
South Ka-

State. Perhaps, historically,
nara itself was part of Kerala. There-
fore, there is no dispute between Dr.

Henry Austin and myself on this point.

1 hope that change of name will mark
the beginning of a nmew era uf economic
development of Lakshadweep.

The communications between  this
island and the mainland are very pooT
und they should be developed. Tourism
should also be developed in the islands.
Fisheries can be developed in all these
islands. These islands have iheiy own
historical problems. They should 1emain
as Union Territory. It is not corract to
suggest that there should be some sort ot
restriction in the movement into 1he
islands, These islands form part of India
and every citizen has a right to move
anywhere in the country and settle any-
where in the country, Therzfore there
should not be any restriction on any
Indian citizen to move into any one of
these islands of India,

Half of these islands, formerly, until
the reorganisation of States in 1956, were
under the administration of the Colleaion

Namc) Bill

of South Kanara .district, -1 feel. ‘h.upp,
on this occasion and. I congraulate the'
people’ of - Laccadites on this happy
occasion of altering . u:. nmo of “the:
island. | =
17.00 hwe. L

SHRI SAMAR GUHA. (Contai): Mr

- Chairman, Sir, I welcom¢' the changs in

the name of the island as proposed in
the Bill. 1 say that I welcome not only
the change in the name of the island but
I want that there should alsa be a rea-
sonable change in the conditions of the

people inhabiting these islands. Then
only ths Bill can serve the useful pur
pose.

I should say that these islands are
sentinels of our south-westetn coast
These islands have been neglected during
the 25 years. Many friends said many
things. One hon. friend said that Kerala
men are looking towards the islands. Why
Kerala alone will look to this island? |1
say that the whole of India should look
to the islands and the people who have
living there should feel that :hey belong
to India. The Bill has only suggested
thg change in the name of the island, |
say  that the objective should be to
change the conditions of the people living
there,

As has been suggested by my friends
there is ample scope for the dewvelopment
of the islands particularly, with regard
to fishing industry. As has been pointed
out rightly, there is need for improve-
ment of the mnaval buse in the islands.
There is scope for development of marine
industry there. 1 should say that tuere
should be a marine research centr: that
should be set up in the islands---l.acca-
dive Islands-—so that the people may
have an opportunity of exploring the
possibilities of augmenting the resources
of the country.

As has already been stated by many
friends here, the cultural identity of the
people of the islands should be maine
tained. I wholeheartedly support this
Bill. I do not. want to say more in re-
gard to this Bill. I associate myself with
the sentiments expressed by the bon.
Members here on thie Bil and I wish
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the people all prosperity and develop-
ment. I wish the pebple there gll the
prosperity. THe people of Laccadive
islands should feel that they are in
intzpral union with the great people of
India,

SHRI BUTA SINGH (Rupar): Mr.
Chairman, Sir, I join my friends here to
send our greetings from Lok Sabha to the
people of Laksha Dweep for which this
Bill is being brought before the House.

For this I congratulate Shri K. 1. Pant
for giving this ancient island the new
name which is part of our country. We
have argnired seme experience of the
hiving conditwons or th: tribals m diflerent
paris of the country, We have alsv
experience of the tribal people living in
the hills as also the interior parts of the
islands. 1 want to share some of my
experience with the members of the Hon
House. A group of Parliamentarv Com-
mittee visited these islands which now
have become Laksha Dweep islands. We
had talked to the people there and we
have seen some of the problems fucad by
them. As has been rightly pointed out
by Shri Unni Krishnan, their main pro-
blems are commumcation problems When
we speak of communications, we should
not take the commumcations in the o di-
nary sense. As we see in the man land,
for the people living in the iudamds (oo,
communication is the hfeline. Commum-

ition means everything for them. Provi-
sion of essential commodities to thess far
flung areas is important. Our brothers
these tribal people who are living in these
islands should be encouraged in every
way possible. When we are going to vive
them a new name, there would be jubila-
tions or celebrations in these islands We
should also bear in mind the responsibili-
ties and duties with which this Govern-
ment are faced so far as tribal people
are concerned. As 1 mentioned earlier.
the tribal people’s mam problem is com-
munication. Just now Shri Unni Krishnan
submitted that there should be a dJevelop-
ment board in the islands. It has taken
ten long years for the Shipping Corpora-
tion or whosoever it may be to provide
the islands with such a board. That is
required there on an urgent basn, 1 am
sure that Shri K. C. Pant will definitely
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take note of the serious diumicuities thav
these people face today,

When we look at the perto:mance of
the last three Five Year Plans, we find
that the picture is rather gloomy. These
people could not draw benefits out of
the First Five Year Plan. It was only
during the Second Five Year Plun that
our plan projects were extended to these
islands, When we see the actual utilisa-
tion of the funds allocated, we fecl that
it is rather a matter of shame thal out
of Rs. 73.85 lakhs, only Rs. 40,29 lakhs
was utilised. 1 must say that it was
criminal on the part of those who were
charred with the duty of implemcntation
ol the Five Year Plans in this area. [t
may be that there were difficulties, but
such a huge shortfall to the tune of
about Rs 33 Jakhs is something which
cannot be easily explained. 1 am sure
that Shri K. C. Pant will take note ot
this serious lacuna in the implementation
of the Five Year Plans. Moreover, we
see that in the subsequent years, namely
1966-67, 1967-68 and 1968-69 also. the
same <hortfall continues 1 would not
like to add to the many suggestions that
have been made in the House, but |
would only request the hon Minister 1w
take serious note of these things and see
that the industries which are &lready
there namely the coir industry, fisheries,
coconut eilc, arc given due importance
ani the people are saved from rural
indebtedness which is another problem
Jto be olved there.

Public heahh is ulso detenorating for
wan. of doctors. There 15 unemploy-
ment ameng the educated people also
on these islands. All these sic the
problems of this area When we are
running the administration of these
islands from Delhi as a union territory
under a Union territory administration,
its adminitration should serve as a
model to the other States. But the ad-
ministration is not doing so well as to
be really called a model.

There are two advisory bodies; one i
the Home Minister's advisory commmittee
and the other ia the Chief Administra.
tor's council. Both are nominated
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[$hn Buta Singh]
bodies Let there be some sort of
elecuion, and ley there be more and more
wnvolvement of the local leaders in the
plannmg processes and m the e:mtmn
of the Five Year Plan projects that we
allocate for these people

When I congratulate the peopls of the
Lakshadweep lslands, I would also ljke
to congratulate our young friend Shn
P M Sayeed during whose term these
islands are gomg to have ths name,
because his name will also go down mn
history asy a great event in the Lfe of
the people of these slands

With these words 1 welcome the Bill

*SHRI RAMACHANDRAN KADAN-
NAPPALLI (Kasergod) Mr Chairman,
Sir, 1 am speaking in the language
spoken m these i1slands Many years oo
this group of slands was called by the
name Lakshadweep On this oucasion |
am very happy that we are considering
a Bill to re-name these wslands as Laksha
dweep 1 welcome this Bill

So far as the historical bachsiound ol
these wlands 15 concerned, I do ot wam
to go mto the detarls on this occasion
Regarding  these matters many hon
Members have spoken at lenath Whea
you look into the question of the de-
fence of the country you will find that
Lakshadweep 15 a strategically important
place These wilands are situated m  the
Arabian Sea In oider 0  cnsute the
safety of this point we have to do 1 lot
Looking at 1t from this angle the sufety
of these 1slands acqures much more
importance

Many times m the pay; we have our
selves rased the issue of educational
advancement of this area IThe numbaui
o1 people who take Degrees m this ares
15 very much less Taking 1 Degrez 1
a very rare thmg It was Shu P M
Sayeed who took the BA Degree for
the first time If the educational advance-
ment of the people of this aren 1, given
greater attention 1t will ensure the eco
nomic prosperity of this area Jt 15 also
umportant that some mdustriss thould be
developed 1n these slands Tuna fish 13

Name) Bill

avatable in thess islsods, 1t i very
important and occupies a prominent
place n international market. To catch

Government has a special responvibility
in this matter

With regard to the problem of un
employment many hon Members have
pomnted out the extent of educated un
employed The Government rhould do
a lot to provide employment opportum
ties to these people The thon
Member Shn Unm Knshaan explained
how the leader of the Marxst Paity
orgamised 4 certain  political movement
here The Central Government has o
take a note of thus for onsurning the
safety of this area We must discourage
and deal with political agitations The
Government should be very vsgilant as
tar as communication facilities are (on
cerned  Ships were provided only . fter
many years Due to the untiring conf -
nuous efforts of Shri Sayeed one ship
transport has been introduced More h1s
to he done because commumication fac
Iities are  inadequate ap present ~s 2
result of which toumsts are not lir wled
If we do something and attract tourists
we can improve the lot of the people
there  This 1v very necessary for the
welfare of the pcople there

An aeiodrome should be corsiructeu
4t Calicut because that also has a possible
beiring on Lakshidweep  Thz Govern
ment should take a note of this and take
mmedidte steps This group of islands
has a hntorical importance  They are
close to hurala  For the overall dive
lopment and prospenty of this area
taking nto account ity strategic import
ance, the Government of India <hould
be more vigilant

When we are renamung it as Laksha
dweep the Central Government should
be very wigilant to see that parochial
sentiments of the people there‘ are  not
exploited by others That responwubility
should be taken over by the Central
Government These are some strong
feehings which the people of Kerala
share with the people of Lakshadwoep

*The orignal speech was delive :red 1n

Malayalam
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ot waw qwe (sTeATy) wATE
o arw. & v w i T aa fis wo-
e wrieles & 7 w afdr oy fd
7% wrar §, e oo oy wer g § fin
wur forer ot fto oo wfy Wi swdy
N WIWT 40 FWIX AT WY
oF @ (AT ¥ ofodr e Amawe
ag a1 qfcds gA W & AW
afcadat £ g sparen & 8, fow ¥ gt
T RATHG { AW G R AR @A
ot | eTger & ol Farem, wesEE
woriew O ag swie—g of aw g
ot arfgfas o § s gl gAY
qreras ¥ Foerr sved & ot o Al
¥ SEgTv AT ¥ gAI X aT Y
T TN EHI W1 & GrEA W1 Y
g | FWAT #Y wEpw WY wEew ¥
T aaT R gY wg WA @
gt g srrea & o ag T owd &
gt A 9T @R

W % TEaT § WA woenrE-frerare
& A ofrade & F  are agr fadt
F g ot ) a1 g for ofT Fo wrTo
arorer & gy 91 o agy Y srqAr B 39\T
& faqdta & Aw gy AEY o EwaT
wqifE  Arw agn w1 Qe qeevfa
ZI1 @, SAA ®) FIFT, FvAqT, Iq T
@AEEA, TR 99 ¥ | %1
-Kemwmm A qltag ¥
wATE

o7 gg T W S & P g
srar A & o g7 1 faty v
& g 1 ®Y wfaa swwar g 1% d
o | e e s Gefafy-
gfersdt Egw At ovr 7w §
AR, ARG ) dragaE
FAAL WY WEAAT FY Fe W SIHT FA
*faR T & w7 & garfas o oiw
g WET ¢ FET GIHL Tg AH &

(Alt. of Name) Eall

e, Wi mwqu T & 8T
st & e ow
g ¥ s wigar g wow s
TTYT Freres WIAT AT BT o Y
Kqar wren g fr foed 7 =t &
gardt ¥ A7 womT ¥ aga & wfm=m
A & | ITETH & ford F wTe, ween-
9§, WIHR AT ARG HY FHLAT, A
f&  wa wror g g€ &, oA et
AT WY e wrf wEr FweaT WY
Y, T wfzw wweqd o | Afew a0
sETqfagd® agr ® T ST # W
# 97 79 go  IT & fewrw w7 &4
a9 fd gwrdt  Iqer ®v
Y, E R AT §Y, IART AEA
BT A WET KT ATH FAT A AHT
W A gEL AN & AV 7 aga
wee faet @ wiv qw qt ¢ fe agr
SAAT GAVT TE WEGH FA § AW 4K
wgrA Ia ¥1 oS fgem § )

aR atwrg q fa 99 @@a wemA
freyarT AR FIST@INACHE
e wrt gfvad= g1 7g 91, w@ wqu
W@ & A1 7 OF T gAIN F FM-
w1 ¥ 77 AT 9 9T I0 Y S99 '
wifgs, smmfas 67 neafen daw
¥ us e ofvadw & fag wa ag
W@ i, AR AF 96 gt ge o)
oo fagane ¥ @ 7 fead ;v
gz fray awgoFdlaarIw sy
win & si% 37 § #1T W19 e wr
waw?  7g) fawar fedt Wi &7, 3w
¥ gac wif agAt § fad, wiww o 3w
qf@dq 57 IW ¥ gan § 48 A I
CR L eE e R AR ek RaUREC I Tl
T AT ¥ AW IW H WA §, @7
FAE @I fetag @A oA
g#r gE
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a e arer af gar & fiv
& o o ot el o oreifie & o
wwar | e K wfew s fe g
et & wedt o | & ag ¥y wwar
g s @@ fiv 9 qaar wr ft Terdifaw
¥ W TR age W Ed
gt & Tom o gt A Ew ¥ Wy
fle fear fr ar & T oo
AT qIEATRE ¥ W@ A W
ar w7 waw § fe o wiw d afe
AT FIAFTHITF A, 47 0F
faremeT &Y @, agr #Y 5AqT A 7 WY qT
FT RO 9T WG gAwETY #Y A
g femmd fs o@ 1971 FqTE F aw
godt ey Aifad ¥ feg wed a7 @
a1 wr qfads o= & g 9% 59w
AgT F 9 | A ¢ w1 fafa 4@ A
WSTQT I TE g W AT w1 A fer
[TAT W7 G & T A0 47 |

ANl aag fFmnsraa ¥
FE AFA A &1 AT § AT FT AEY
IF W w17 & 97 g T A
Yy o amdw vy & FA
a9 & fg d=r wem fAsrarr ae-
A9, I WIT AR A4T wEOTEE
Ay w2 & ford agem g s 7 o4 sz
2 o gare 3w & gfoew & o aga
F@ asw § | Rl zfed A @
Bifed, ax 3w & S0 gaRT Wiv ArEy
AT X AGr @ 7 I@AT TEA
Frgat tw ¥t a8 nw feemr & o
MEFR AT gar g7 A ¥
fearm S smemt ¥ wronaw 6w
HUreT ¥ 935 & 90T 7oA qiply
T W @R g ¥ adw §
Fliwafoedt mrfaav g ox gfes
ST W S AT TT HT A0
FAr &1 @ e I & Ey, g
AT AT AT AT §, TR & (T AOWT
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wY s oot wifgy | o A
N gl snE | T ufaw d
wfow w< o § g7 &, s T wfg@
wae & gfoom & fowre & fag )
@ & ford @ & g wet og & s -
are g wifgd ) gl wd g & s avlt
g wd A I W G T Ty W
g 7t wifg@ | oIT dnd
w ag & fr wgr o ot qEe A
&, sagoor & fed & mfgw gfer o &
wga gfe g aavay way § f www
w7 frprr qar T S AT AT AT
¥ A IR TT A AT wOHT AT gwar
¢ o3 dm g7 1 AfET g OIW @A
w7 ¥, T A 30 AT K QEATT TE
feard 1wa sag armar g fw saaw
H gr WY wwer § S o TneE & w1
g ot & wumrr g e wa dow I @
BAWEATH 7 +T & FTHATH! G597
aAHr Wfgy F W A O T 9
¥ g & aq7 ¥ weav o faar gar
¢ Iaw frwrem £ Srferw s =fg?
ag Wi Aot & € ¥ g a1 w7 )
AT ¥ ¥ | gF 99 & ferld e FeN
wrfgT 1 cwfod oe MiF 9T 9 f qrady
FwAT a7 R & OF AHG F AW ¥ ZEL
ferit & wFrEa & €7 qA W Wi
Y A7 SgrAT 4T AT A1iET | FgR
F7 Aaa ag ¢ fr N ze & fgea Lo
& A& a7 ¥ wfeq @ whea amg @
9T &g araar Agr dar FEr wfed
for o e s3aC e Ty & 1 afex woa
S 7 wifed fr gwwmT gTE @
ERTE O FET aRee g &Y Sl WY
T g gfa.m W gAr
fanEs # o sarar eaw 2 W )

s g & gra & ww faw W
9 QT g W17 omer @ g fw
g awdlT & W s, w &
fe w= & wenfaw, wr @ & amfaw
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am afcada w7d 1§ §, W7 o
o ¥ T oy e ST wEey & Wl
Afefivww s arfe sw wrw afvads
¥ gro wgy ¥ AT & wrfew, @rfes
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ZATL W w1 g Wawme fprar o oy
UG A EH | weAAT & aq §
T TT AT AT 2 |

ot W Ty feg (araast). ofy-
SSTRT AEIRA, & qT T gaT § WA
g FF ey 7 55 wpeaqd e o7
s faaTe s w7 o s faar
s, ga¥ 9gd v wfas qeAE
wRE FREY &Y GY wwAg g oY
F1 TGT WO I AT FuTA 94T sy
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A wrgar g o vom st ad & sEw
w9 fadgs 1 S TR AT@ &1 fAg
¥¢ faar & fe gwro s99 29 9 ¥aw
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I ¥ AT I F OF g FAGT
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arge, 1 fadas & g dar w
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(Alt. of Name) Bill

o A A gw s ST agrd W
wafr win & wagfer bl
W At swnfaat § igg w1 warg
/A ¥ I TH A ¢ fagaw F g A0
& 37 @y ¥ W qyqfam wawifar
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™ n.A & g & o7 fagaw &
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*SHR1 C, M. STEPHEN (Muvattu-
puzha); Mr, Chairman, Sir, on this
auspicious occasion I would like to con-
gratulate my hon. friend Shri P, M
Sayced and the people who elected him
to this House.

As far as ths Bill is concerned I do
not want to make a lengthy speech. This
Bill secks to give a new name to this
group of islands. Some hon. Members
have spoken about that. As far as the
people of Kerala and the people of these
islands are concerned Lakshadweep is not
a new name. We have always called
these islands by the name ot Lakshad-
weep. That  historical fact has been
incorporated in this Bill,

Sir, the close ties of these islands with
the mam land 15 borne out by the name
that is now sought to be given thiough
this Bill. This name is common bLoth-
in  Malayalam and Sunskrit. W2 hav:
been using this name for quite a lonu
time. The people belonging to Iaksha-
dweep have come from Kerala, No
occasion has arisen when the people of

Kerala tried to exploit these people.
There is no such complaint from anv
quarter.

We believe and plead that everytlung
should be done to ensure the prosperity

of the people there. We should uy to
crcate a feeling in their mind that they
are one with the people of this country
and they form an integral part of thn
country. We should give them all help
The people living there are unblemished
and mild 1If you look at my hon friend
Shri Sayeed you will realise what sort of
people are living there. They ae ail
unblemished and unstained hke Shn
Sayeed We should create that oppor-
tomty so that they can develop.

Many problems have been mentioned
bv hon. Members. As far as fisheries
are corCerned, communication  fuci-
lities are concerned, development of port
is concerned or development of educa-
tion is concerned we have to pay special
attention to this area. In the matter of
solving the problem of unemployment
in this area the Government should give
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priority to this area. We should consoli-
date the feeling of onsness in the minds
of the people here. Of lourse, weo have
been following this policy, [ am only
saying that we should further strengthes
this.

As I said in the beginomg, it is &
historical fact that these islands were
known as Lakshadweep. We are now
acknowledging it. [ congratulate Shri
Sayeed and the people who elscted him
to this House. Sir, I support this Bill.

MR. CHAIRMAN: It has been agreed
that Half-An-Hour Discussion will be
taken up after 10 minutes. So, I call
the last speaker Mr, Paokai Haokip; only
3 minutes,

SHRI PAOKAI HAOKIP (Oute
Manipur): Mr, Chairman, Sir, this
really one of the happy days when we
have given p new name to one of the States,
that 15, Mysore for which the Bill was
passed only a little while ago and, on
behulf of myselt and the people of
Manipur, 1 offered congratulations fo
that, and now we are gowngz to give u
new name of “Lakshadweep™ to Luucca-
dive, Minicoy and Amindivi Islands This
Union Territory & now going to be
known as “Lalcshadweep”.

In this connection, I would like to
mention that this name *T akshadweep™
1s very very dear to the hearts of the
people of this Union Territory,

So far as the living standard of the
people of this Umion Terrtmiy is con-
cerned, I muy be allowed to say that the
living standard of these people as com-
pared to the living standard of other
States is very very low

So far as administration 1 concerned.
the Central Government is directlv 1es-
ponusible for the Umion Terntories. Mani-
pur was a Union Territory snd we
achieved Statchood only recently. 1
know during our days of Union Terr’
tory how the Central Government <ym
pathised and what hard time the Cen-
tral Government had for developing the
Union Territory of Manipur.

*The original spesch was delivered in Malayalam.
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About the Uniom Temritory of Lacca-
dive, Minicoy and Amindivi Islands
1 pever have had the occasion
the place, myself, one can very
see through the speeches ana
the reports that have been made
House that much hay 10

|

5
§

i

le to t
be done there.

One of the very important thing. 11
this region is that of developing commu:
nications there. On every occasion,
whenever I had an opportunity to say
about my region, I used to say that ueve-
lopment of communications w~as one of
the very important things. So, n this
region also, that is a very important
thing. We find that the communicanion
is very far from satisfactory. In oider to
develop a region, the first thing to do
18 to develop communications.

MR. CHAIRMAN: The hon. Member
may try to conclude now

£
g

SHRI PAOKAl HAOKIP. since I am
asked to conclude, with these few wonds,
1 support the Bill giving a new name
to this Union Territory and, 1 hope, the
people will prove themselves worthy of
the new name

SHRI K. C. PANT. Mr Chairman,
Sir, it is symbolic of the closeness which
all of us in this House feel towards
Lakshadweep that the last speaker of
the debate was our friend from Manipur,
it 15 also symbolic of national integration
A part of thiy feeling of closenesy 1w,
doubtless, due to the fact that the hon
Member from Lakshadweep has endeared
himself to all sections of this House and
particularly to all the members of our
Party. In a way he represents ] aksha
dweep and we see Lakshadweop through
him. The only warning that I would
give is that the people of " akshndweep
are simpler than he is. Sir, in today'
debate we saw how effectively he  has
marshalled his forces and projected &
very convincing case for the special
attention that Lakshadweep deserves for
its development. | thank the hon, mem
bers who have spoken about the deve-
lopment of Lakshadweep, and the 1c-
marks that have fallen from their lips
will strengthen the Home Ministry which
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18 in charge of this Union ierritory i
argue the case for Lakshadweep.

t.r, those who have not been to Lak-
hadweep cannot  really imagine the
breath-taking beauty of those islands..

MR, CHAIRMAN: 1 am one of those
unfortunates

SHRI K. C. PAN1: They are like a
string ot emeralds in the Arabian Sea.
When | had the good fortune of going
there and spending, 1 think, two or three
days there, | was all along exposed 10
an ever-changing panorama of oeauty.
The islands are shaped more or less like
semu-circles, like half-moon or quarter-
moon, with big lagoon, which were green
or blue and full of marine life and with
tall, graceful coconut trees, the whole
picture was a picture of neauty which has
remaned with me ever since that day.
And the possibilites which have been
spelt out by various members here, possi-
bilities of development in the direction
of fishing, in the direction of tounsm
strike one immediately. But there is one
problem which 1 would like to place
before the House and that problem  i»
water: there v very little water on these
wlands-—drinking water or water of any
hind, There are about ten inhabited
islands and about 17 other uninhabited
1slands or features. The total populu-
tion is 30 and odd thousands. The total
area 15 32 sq. kilometres. The distance
between them is too wide, hundred, of
miles. This will give you some idea of
the hind of territory we are dealing in
and they are, | think, 200 odd miles from
th: coast and more or less run parailel
to the coast These are the Lakshadweep
nlands and they form a long coral Ceel
and on that corals is a very thin layer
of soil. On that account treei grow
But you have no mountain features and
whatever rainfall you have, that provides
the ,oumce of water So wates is one
of the hmiting fictor~ in these islands,
but we will have to find ways of over
coming this difficulty and still develop
tourism, etc

I would briefly like to reter to ¢rme
4 the major features of development so
wr  Mr. Sayeed was right when he said
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qualified personnel and subsequently,
a large extent, this deficiency has been

The obvious problem they facc is the
problem of communications The coral
reefs surround these islands on nme side
of the islands. They have small «pen-
ings through which ships come [he
dooy of the ocean in the neighbourhood
is usually somewhere 6, tomewhere it iv
12’ and somewhere it s 16’ and big
slups cannot come. That 15 why Mr
Vajpayee was tclling us that the ships are
anchored in the sea and ne had difficulty
in crosamg over from the boat to the
ship. All the people of his bulk and
mine bave that difficulty. So I am nol
surprised and in fact 1 had to cross over
into another boat from the ship but the
reason for that is because you have to
dig a channel within the lagoon in order
to bring the ship to the shoie. This task
is being undertaken in two of the islands
I think in one of them the smaller
the two ships can now reach the shore
in the other it is not possible now.
As far as fisheries are concerned, |
am personally a vegetarian and [ cannol

for the excellence of the
but I was told on good autho
r. Vajpayee also con-

2pw

g
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&t T wehiey gwew  (Rgama)
WA A o K g § s ey

WP W P ;T ST W
W § ) W At Ewr ot
& AT 7T § |

SHRI K. C. PANT: The translation
may be wrong

Anyway, Sir, the fuct is that something
has been done. There is a Canning Fac-
tory having all the facilities that go with
it. I will not like now to go into the
details of all these matters because 1 do
nut have much time. But, I would like
to point out, Sir, that s beginning has
becn made and | would like the House
to consider that in a place where there
were no modern facilities a few years
back, now you have got thesz modern
facilines, Foimerly these local imhabitants
weny for shorter distances snlo the seu
and brought tuna fish, dried them etc. as
was the custom there, and used them. But
now what is being done is, this is being
done on a commercial scale.

-

My hon. friend Mr. Sayeed very well
knows the plans that are there. Here is
one area wherec a very ready opportunity*
is there for development

Then, Sir, he referred to Tourism and
various other matters with regard to
Tourism  He also referred to a Team
which had wisited that area, an Air India
Team, He was with them -and they
selected an island. an uninhabited -sland

" called Bangaram for development of

Tourism. What they are thinking of, is
to take a very good modern ship, a large
one, anchor it there and not bmld houses
on the island. They want ouly to snchor
the ship. From that the toorists cveld
go there and come back. This b pos
sible. Beyond that 1 cannot say any



thing more about it. Why I say it is
pomsible is from what I havé seen my-
sclf. I have myself been very enthusias
tic about promoting tourism in the :.rea
and I have seen this gentleman who had
made this survey and I have had dis-
cussion with him. But, Sir, the concern-

ed Department is looking ‘nto the Re
port and Planning wing will have to "ook
into it and it will bave to go through
But T do certainly hope

pletely unaware of the beauty that awaits
them.

SHRI ISHAQUE SAMBHALI: What
about clective advisory bodies?

SHRI K. C. PANT: The hon Mem-
ber from Laccadive did not refer to it,
that is what you say. That is because
he knows which is better.

ot e & W 7F A w5 AW
# 7Y wmar | 78 war <Ly # e S g
s A AN sTaT W W
Tfa¥er at & I FJurkfew amdr
AT wrfer ) ww & fag & w8 aower
fir 2w fafreer amew RS
o g 7 ,

sty wx gow - Afew @AW
AR, I A WY | I9 & faw wiew
o1 fs ag W@t & avew wd &
(wagw) . W AT W9 A AR
¥amw wr wnewnit ) WY dd ara g
MNarRA At Ty Ay AR AR
AR ITATRT AT WY FTH
vt & ¥ gve § 5 oy § fomar
B W@ E IW Y qw ® A oA
vk gw o ¥ 3w ¥ whrw s
WO avY Tﬂ'ﬂ'ﬁ’il

Sir, the last point that was made was
sbout the coconut trees. That is a coftage
industry in the islands that is also being
developed—that has  been  developed
quite rightly, in the last few years, And
production has almost doubled itself and
I find that to be so in the course of the
last ten years or so. There again there
is scope for further development and 1
have no doubt that that industry will also
be developed.

In the end, may I assure my hon.
friends who spoke about the feelings of
communications with the rest of the
country that everywhere I went on the
izlands, T found that the people felt very
close to the mainland. There were no
feelings of distance that I could see any-
‘where and the people to whom I spoke
were simple fishermen and they wers
well aware of what was happening in
India. They are alive to th: changes
that are taking place in the mainland and
T found that they reacted to the questions
but to them more or less in the same
manner as anybody else in ahy other part
of India would react. And they cven
put questions similar to those that would
be put clsewhere. The sense of patriot-
ism or the sense of natiomalism is very
much in evidence there. Therefore, T
can assure all members who have ex-
pressed any concern on this aspect of
the matter that thcy may rest assured
completely that the istand people feel
very much that they are part of this
country. We npeed have no anxiety on
that score.

Sir, 1 share the feelings of satisfaction
and joy that the Members have expressed
in the restoration of the ancient name
to the islands, comstituted as they are
This one name for the entire group of
islands  will strengthen the oneness
amongst the people of these islands, On
occasion I would like to congratulate, in
particular, Shri Sayeed who has been keen
about this matter for the last many years.
To be frank 1 should tell you that T had
doubts whether many of the islanders
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would at all welcome this chapge in the
I questioned many them 15 t0

MR CHAIRMAN The queston 18

‘That the Bill to aiter the name of
‘he Umon Territory of the Laccadive
Minicoy and Ammdivi fslands, be taken
mto consideration”

The motion was adopted

MR CHAIRMAN We shall now ake
up the clauses There are no amend
ments to clauses 2 to 8

The question 5

“That clauses 2 to 8 stand part of
the Bul”

The motion war adopted
Clauses 2 to 8 were added 10 the Bill

Clause 1 (Short ntle and Comm e

ment)

Amendment made
Page 1 line 4,—

for “1972" suhstiture 1973 ()
(Shrr K C Pant)

MR CHAIRMAN The question

‘That clause 1, as amended stand
part of the Bill’

The motion was adopted

Clause 1, ac amended, wayv added to rthe
Bl

Enacting Formula
Amendment made

w 1, ine 1,—
for “twenty-third® ubstetretomm

JULY 30, 1073 Message froms Rajye Sabha 328

“Twenty-fourth™ (1)
(S8hri K C Pant)

MR CHAIRMAN The question m

“That the Enacting Formula, as am
ended stand part of the Bill™

The motion was adopted

The Enacting Formula as amenden
was added to the Bill

The Tule was added 1o the Bill
SHRI K C PANT Sir, I move

“That the Bl as amended be
passed ’

it wzw fagred ws A4t < avrafa Y,
AT WA At g9 AqE
qier &7y sTAT & 1 W9 Wi AwEw
wwngfrsw A A yau AT R
femrargnamwe gl w2 &)

wwafs wgee & wAwar g fr
awmdy o 7 a1 guAT &1 § W4g oz
AET oW 9 T | AfFw vy W
afr fede amidar sgq A fow
FY T are F1 € § g =€ 17
g% T ff wig ¥ wand Frir ~

The question ™

That the Bill as amended be

passed
The monion was adopicd

17.56 hr

MFSSAGUES FROM RAJYA SARHA
Contd

SECRETARY Sir 1 have to rcport the
following  messages received ‘rom the
Secretary of Rajya Sabha —

1 In accordance with the provi
sions of sub-rule (6) of rule I86 of
the Rules of Procedure and Conduct
of Buwiness in the Rajya Sabha, I am
directed to return herewith the Andbra

Pradesh Appropriation (No 2) Bill,
1973 which was passed by the Lok
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July, 1973, and rtransmitted to the
Rajya Sabha for its recommendations
and to state that this House has no
recommendations to make o the Lok
Sabha in regard to the said Bill.”

(ii) “In accordance with the prowi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
uf Business in the Rajya Sabha, I am
directed to return  herew’th the
Orissa  Appropriation (No. 7?) Bill,
1973, which was passed by the Lok
Sabha at its siiting held on the 26th
July, 1973, and transmitted (o th:
Rajya Sabhy for its reccommendations
and to state that this House has no
tecommendations to make to the 1ok
Sabha in regard to the said Bill "

17.57 hm.
RELEASE OF MEMBER

MR. CHAIRMAN: | have to inform
the House that the Speaker has received
the following communication dated ihe
26th July, 1973, from the Supcrinen-
dent, Central Prison, Bombay:—

“Shri Jambuwant Dhote, Member,
Lok Sabha, has been released today,
the 26th July, 1973, from th= prison
on payment of fine ™

SHRI ATAL BIHARI VAIPAYEE
(Gwalior): The  privilege issue would
stand cancelled then?

SHRI SAMAR GUHA (Contai): That

will be decided by the Privileges Com-
mittee.

17.58 hrs.
HALF-AN-HOUR DISCUSSION

DeLay ™ ComMENCEMENT OF Probuc-
TION AT THE DurcAPUR FERTILIZER
Prosect

SHRI SAMAR GUHA (Contal): The
Durgapur Fertiliser Project failing to be

Sabha at its sitting held on the 25th -
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commissioned not only in time but even
after about three years of its scheduled
has become almost s big scandal. Simi-
larly, the Cochin fertiliser project has
also become another big fertiliser scan-
dal. I want to add mor. and say that
the Barauni and projects which were
also to be commissioned by 1970 are
also going to be nmearscandal. For
the Durgapur Fertilser Project und the
Cochin  Fertiliser Project, the design,
enginecring and construction are almost
the same. Not only the chemistry of
fertiliser  production, namely from
naphtha to urea, is same, but these two
projects were jointly undertaken by
FACT and the FCI. But, unfortunately
these two projects have completely failed
it the sense that the time-schedule for
moduction could not be maintained. The
Durgapur fertiliser project has not yet
reached even the stage of gassification
of naphtha In the Cochin fertiliseir
4 few k.g of urea was perhaps producec
but that also had failed subsequently
In Durgapur, Cochin, Baraum and even
in Namrup the source material is not
naphtha. but the end product is urea. 1If
these projects could be commissioned to
production, it would meet nearly 33 per
went of the countiy’s requirements, If
these Rs. 240 crores worth of projects
could be commissioned for production
in time, they would have saved ow
national exchequer foreign exchange to
the tune of about Rs 100 crores, it not
more But since no time-schedule for
production of urea was maintained by
these projects under construction for the
'ast two vears and there was no produc-
tion, we had to import fertilisers. Even
in the Eastern European countries, from
where we are importing fertilisers, fertl-
lisers have become scarce, and the price
of fertiliser is now double therc, and
ay a result, T am ashamed to say that
we are bepging from one {oor to an-
other in foreicn countries 10 tmport
fertilisers. But «strangely, these four
tertiliser projects which were *o be com-
pleted by 1970 have completely failed.

18.00 bn.

In the case of the Dorgapur pro-
ject. the foundation-stone was faid b



far off. Now, we are in 1973,

There are three parts of Durgapur
project; the gassification chamber, the
ammonia production chamber and the
urea production chamber, that is, the
end-chamber. You will be uastonished
to know, not to speak of the fmilure m
the ammonia production chamber and
the end-chamber, that s, the urey pro-
duction chamber, there was no question
of giving any trial to these chambers at
afl. Even in the gassification chamber,
where the naphtha will be cracked into
hydrogen and carbon dioxide, they have
failed and they have not been able to
produce hydrogen and carbon dioxide
from naphtha For the construction of
the gas chamber, the task was entrusted
to the FACT 1t has failed,

When 1 asked for the reasons, the
Government in a very vague way re-
pied to me on the 24th July, saying that
the “delay m commisioning the project
has been mainly due to the mechanical
failure in some of the imported equip-
ment and other problems during the
start-off of the trial operations.” | want
to know from the Mimster what are
the mechanical failures and what are
the failures of the equipment. What
did those people. who are respomsible
at the time of approving the design
and the engineering plant and also the
comstruction, do? Did they not go mto
the matter? Who were responsible for
that? They did not check that up.

I also want to know whether at the
construction stage, who were the persons
or the group of persons responsible for
the failure to check the comstruction
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-and design of the emgineering piant and

equipment, In a vety vague way, the

failure to cheek this. There were cer-
tain small equipments, small minor equip-
ments worth Rs, 2 lakhs to Rs.;3 lakhs.
that wers required, Even there also, they
have failed to take a prompt decision 10
purchase those amall equipments to en-
able the commissioning of the project

and switching over to the production
stage. I want to know from the Govern-
ment who are responsible for that

At the moment, I do not want to
Jdigress or dilate and I do not want at
the moment, that those people who are

responsible should be taken to task. The
reason 15, I do not want to disgress now
or deviate from the main task. But cer
tainly, when the Durgapur, Cochin,
Baraumi and Namrup plants reach the
production stage, after that, an enquiry
should be made to find out who are
those responsible for the failnre and
they should be taken to task. But, at
the moment, the real dimension of the
problem is to bring these projects into
the stage of production so that they can
start the production of urea,

One thing appears to be very strange
The Action Committee, which was a
high-powered committee, visited Durga-
pur, Cochin, Barauni and Namrup They
made, 1 should say, some drastic obser-
vations and sweeping remarks about the
structure of the FCI, but this high-
powered committee did not fix the res-
ponsibility; they did not make any sug-
gestion; they did not mention what are
the correctives that have to be taken for
commissioning these projects and bring-
ing them to the production atage. They
did mot even suggest any remedies. It is
strange that a high-powered committee
who visited and examined the projects,
did not try in anyway to fix the respon-
sibility or suggest the corrective mea-
sures for bringing these projects into the
commissioning
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1 bave already said that at the moment
I did not want to fix up the responsibi
That does not mean that I want to
condong ﬂms people who failed to
discharge their duties. But a:
oioment attention should be concentrated
on making Durgapur and Cochin pro-
jects successful. I have been told by
Mr. Pathak that the Action Committes
bad suggested that some foreign experts
should be invited to investigatz into the
causes of failure in Durgapur and
Cochin and also the causes of delay in
commissioning of Barauni and Namrup
projects, 1 have no prejudice  against
foreign expert. But may 1 remind Mr.
Pathak that from the beginning he was
discouraging the F.C.IL and was for
foreign experts and foreign collabora-
tion. Is it a facy that the Gujarat Ferti-
liser, Coramandel Fertiliser, Madras
Fertiliser, Kota Fertiliser and the 1Cl
FPertiliser—all  these five fertiliser pro-
jects, more or less of the same design
and engineering construction, with minor
deviation, are based on naphtha to pro-
duce urea? All these five projects are
running well. Those who ure handling
them have a certain  expertise.  They
know the reasons for arising difficulties.
Should not a trial be given to our ladian
experts, who have been successful m the
production of Urca from Naphtha in
these five plants? It is cenerally 1he
same condition, the same demign  and
more or less the same engineering. If they
fail to identify the defects and suggest
remedies within a month or two weeks, 1
will not hesitate to seek help from for-
cign experts. Only from the roint of
view of the immediacy of bringing these
projects into commissioning, T request the
hon. Minister to give an opportunity to
the Indian experts to investigate into the
causes that have led to this failure

5

The sweet looking and ever smiling
Fertiliser Minister is perhaps very nicein
literary studies and would have teen
a very suitable incumbent in the Ministry
of Culture and Social Welfare. I should
say that in regard to the main problem of
bringing these 4 fertiliser units mto pro-
duction stage, he has failed He has

Fertilizer Project

allowed importance to g minor aspect, 5
lakhs of Mysore and Andhra deal of F.C.l.
What is this 15 iukhs? It 1s 0.7 per cent
of the total production of FCL and
0.01 per cemt of the total production of
fertiliser in our country. They gave the
case to the C.BIL The result is total
demoralisation and paralyws and 1okl
frustration inthe whole suuctureof F.C.
I am sorry to know that recemtly Mr
Singh, Manage: of the Trombay unit has
been dealt with in a particular way, The
credit goes to him for making a com-
mendable production, 9 crores excess
fertiliser in Trombay unit.

Even the Action Commiltee appreciated
the work of the Trombay wunit. The
Public Undertakings Committee in &
report said that Trombay management
should not be disturbed im any way
because jt has made a commendable
performance. But strangely because the
CBI said something, Mr. Singh who was
Trombay Manager was asked to go on
leave and when he came back from leave,
he was transferred to Calcutta, where he
15 hybernating witheut any work to do. |
want to ask the Minister how directive ot
the Public Undertakings Commitiec was
flouted and a stigmg was allowed to be
attached to this gentleman by shifung
him to Calcutta without any work to do.
Who is the master? Is it the CBI or is
it the Minister who is responsible fo
taking the decision?

Without entering inlo the dimension of
the real problem which I have specified,
viz. to bring the four units im0 production,
the Mimister has wasted the iast six
months, creating a sense of frustration,
paralysis, demoralisation and disorganisa-
tion in the whole set-up ot F.CL OQutof
the five Directors, he has shunted Mr.
Ghosh to Lube. He has asked Dr.
Chakravarti, the Managing Director, w0
quit and he is persuading him to become
one of the Advisers 10 th: Minister.
Dr Mukherjee, according to the admis-
sion of the Mimister himself, is :he mom
dynamic man who was behind the F.C.1
But for the last five months, he is also
hybernating. The Minister assured this
House that within two months the C.B.I
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[Shr1 Samar Guha)
enqury repart will be avadable Now 1t

Already we have wasted Rs IdU wiore
of valuable foreign exchange sull  we
are begging at the door of foieign coun
tries particularly East European countres

You should not fritter away

energy on small matters hke a less
of Rs 15 lakhs, may be due ‘v rome
malpractice at the distnbutiop level
which 18 just 001 per cent ot the total
production in the whole country Butyou
have wasted your energy for the last six
months for 001 per cent of the tertilize:
production I would request the hon
Minister to concentrate hus enmergy lo sec
that these four units are brought to com
mission within the next six months If he
stll goes on frittennng hus encrgics with
small matters, perhaps he will be accused
of acting like a penny wise accountant of
u village primary school

Wl was fag wqwe (€5fan) :
WwAEA AENFE I AT Y
aqr Toav AW ¥ OfRT 3EE A
A GIIOIRAT § | ITF WAT H@ATA
far w & fag (1 FEE W ATR
wfgh W A Fras w fEn
Wt frar w4 wifgg ) age ¥ AT
Frear @ 1y § A7 o, TR,
sa wfz & ) fow & svas ?

Dsloy = production JULY 30, 1978

ot Durgspur Fertiliser g6

Project
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K
BOROOAH) Mr Chairman, Sir, Shn
Samar Guha spoke with great knowledge
and erudition about the situation in Dur-
gupur It 1s indeed a very sorry state of
atfairs that the Durgapur plant, which was
mechanically completed m  September
,1971, has not, produced an ouncc of urea
Not only that there has been at least 30
utempts to start production, but these
itcmpts have proved mfructuous due to
tailures or mechamcal problems of some
of the cntical items of equipment, parti-

‘cularly those imported from outside As
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a result of this, the ammonia plant would
only work for 120 days out of 460 days
between March, 1972 and Jume, 1973.
The balance time was lost due tc failur:
of R.G. boilers, feed water pump and
waste heat recovery system.

When I took over, | made enguicne:
about the Durgapur plant. [ was toly

with pumps
from a Japanese firm. Then, they men-
tioned about the failure of comprcssors
and that some of the pipes of the boilers
had also burst. Even today, in spite of
the fact that the Managing Director and
all the experts have been at it, this morn-
ing, one of my officers returned from
there and he tells me that there is no
hope of going into production by the end
of August.

So far as the cochin fertiliser plant s
corcerned it is ulso based on the same
system, .. .

SHRL KRISHNA CHANDRA
HALDER (Ausgiam). 1 would like
to know from the hon. Minister whether
he is going to institute a high-power
mnquiry committee to find out whether
second-hand machinery was supplied. . .

MR. CHAIRMAN: The hon. Member
should not interrupt like this. He should
«it down. The Minister is not yielding.

SHRI D. K. BOROOAH: The same
problems have been faced also by the
(.ochin Fertiliser plant. This morning, 1
received the Telex from Cochin—I
quote :

“PRODUCTION FIGURES OF
COCHIN PLANT FOR 27TH JULY
ARE 128 TONNES OF AMMONIA
AND 100 TONNES OF UREA STOP
RATES OF PRODUCTION AS ON
18TH MORNING ARE SEVEN
TONNES PER HOUR OF AMMO-

1160 LS.—12

at Durgapur 338
Fertilizer Project
NIA AND TEN TONNES PER
HOUR OF UREA STOP...”

This is really nothing. They have to
produce 1000 tonnes of urea and 600

tonnes of ammonin: every day.

What [ am gomng to say » « very sad
sitvation. 1 have written to the Prime
Minister. I had a meeting with all oy
Managers and talked to them. Although
I have a reputation of being a polite
person, if you ask them, I was not very
polite with them also. Then, the Plan-
ning Commission also had 2 meecting with

them. I had it on 12th June
and the Planning Commission had
it on 17th Julyy We have asked

them to go into this. Of course, certain-
ly, we told them, on the advice of Mr.
Pathak, Member, Planning Commission,
“1f you cannot findg where the fault lies,
we will get somebody to find it out”
Most of the equipment came from ab-
road I will give you the names of the
firms which have supplied this machinery
The pumps have been supplied by [hermo
Meccanica. an Italian firm: the compres-
sors by Nouvo Pignone, an Italian firm
and boilers by Lentjees Rekuperator, West
Germany. So, we have toki them that it
they cannot find the faults by themselves,
we will have to get experis from outside
because many of the equipment came
from abroad. In fact, we have already
wshed the fabricators to come and they
have come, If they cannmot find the
faults, naturally, we will have to get the
best advice available.

About the five plants, I do 7ot know
about all. I know about Kota plant, that
is, a Japanese plant; Gujarat plant is also
a Japanese plant as also the Gorakh-
pur plant. They are working very well.
But their system is different.

SHRI SAMAR GUHA: Not totally.

SHRI D. K. BOROOAH: I am not an
expert like you.

SHRI SAMAR GUHA: 1 am not an
expert

SHRI D. K. BOROOAH: My kaow-
ledge is more limited than yours
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This is baséd. on High pressure, beat

recovery system: wihilh* it “about~135 atm.
Usually all other fertiliser plants work at

a pressure of 105 atm. " Therefore, I "um
-Ioldthntthkn;mwmhwlmwhzc,

has mot been very. widespread all dver
‘world. {n!m.umo!my ‘friends
-told‘me, this ig almost af the stage' of
expérimentation. Therefore, we have to

The people who. were in charge made
a mess over six years, and'isit possible
for any man to clear it in six months?
Judging from what my hon. friend, Mr.
Samar Guha, has said, they made a mess
over six years, Can I clear the whole
thing in six months? But I am certainly
trying to clear it. I am not spending my
time uselessly. J am at it, discussing
this matter in great detail and taking au
number of meetings. ..

SHRI SAMAR GUHA: These five
units are almost the same, napthabased,
for urea production. At least you could
ask those who are handling it to inves
tigate, . (Interruptions)

SHRI D. K, BOROOAH: As | pointed
out just mow, they have a system which
iy different, | am told that this is based
on high pressure heat recovery system.
That has 1o be looked into varefully. |
have told my experts to go into it and
find out; if they can do, it is well and
good; otherwise. I will have to take some
drastic measures,

I would like to point out who are
responsible for it.  The people who wete
in charge of it are responsible for it
Howsoever capable the Managing Direc-
tor of Fertiliser Corporation of India
may be, whitever good repuation he may
have, he has been in charge of this.
Earlier it was Mr. Satish Chandra. Now
it is Mr. Chakravarty from 1970. I told
my officers, ‘You have the reputation of
being bright students, but the only diffi-
culty is that you fail in all examinations".
Whom shall I hold responsible for this
mismanagement at, Durgapur, for their
failure to even start the factory after two
years of completion? Should 1 not hold
those people responsible—those who were
responsible for constructing it and manag-

_JuLy .,so..;;.xm

_that more unsavoury things are

' nt Durmf an' w
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have a committee for that ...~

SHRI SAMAR GUHA: Yoo 'mentioned -
Mr. Chakravarty. Who . is the wother
person who is responsible? .

SHRI D. K. BOROOAH: 'lf the Gov-
ernment goes . wrong, the Prime Minister
is responsible.. lt ‘my ‘Minlsuy goet
wrong, 1 am If the FCI goex
wrong, the Managing Dlrecwr is respon-
sible. It stands to reasom, ~ Let him
find out who is responsible down below.
I will certaitly hold him responsible. If
he does well, I will recommend him for

the. award of Padma Vibhushan; other-
wise, he takes: the responsibility. It is as
simple as that. )

He mentioned “about Rs, I3 lakhs.

There was a case involving suspected
criminology. I did not give it to the
CBI; the Managing Director gave it to
the CBI...

SHRI SAMAR GUHA: You have the
final nulhority It is childish 10 say that
he did it.... (Interruptions)

SHRT D. K. BOROOAH: The vuase
was given to the CBI and it was given to

CBI. I bave ... (Unterruptions) [ have
given the wrong version? 1 did not give
it to the CBI. The Managing Director

and the Chairman gave it to the CBIL.

SHRT SAMAR GUHA: But with your
concurrence.

SHRI D. K. BOROOAH: Before they
consulted me, they gave it to the CBL
When it came before me, naturally, Uhad
to ask them to go on leave. CBI sayn
there
Therefore, they had to go on leave. So
far us the CBI inquiry is continuing, |
have to go by the advice of the CBI. Ne
man is above the law of the country.

SHRI SAMAR GUHA: CBI if not the
master, The Minister is the master. Tt ~
has led to a thorough demoralisation and
frustration in the whole organization
You should ask them to complete. their
inquiry within two monthy. . Complete
and thorough disorganisifion and Jemo-
ralisation.
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im-

MR. CHAIRMAN: You cannot
pose your opinion on others,

SHRI D. K. BOROOAH: Demoiahsa:
tien is more because under the leadership
ol the present management the Durgapur
is not functiomng well. ‘That providey
more demoralisation to the officers down
below. That is due to ineffective lender-
ship.

As 1 said, law will take ity own course
~“Nobody is above law whether it is the
son of Boroocah or Mukerjee or Chakra-
vari,

SHRI SAMAR GUHA: What happen-
ed in the case of the Food Corpuiation?
Have you asked them to go on leave’
Differential treatment, and the result is
this,

MR. CHAIRMAN | warn the hon
Member that this is not the wav o
interrupt the Minister. If he continues
kke that, 1 have to udjourn the Home
Let the Minister fimsh his replv.

SHRI D K BOROOAH: So far i
this matter of basic responsibility is con-
cerned, I am very deeply -oncerned about
it 1 have looked into it and so far as
Durgapur is concerncd. T have put the
fear of God in them and if they do not
do it and complete it, they will go. There
is no second alternative. You may be
very clear about it

Secondly. so far as Namrup is concern-
ed, Namrup 15 based on another feed-
stock. that is. natural gas and natural gas
has to be supplied by the Assam Gas
Company. They do not have the com-
pressors, [ have brought them with me
from Dibrugarh and got the foreign
exchange sanctioned to the Assam Gas
Company. This is only for the expan-
sion. Then electricity has to he
supplied by the Assam State Flectricity
Board for which the generator was being
made in Bhopal and this has been com-
pleted and despatched by now and in six
months" time, T was told by the Chair-
man of the ASEB, they will be able to
pive the power.
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So far as Barauni ~ concermed, il
stands on another footing. Baraum

technology also is more or less the same.
In the meanwhile, we have looked into

the problem and in the  case
of luture factoises, I (ned 10 sort
them  oul. Baraun, 1 think.

would be completed by the cnd of this
year or may be early next year. But
I do not know because again this ulso i
based on the same technology for which
you know the responsibility is that of the
people who did it. Therefore, what |
say iy that these are the measures wc
have been taking. I have an idea that if
they work hard and if they work with
devotion and if the people get the proper
guidance, then they will be able to go cn
stiecam—that is what I have been advised
by the Durgapur people—by the end of
the next month.

So far as FACT, Cochin, 1s concerned.
it has already produced some urea. Itis
hoped that they will be able to sory out
their problem. ... (Inferruptions) May
be a small quantity. But, as I said, they
must give a good account of themselves
and I am sure this House will stand bv
me if T fix the responsibility on those
people who are responsible for this snd
mete out adequate justice for them. |
am sure the Houwse will stand by me.

SHRI SAMAR GUHA: Biing them
inlo operation, .
SHRI D. K. BOROOAH: There are

two ways of bringing them into opera-
tlon Either by praising the good and
the successful or punishing the bad and
the unsuccessful. That is also ocne
method. T am poing to tal'\e very scrious
steps about it

And. about my smiles, it is a very
small distance between my smiles and
my frown, if you have known it.

18.35 brs,
The Lok Sabha then adjourned AR

Fleven of the Clock on Tuesday, Julv }1.
1973/Sravana 9, 1895 (Saka).
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